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HOUSE OF THE PEOPLE
Friday, 1st May, 1953.

The House met at a Quarter Past Eight
of the Clock

[Mg. DEpUuTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

AIR  ACCIDENT NEAR LUCKNOW

*1759, Sardar Hukam Singh: Will
the Minister of Communications be

pleased to state:

(a) whether any enquiry was insti-
tuted into the AVRO Anson crash
that occurred on the 20th February,
1950 necar Lucknow:;

(b) if so, whether the repuri cf the
enquiry has been received;

(e) whether Government propose to
place a copy of the Report on the
Table of the House;, and

(dY whether all precautions had
been taken before giving the pilot the
necessary clearance form?

The Deputy Minister of Communi-
Yuﬂosnls (Shri Raj Bahaduar): (a)
es, Sir.

(b) and (c). Yes, Sir. I lay on
the Table of the House a copy of the
accident report. [Placed in Library.
See No. S-48/53.]

(d) Yes, Sir.

Sardar Hukam Singh: What was
the number nf Anson planes that
were purchased by Government for
use in India?

Shri Raj Bahadur: It is difficult
for me to quote from memory, but a
number of them were purchased.

Sardar Hukam Singh: 1Is it a fact
that some Rs. 60 lakhs were spent on
these Anson planes and it was at
once reported that they were useless,
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and as a matter of fact, they are not
working now?

Shri Raj Bahadur: This question
relates to a particular accident. If
the entire purchase deal of the An-
son planes Is ﬂto‘ ﬁetglscunted. I wioqld
require specific notice or giving
figures about that.

Sardar Hukam Singh: May I know
the result of the enquiry? Was the
accident due 1o some defect in the
machine or some deficiency im the
air traffic control?

Shri Bahadur: I would refer
the hon. Member tuo the report, par-
ticularly the concluding portion, where
it says that the sccident is attribut-
able to lack of experience in flylng
in bad weather ronditions and man-
oeuvring too >lose to the ground in
insufficient wvisibility.

Shri Joachim Alva: Did the uir-
craft take off in the morning or in
the night when there was full visibi-
lity in moonlight?

Shri Raj Bahadur: It toow off at
about 7-13 in the morning.

Shri Joachim Alva: Were the
crew properly licensed?

Shri Raj Bahadur: There was
only one_trainee. Mr. Bhatnagar. who
held a licence. '

Shri Joachim Alva: Was the air-
craft correctly loaded?

Shri Raj Bahadur: Yes, it was.
It was a sort of test flight or practice
%;ht. The trainee had been licens-

Shri Sarmah: “When the Air Cor-
porations are about to come Into exis-
tence, why is the Minlstrﬂ contemplat-
ing to give away some lorge oumber
of Curtis Commandos for a smng?

Mr. Deputy-Speaker: It does not
arise out of this,
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Hinp! TELEGRAMS FOR CHAPRA TELE-
GRAPH OFFICE

*1760. Shri M. N. Singh: (a) Will
the Minister of Communicatlons be
pleased to state whether a list of tele-
graph offices which receive ond de-
liver telegramg in Hindi has been
.circulated to all post offices? -

(b) Why Hindl Telegfams in Bom-
bay for Chapra Telegraph Offlce are
not recelved?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Yes.

+ (b) The intimation of the introdue-
tion of the Hindi Telcgraph Service
at Chapra was nol sent by the Post-
master-General. Bihar Circle, Peina.
‘The Bombay Telegraph offices were
thus unaware of it. Suitable in-
structions have, however, been issued
to all the offices in Bombay Circle. An
urto-date list for the whole of India
of the Telegraph offices where tele-
grams in Hindi are booked or deliver-
ed is béing printed and it will be dis-
tributed to all offices throughout the
country.

Shri C. D. Pande: Is it a fact that
in places where there is provision for
Hindl telegrams, 1he service is not
being utilised by the public at all?

Shri Raj Bahadur: I cannot say
tha it is not at all being wutilised,
but it is not being utilised to the ex-
tent or degree that we would like it to
be utilised.

Shrl Bansal: Are there
telegraphists for Ilindi?

Shri Raj) Bahadur: Where we are
not using the trunk telephone for
this service, we have to have sepa-

separate

rate telegraphists specially trained
for this purpose.
Pandit D, N. Tiwary: [s it a fact

that Hindi{ telegrams are undu.y de-
layed in transmission?

Shri Raj Bahadur: No. Sir. On
the contrary, they are transmitted
somewhat earlier.

Shri Sarangadhar Das: 1Is the cost
of telegrams in Hindi higher than the
cost of telegrams transmitted in Eng-
lish?

Shri Raj Bahadur: That is so, and
in the transitional stage of develop-
ment. that is bound to be so.

oft wew wew ;. wWT Hwew &
At gt oy wndy § fe o wet
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BBri Krishnacharya Joshi: May I
know the number of telegraph offices
which receive lelegrams in Hindi?

Shri Raj Bahadur: About one hun-
dred.

Shri S. C. Samania: May I know
whether the Hindi teleprinter install-
ed at Nanalnagar durlug the Congress
session has been installed in any post
office in India?

Bhri Raj Bahadur: We are now
embarking on an ambitious program-
me of manufacturing Hindi teleprin-
ters on a commercial scale. We have
also been able to complete a few. In
course of time. we propose to instal
Hindi teleprinters on a wider scale,

Shri Bansal: What is the average
of telegrams in Ilindi per Hindi tele-
graphist as compared io a telegra-
phist who deals with English tele-
grams?

Bh'l'i Raj Bahadur: Tha! depends.
It differs from station to station. I
could not hear the Qucstion Sir.

PriCE oOF U.P. RICE IN MADRAS

*1764. Shri N. M. Lingam: Wiil the
Minister of Food and Agriculture be
pleased to state whether it 1s a fact
that the Madras Government hag re-
presented to the Centre regarding the
pgl:;lbmve price of Uttar Pradesh
y

The Deputy Miunlster of Food
%mcnlture (Bhri M. V, nKriuhnap::l)‘g
es.

Shri N. M. Lingam: May I know
the reason for ihe higher price of

U.P. rice, and are Go t -
od st vernment satisfi

e price is commensurate
with the better quality claimed for
this rice?

Shri M. V. Krishnappa: There are
four varieties of rice coming from.
Only the first variety costs a
little bit higher than rire from any
other part of India. It is because
of its superfine quality. The fine
U.P. rice is really fine.

Shri Achuthan: May I know what
uantity of rice will be available from
P. to other States in this year?
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Bhri M, V. Krishnappa: Last year,
they surrendered some 50,000 tons.
This year, so far they have exported
about 30.000 tong to other deficit
areas in other States. -

Shri Achuthan: Did the Central
‘Government enquire into the cost of
Pproduction or cost of cultivation of

“'wthis rice where they charge a higher
" price than that which obtains in
‘other States?

Bhri M. V. Krishnappa: It is es-
tlmated that, generally speaking, it is
costlier to grow rice in U.P. thun in
any other place in India,

Shri N. M. Lingam: [Is it a fact
that when the Soutn was in the throes
«©of actue shortage. UP. wus demand-
ing its pound of flush?

Mr. Deputy-Speaker:  Order. or=-
-der. Let there pbe no aspersion. I
-t.lt)t not know whether it is flesh or
not.

Shri AL M, Thomas: May [ en-
quire whether ‘he price of U.P. rice
is higher than even imported rice?

-

Shri M. V. Krishnappa: The first
, variety ix
Shri Ramachandra Reddi: May 1

know the priee dilference between the
U.P. rice and the Mudras rice?

Shri M. V. Krishnappa: The first
U.P. variety costs about Rs. 32 ger
maund. In Madras, the price is be-
tween Rs. 18 and 20.

Shri K. K. Basu: So far as rice
production is concerned. has the hon.
* Minister ascertained whether the U.P.
agriculturists get the same rate of
profit as the agriculturists in other
parts of India?

Mr. Deputy-Speaker: We are
straying away from the question.

Shri Sarangadhar Das: May I
know if the price of Orissa rice 18
much lower than U.P. rice, and what
is the reason why the Orissa rice ls
still sold at a 'ow piice?

Shri M. V. Krishnappa: When the
procurement prices were fixed, they
were fixed taking inlo consideralion
various important fartors. the most
important one being the then ruling
price. Even wunder rormal circum-
stances when there was no price con-
trol, the price of rice in Orissa al-
ways used to be lower, because Orissa
is highly surplus in rice. . When the
procurement prices were fixed four
aor five years ago, the then ruling
grice in the market was taken into
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consideration. That explains the
position.

Shri C. D. Pande: Are Govern-
meat aware that consumers in UP.
are paying higher price for rice than
consumers in other States?

Shri M. V. Krishnappa: Thut is wh
wewhnve stopped procurement in U,E{
now.

Shri Sarangadhar Das: Do not
Government feel that the price fixed
some flve years ago should be chang-
ed now in view of the changed cir-
cumstances?

Shri M. V. Krishnappa: Yes. We do
change in some cases. Last year, we
effected some change in the procure-
ment price in Madras, Coorg and
other places. In Ovissa, the position
is that they can levy a cess and uti-
lise the proceedg from it for the im-
provement of the rice growing areas.
They are getting about Rs. 40 lakhs
from the cess alone.

Shri Sarangadbar Das: May | know
tsl}?,quantum of cess levied on rice,

Shri M. V. Krishnappa: Eight an-
gﬁs s;;er md. on rice exported outside

Eumagl Annie Muscurene: May I
know, Sir, whether it is the privilege
of U.P. to get a better price for rice,
sugar and everything produced there?

. Mr. Deputy-Speaker: Why all these
insinuations? He says the inhabi-
;:nts of Ui.P, thgmselves pay the
me price for rst-cluss rice
dyced in U.P. e

Shri N. M. Lingam: 1Is it a fact
that procurement of rice through the
State agency has stopped in U.P. be-
cause no other State wants U.P. ricet

Shri M. V. Krishnappa: Th
one of the reasons. pa o

RaiLway HosSPITALS AT KHARAGPUR AND
ADRA

*1765. Shri K. K. Basu: Wil
ngﬁster of Rallways be pleased ﬂ::
B -

(a) whether there have been
ted troubles in the Railwoy Hospitals
at Kharagpur and Adra;

(b) it so, who is responsible for
and what steps have been taken: #

(¢) who is the Chief Medical OM-
cer in the Rall and
ted:lndm when he was
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(d) who are the District Medical
Officers in the Hospitals at Adra and
Kharagpur?

Parliamen to the
m%rdm:.:, and

(Shri Shahnawasz > (a) and
(b). Yes. There were two rcports of
trouble in the Railway Hospital at
Kharagpur, details in regard to which
are given in the statement laid on
the Table of the House. [See Appen-
dix XI, annexure No. 1.]

There was no {rouble in Railway
Hospital at Adra.

(¢) Dr. P. N. Gokhale,
D.0, D.OMS., F.R.C.S, )
the Chief Medical Officer on the
Railway, He was promoted as Chief
Medical Officer on 8-11-1947 in which
ll:;g:c'it,v he was coafirmed on 15-4-

(d) The District Medical Officer of
Adra is Dr. G. H. Vaze, M.B.B.S., M.S.,
and the District Medizal OFcer of
Kharagpur is r. A. S. Arora,
LRCP, LRCSE, LRFPS., LM,
D.TM.& H, DP.H:

M.B.B.S.,
P.H., is

Shri K. K. Basu: May we know whe-
ther in the Railway Hospital at Adra,
there was an allegation against this
particular doctor that he kicked one
of the patients in the hospital?

Shri Shahnawaz Khan: It has not
come to our notice yet, Sir.

Shrl K. K. Dasu: Is it true that
due to the misbchaviour of this Chief
Medical OfMcer. Dr. Gonhale. and the

artiality shown to a certain indivi-
Eual. a number of medical officers,
about ten, engaged in this varticular
hospital have ecither resigred or been
forced to leave service during the
last one year?

Shri Shahnawaz Khan: We do not
accept that contention. No specitic
allegations to that elfert have come to
our notice,

Snrl K. K, Basu: Is it a fact that
ten people have resigned or been fore-
ed to resign? That must be within
the notice of Government.

The Minister of Rallways and Trans-
port (Shri L. B. Shastrl): Tnat s
not correct. Perhaps. only one doc-
tor has resigned, but she has resign-
ed on other grounds. Although
there were complaints and an enquiry
was made into that particular case, it
was found that she did not res on
account of this doctor, the Me-
dical OMecer there, but on other
Erounds.
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Shri K K. Basu: Is it true that
one doctor, named Sen Gupta, who-
was an expert in pathology was forc-
ed to leave service because of the
behaviour of Dr. Gokhale and he ac-
tually appointed a much too junior
officer in charge of the pathological
department?

Shri L. B, Shastri:
such information about that porticu-
lar case. If the Member so desires, I
am prepared: to look into that,

Shri K. K. Basu: Is the Govern-
ment prepared to hold an enquiry if
certain specific reports are sent on
this matter?

Mr. Deputy-Speaker: The hon. Mem-
ber must first write to the Govern-
ment and then see what happens.

MECHANIZATION OF POSTAL SERVICES

*1767. Dr. Ram Subhag Singh: Will
the Minister of Com::.nluﬁm be
pleased to state:

(a) whether it is a facl that some
British postal officials have come to
India under the Colombo Plan t» ad-
vise the Government of India on the
mechanization of postal services;

(b) how long those officials will
stay in India; and
(c) whether Government have al-

ready drawn up any scheme on the
mechanization of postal services?

The Deputy Minister of Communli-
cations (Shrl Raj Bahadur): (a)
Yes. Two British experts have come to
India under the Technical Assistance
of the Colombo Plan.

(b) About 9 months.

(c) No; it will be done after re-
ceipt of their report.

Shri Bansal: Ts this mechanisation
consistent with the Government’s poliey

to increase employment in the coun-
try by using......

Mr. Deputy-Speaker: Large ques-
tions of policy sught not to be asked
either by way of a question or by way .
of a suppleinentary question.

Shri Bansal: It is not a question
of policy, Sir. We have been pass-
ing resolutions on the floor of this
House for the development of khadi
and now the Goyernment is going in
for mechanisation of postal services, I
want to know whether these policies
are consistent.

Shri Raj Bahadur: I
&.wnnhmmaggyﬂ%

We have no d

L

-
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of making the service as efficient, ex-
peditious and quick as possible be-
cause the criterion for the efficiency
-of postal service lies in its speed and
expeditiousness. As such we have to
keep in line with the expeditiousness
and speed of the serv in other
countries. Of course, a very minute
fraction of the staff may be rendered
surplus as a result{ of the mechanisa-
tion. But, it will not result in large-
scale reduction of our staff.

Dr. Ram Subhag Bingh: Arlsing out
of answer to part (c), may 1 know
what the nature of the scheme that has
been drawn by the Government is?
May I know whether these officers are
attached to the Ministry or whether
they are working separately?

Shri Raj Bahadar: We have to
leave the modus operandi to be deter-
mined by the experts themselves. We
‘have attached one under study from
our own department to help us even
after these officers have left.

Shri Bansal: Is this criterion of
efficiency going to be reserved for
Government departments alone?

Mr, Deputy-Speaker: No, no; it is
expected of every one.

Shri K. K. Basu: May we know
‘whether as a result of this mechanisa-
tion of the postal services, there is a
Tlikelihood of our expansion scheme in
'lth:.- rural areas being affected adverse-
1y

Shri Raj Bahadur: No, Sir. One
part of the scheme will not be allow-
ﬂt-lhto be affected prejudicially by an-
-other.

Shri Bansal: How will this retren-
ched personnel be absorbed?

Bhri Raj Bahadur: It is too prema-
‘ture to say what will be the quantum
©of retrenchment if at all.

MEMORANDUM FrROM DBLH! MAIiL MoTor
SERVICE WORKERS

*1768. Shri Bheekha Bhai: (a) Will
the Minister of Communications be
pleased to state whether Government
have received any memorandum from
the union of Delhi Mail Motor Service
‘Workers? )

(b) If so, what are the main griev-
ances contained in the memvurandum?

(c) What steps do Goyernment pro-
vose to take in th/e‘ i
dions (Shri Raj Bakadur): "~ (a) and
{b). A memorandum -Sas been re-
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ceived. but it deals with matters con=
cerning the management of the Delhi
Mail Motor Service.

(c) Does not arise.

Shri Bheekha Bhai: May I know
Sir, when some of the concessions em=
joyed by the worker: have been
continued by this department?

Shri Raj Bahadur: As I said, Sir,
the Director of Postal Sefvices met the
representatives of the Union and th
discusgsed many points. but they
ly concerned the efficiency and
desirability of running the depart-
ment more economically.

Shri Bheekha Bhal: May I
Sir, whether one of the grievances is
the low salary paid to them?

Shri Bahadur: That is a larger
ggestion; do not think it was discuse=

DEFALCATION OF MONEY oOF POSTAL
EMPLOYEES

*1769. Shri K. P, Sinha: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact thet nume~
ber of cases in regard to misappro-
priation or defalcation of public money
by postal employees is increasing
since 1048;

(b) whether it is a fact that oply 10
to 15 per cent. of such cases end in
conviction; and

(c) the total amount spent over liti-
gation in the years 1951 and 1952, se-
parately?

The Deputy Ministier of anlea-
tions (Shri Bahadur): (a) Yes.
g‘:le actual number of cases is givem

ow.

1948-49 226
1949-50 304 -
1950-51 463
1951-52 548

(b) The percentage of convictions
has been as given below:—

194849 25 percent.

1949-50 16.80 percent.
1950-51 16.30 percent.
1951-52 13.6 percent.

) The amount spent during 1950-
51(C)Ind 1951-52 was Rs. 7,013 and
7.573 respectively.

Shri K. P. Staha: May I know, Sir,
the total amount of defalcation?
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Shri Raj Bahadur: The total figure
for 1951-52 was Rs. 4,31,000.

Shri K. P. Sinha: May I know, Sir,
whether any other steps have Dbeen
taken by the Government besides legal
proceedﬂxgs for the recovery of this
money?

Shri Raj Bahadur: We are taking
all possible steps. The number of
ost offices has increased from 26000
g‘l 1948 to 42000 but the number of
supervisory posts has not increased

oportiohately. Whereas in 1948-49
he number of supervisory posts were
717 in 1951-52 they were only 788. So,
on the one hand. the rise in the num-
ber of post offices has been 60 per cent.
whereas the increase in the supervi-
sory staff has been only 6 per cent.

Dr. Ram Subhag Singh: May I know,
Sir, whether the Government have as-
pessed the reasons because of which
this defalcation hus been going on in-
creasing year by year?

Shri Raj Bahadur: I have pointed®*
out just now that one of them is the
inadequate increase in the number of
supervisory staff. The Increase in
Supervisory staff required as a result
of the increase in number of post offi-
ces could not be made on account of
financial stringency but we could not
refuse the expansion of postal Services
on this account, Apart from that the
time also of the present supervisory
staff is taken away in examining pro-
posals for opening new post offices
etc. Then the question of accommo-
dation is also there which renders
's’u er\;itslon and proper control rather

Shri K, P. Sinha: May I know, Sir,
the steps taken by Government for
the recovery of these amounts besides
legal proceedings?

Shri Raj Bahadur: We deputed one
Special Officer last year to gd into the
puestion. He has made some recom-
mendations and they
mined.

Shri K. K. Basu: May we know
whether such defalcations are propor-
tionately high'in the urban areas and
also in one particular category of em-
ployees?

Shri Raj Bahadur: Unfortunately
not. As a matter of fact, village
E(e}stmen are more responsible for it

cause it is easy for them to misap-
propriate the values of money orders
and other things, as also the extra-
departmental post masters because of
the lack of supervision which we are
g‘:\dlﬁa very difficult; that also accounts

r It.

are being exa-
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Shri Kelappan: May I know, Sir,.
the amount defalcated in 1951-52 and.
the amount realised?

Shri Raj Bahadur: I have just now:
givéen that amount—it is Rs. 4,31,000.

edghr! Eelappan: The amount realis-

Shri Raj Bahadur: I am sorry I
cannot give that -amount. S

Shri Muniswamy: May I know whe-
ther in any of these cases private In-
dividuals are involved or only Govern=-
ment employees are concerned?

Shri Raj Babadur: Mostly Govern-
ment employees: I do not know whe-
ther any private Individuals are In-
volved in these cases.

RaiLway FAres oN KALKA-S1MLA
SECTION

*1770. Prof. D, C. Sharma: (1) Will
the Minister of Rallways be pleased to
state whether the third class rallway
fare on Kalka-Simla Seclion of the
Northern Railway is higher than the
lower class bus fare and the inter
class bus fare; and the Railway inter:
class fare is higher than the upper
class bus fare and the car Jare?

(b) Is there any proposal to reduce:
the railway fares on the Kalka-Simla
Section of the Northern Railway?

The Parliamentary Secretary to the
Minister of Rallways and ‘H‘a.nlmt
(Shri Shahnawax ): (a) Presum-
ably the hon. Member is referr-
ing to fares between Kalka and Simla
and if so, the answer ig in the affirma-
tive except that the inter class rail
fare is lower than the fare for the
front seat in a car.

(b) No.

Prof. D. C. Sharma: May I know,
Sir, how the per-mile fare on the Simla-
Kalka railway compares with the per-
mile fare for the railways on the
plains?

Shri Shahnawaz Khan: It {s in the
ratio of 1:4.

l'rof D. C. Sharma: May I know,
Sir, if the traffic carried by Kalka-
Simla Railway is one the upward
grade or on the downward grade?

Shri Bansal: It js both ways—it goes
up and comes down.

Bhri Shahnawaz Khan: It is difficult
to say which way. But the fact is that
the railway train from Kalka to Simla
takes approximately six hours. where-
as the bus takes about three and half
hours. That is the reason why buses
are more popular.
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MoBILE PosT OFFICEs IN PUNjAB

*1771. Prof. D. C. Sharma: (a) Wil
the Minister of Communicatlions be
pleased to state whether mobile post
offices are working in any towns cf
the Punjab?

(b) If nol, is there any proposal to
start mobile post office in any towns
In that State?

The Deputy Minister of Communica-
tions (Shri Bahadur): (a) No.

(b) No; the policy of Government
hitherto was to introduce Mobile Post
Offices in towns with a population of
more than five lakhs, There is no
such town in the Punjab. The ques-
tion whether the Mobile Post Office
service should be extended, or continu-
:jd where it exists, is under examina-

on.

Prof. D. C. Sharma: Is it not a fact,
Sir, that the population of Amritsar is
in the neighbourhood of 5 lakhs?

Mr. Deputy-Speaker: The population
is a fact.

Prof. D. C. Sharma: Is it not neces-
sary that mobile post offices should be
made use of more for rural areas than
for urban areas?

Shri Raj Bahadur: I have just now
said that the whole question whether
mobil¢ post offices should be extend-
ed to rural areas or town areas, oOr
whether it should be continued at all
where it exists is under examination.

Shri K. K. Basu: May we know how
many- of the towns having more than
five lakhs population have already got
mobile post offices?

Shri Raj Bahadur: Bombay, Ahmeda-
bad, Poona, Calcutta and Hyderabad.

TourisT HOME AT MAHABALIPURAM

*1772. Shri N. P. Damodaran: (a)
Will the Minister of Transport be
pleased to state whether Government
have under consideration a prooosal
to build a tourist home at Mahabali-
puram and to open a tourist centre in
South India?

(b) If so. when will the tourist
home be built and where will the tou-
rist centre be opened?

(c) Whatf will be the nature and
purpose of the tourist centre?

(d) Will the cost of construction <f
the home and the expenses ipr the
gald centre be borne by the Central
Government or by the State Covern-
ments?
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(e) Is any place in Kerala, includ-
Travancore-Cochin and Malabar,

being considered for lucating the tour-
ist centre? )

(f) Which are the places in South
India likely to be developed into tour-
ist centres for the benefit of Indian.
and foreign tourists?

The Deputy Minister of Rallways
(Shri Alagesan): (a)
to (d). Mahabalipuram is a famous
tourist centre in the South. Accommo-
dation facilities available there are
however not adequate. and the State
Government have now prepared plans
for the construction of a Rest House
at a cost of Rs. 1'38 lakhs. The State
Government have suggested that the
Government of India should share the
cost of this Rest House. The question
is under consideration.

(e) and (f). In a country of India's
size with a wealth of archaeological
monuments the number of places of
tourist interest is not inconsiderable.
Development of a particular place a3 a
tourist centre depends upon the avail-
ability of accommodation and its ac-
cessability, The question of develop-
ment of a particular tourist centre Is
primarily for the copsideration of the
State Government concerned.

Shri N. P, Damodaran: }May I know,.
Sir, whether there is any proposal to
develop Cape Comorin or the Perlyar
Lake in Travancore-Cochin as a tou-
rist centre?

Bhri Alagesan: As I sald it is pri-
marily for the State Government con-
cerned. We are not aware of any
such proposal. Perhaps the State
Government may be having it under
consideration.

Shri Punnoose: May I know, Sir,
whether it is under the consideration
of Government to make a place like
Edapalayam which was visited by the
hon. the Prime Minister recent a
tourist centre by providing sufficlent
accommodation there?

Shri Alagesan: I have already repli-
ed it Is for the State Government to
consider. If the State Government
considers that it can be develo asa
tourist centre certainly it can done.

FiskA DEVELOPMENT SCHEME

*1773. Shri N. P, Damodaran: (a)
Wil the Minister of Rallways be
pleased to state whether Government
are aware that a number of roads cons-

under the Fiska Deveiqo-
ment Scheme in Madras are unnh'»
to be used as roads for want of le\ 2~
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ossings at places where these roads
?rou e rallway lines?

b) Is it a fact that the public, Pan-
ch(ay’at Boards and n cial road
Construction Committees, who have
constructed such roads are being ask-
ed to deposit huge sums of money
with the Railway Administration for
the provision and maintenance of
these level-crossings, if the same are
to be provided by the Railway?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
No specific cases of roads constructed
-under Fiska Development Scheme have
so far been referred to the Southern
‘Railway Administration for provision
of level crossings to connect the roads
constructed.

(b) Does not arise.

Shri N. P. Damodaran: Is it not a
fact that the Collector of Malabar re-
presented to the railway administra-
tion that a level crossing should be
provided at a pluce called Peringadi
near Mahe, just on the border of
French Mahe, for a road constructed
by the pengle under the Fiska Deve-
lopment Scheme?

Shri Alagesan: He may have re-
presented, if the hon. Member makes

a special reference to that I shall en-
quire,

Skri N. P. Damodaran: 1n reply to Mr,
Nambidr's question during the last
session the hon. Minister replied that
representations had been received
from a Panchayat Board for the con-
struction of a level-crossing at a place
«alled Peringadi?

Mr. Deputy-Speaker: Is it sufficient
Teason far the hon. Minister to re-
member every such representation.

Shri Damodara Menon: But the hon.

Minister stated that no representations
have been received.

Shri Alagesan: The question was
with reference to roads constructed
under the Fiska Development Scheme.
I do not know whether the particular
level-crossing which the hon. Member
tas in mind comes under this.

Shri N. P. Damodaran: It comes un-
.der that.

Mr. Deputy-Speaker: The hon.

Minister cannot carry all the informa-
tion in his head.

Shri N. P, Damodaran: Since this
country is supposed to be a welfare
State, are the vernment considering
the desirability of providing ameni-
tles to the public at Government cost?
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Mr. Deputy-Speaker: Order, order.

Shri Alagesan: They are governed
by definite rules.

Mr. Deputy-Speaker: The gquestion
hour is meant to elicit information and

hon. Members cannot indulge in argu-
ments.

Pandit D. N, Tiwary: Are there any
rules for providing level-crossings?

Shri Alagesan rose—
Mr. Deputy-Speaker: Is he going to
read the whole book?
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RepuctioN IN RaiLway RATES FOR
TRANSPORT OF GROUNDNUT

*1775. Shri Ramachandra Reddl
Will the Minister of Rallways te pleas-
ed to state:

(a) which company or companies
applied for a reduction of railway
rates for the transport of groundnut;

(b) whether there was a revision of
rates for groundnut on their npplica-
tions;

(c) if so, what is the revised rate;

(d) whether there
revenue to the
account;

is reduction in
Railways on that

(e) if so, how much; and

(f) whether other categories of oil
seeds are now enjoying a similar con-
cession in rates?

The Parliamentary Secretary to the
Minister of Railwa

Transport
(Shri Shahnawaz Khan): (a) Mesars.
Modi Food Products Company Ltd,
Modinagar, Meerut District.

(b) Yes, as a result of the Railway
Rates Tribunal's decision on tneir gp-
plication.
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(c) Groundnuts (without shells) are
now charged at the 4th clasg rate at
Railway Risk and when in wagon
loads at WL/H scale at Railway Risk
subject to the minimum weight for
charge of 450 maunds per four-wheel-
ed B. G. wagon. 300 maunds for 4-
wheele¢d M. G. wagon and 180 per
four-wheeled N. G. wagon.

(d) Yes.

‘(e) About 10 lakhs of rupees per
annum.

(f) There was no reduction in the
«xrates for other categories of oilseeds.
‘The rates for groundnuts were reduc-
‘ed to the level of those applicable to
wother oilseeds,

Shri Ramachandra Reddi: May 1
%now how long this reduction has been
in eflect?

Shri Shahnawaz Khan: The reduc-
tion has been there with effect from
.1st October, 1851.

Shri Muniswamy: When a particular
decision is taken in one Railway does
4t hold good for all the Railways?

Shri Shalmawaz Khan: Yes.

Shri Dabhi: Is it not a fact that
-this reduction in railway rates on
groundnut will encourage the oil mill
industries as against the ghani oll in-
Adustry?

Mr. Deputy-Speaker: We are going
dnto questions of policy.

AIR NAVIGATION

*1778. Shri 8. C. Samanta: Will the
Minister of Communications be pleas-
ed to state:

(a) the revised meteorological pro-
cedure adopted to ensure the greater
safety of air navigation;

_(b) how far the International Or-
ganisations have helped us in the mat-
ter;

(¢) whether further improvements
in the matter are under contempla-
tion; and

(d) it so, what they are?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) and
{b). A statement is laid on the Table
of the House. [See Appendix XI,
annexure No. 2.]

(c) Yes.

(d) Supply of meteorvlogical infor-
ymation relating to high altitudes In
the atmosphere between 40,000 to
50,000 feet at which jet aircrafts nor-
mally fiy.
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Shri B. C. Samanta: May I know to
what extent air accidents have
ed since the introduction of this re-
vised meteorological procedure?

Shri Raj Bahadur: It is very diffi-
cult to make an estimate so early as
to what extent accidents have decreas-
ed or increased since the introductiom
of this, But it has to be presumed
that the introduction of this new pro-
cedure is deflnitely an improvement
and, as mentioned in the statement, it
3?:; been devised by international bo-

Shri S. C. Samanta: According to
the procedure laid down by the
1C.AO. an Area Meteorological
Broadcasting Station was opened at
Bombay in August, 1952, May I know
whether any more such stations have
been opened in India?

Shri Raj Bahadur: We have got the
Meterological Walch offlces at four
places, namely Bombay, Delhi, Calcutta
and Madras.

Shri 8, C. Samanta: May I know '
whether the preparation of additional
surface synoptic chart is being continu-
ed in the main stations?

Shri Raj Bahadur: I cannot go deep
into the technicalities, but I can
that so far as the briefing of pilol.l“z
concerned it is Leing fully adhered to.
So far as giving them written fore-
casts is concerned it is also being ad-
hered to. Transmission of warnings
against adverse weather conditions is
also being done. And a constant
watch about the changes in weather is
also being kept to kecep the pilots in
flight informed.

Shri T. N. Singh: May I know whe-
ther the Poona Meteorological Station
does not cover the giving of all this
information?

Shri Raj Bahadur: This concerns
flights, and for that purpose we have
got ‘theag four areas.

RESEARCH IN AIrR TRAVEL

*1781. Shri L. J. Singh: (a) Wil
the Minister of Communications be
pleased to state whether it is a fact
that more comfortable air travel and
reduction of bumpiness along some of
Indla’s air routes are among objec-
tives of the research now being con-
ducied by the Civil Aviation Dcpart-
ment?

(b) Has the ent collected
any data on Vv 1 gusts of wind
prevailing over some of the air routes
in the country?
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(¢) If so, what are they and how
far will they go to help achleve some
of the objectives above?

(d) What is, the
made in this field?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) No, Sir.
The objective of the research is safer
air travel,

(b) Yes, Sir,

progress so far

(¢) and (d). I lay a statement on
the Table of the House giving the re-
quired information, [See Appendix XI,
annexure No. 3.]

Bhri L, J. Singh: May I know what
are the names of the air routes over
wl-ﬂgh the vertical gusts of wind pre-
vail?

Bhri Raj Bahadur: The gusts of
wind can of course affect any aircraft
in flight.

An Hon, Member: He wants the air
routes.

Shri L. J. Singh: May I know whe-
ther the air routes over Bengal and
Manipur and the hilly regions of Tri-
pura and Assam are included In some
of the air routes over which the par-
ticular gusts of wind prevail?

Shri Raj Bahadur: It is difficult for
me to specify all the wvarious air
routes on which we experience rather
bad spells of weather. But normally
it depends upon the Indian conditions
of season. In the rainy season in
Assam, as well as in the desert areas,
there occur thunder storms and other
storms and so on and so forth.

Shri L. J. Singh: In the statement I
find that Delhi to Calcutta and Bom-
bay to Delhi are the known air routes
over which the bumps are experienc-
ed. The air routes over Manipur and
Bengal and Assam and Tripura are
not included thore. Do I understand
that there is less bumpiness on these
lines?

S8hri Raj Bahadur: I admit my in-
abjlity to enter into an argument
about this highly technical matter
which is yet a subject of research.

Shri L. J. Singh: May I know whe-
ther the International Civil Aviation
Organisation has helped India in the
research work in this fleld, and if so
how far rescarch has been made?

Shri Raj Bahadur: The 1.C.A.O. does
help all the countries so far as it can
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with the research knowledge that they
have got.

Shrimati Tarkeshwarl Sinha: May I
know if the Air Line Companies which:
were commissioned by the Director-
General of Civil Aviation to investi-
gate into the prevalence of gusts of
winds have submitted their report?

Shri Raj Bahadur: I do not thinky,
S0.

IRREGULARITIES IN ALLOTMENT OF WAGONS.
BY EASTERN RaiLway

*1782. Shri H. N. Mukerjee: Will
the Minister of Rallways be pleased
to state whether Government's at-
tention has been drawn to complaints
from collierles in Bihar and West
Bengal regarding alleged irregulari-
ties by the Eastern Railway authori- —
tles in the matter of allotmenis of
loading space on railway and assisted
sidings?

M’l:hhl:ul’l;lrllmenhry Sec - lo the:
r Raillways an ransport
(Shri Shahnawaz Khan): Yes. The.
matter is being looked into.

RAJAKIMANDI RAILWAY STATION

*1784. Seth Achal Singh: (a) Wily
the Minister of Rallways be pleased
to state by what time the newly pro-
posed Rajakimandi station at Agra:
will ‘be completed and how much.
money will be spent thereon?

(b) How many stations will be
closed after its construction?

*

The Parliamentary Secretary to-
the Minister of Rallways and Trans-
port (Shri Shahnawaz Khan): (1) Al-
though it is not possible to indicate
at present the exact time by which
the new Rajakimandi Station will be
comp'eted, it js expected to he ready
by the end of the year 1853-56.

(b) The new station will be i,; re-
placement of the existing Rajakimandi

station and no vother station is pro-
posed to be closed at this stage,
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Shri Alagesan: 9:5 lakhs,
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ExPorT oF TAPIOCA

*1785. Kumari Annie Mascarene:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether food sgcarcity is caus-
ed in Travancore-Cochin State by ex-
port of Tapioca and Tapioca Starch
outside the State; and

(b) whether complaints have reach-.

ed Government that the State Govern-
ment are ignoring g‘ laints from
people against export of Taploca?

The Deputy Minister of Food and
Agriculture (Shri M, V. Krishnappa):
(a) Exports of raw tapioca from the
State are banned since 1st June, 1952.
The ban on conversion of tnplocs
into starch and other industrial pro-
ducts as also on the expurt of such
products was lifted on 21st October
1952, Some scarcity was reporled on
the lifting of the ban but the State
Government have since taken action
to control the price and distribution
of tapioca at fair price through
ration shops.

(b) No.

Kumari Annfe Mascarene: May I
know whether Government is aware
that this export of tapioca has raised
the price of tapioca per lb. and the
poor people find it dificult to pur-
fuh:ﬁsis tapioca which is their staple

Shri M. V. Krishnappa: Export of
raw tapioca from Travancore (which
is the poor man's food there) is ban-
ned. It is no longer being exported to
other countries.

Eumari Annie Mascarenc: I do
not mean export outside (ndia. I am
referring to export to olher Provinces.

Shri M. V. Krishnappa: Even be-
fore that, it is banned. Only the
ducts pre'pared out of raw tapio ca
are being exported froin Tiavancore.

Kumari Annle Mascarene: That is
exactly what I want Lo kaow.

Mr. Deputy-Speaker: Let us not.

enter into an argumen:.

Kumari Annje Mascarene: The
products of tapioca are exported so
much so that all the tucioca is con-
verted into starch and (he people
get no food,

Mr. Deputy-Speaker:
ment.

Kumari Annle Mascarene: Has
Government taken anvy wteps to pre-
vent it or restrict it?

Tt 15 an argu-

1 MAY 1958

.why, when this

Oral Answers 2650~

Shri Namdharl: What is taploca?

Shri M, V. Krishnappa: Tapioca
is a root crop which 1s used for hu-
‘man consumption.

Mr. Deputy-Speaker: The hon.
Member evidently wants fo know
is the pcor man's
food, tapioca is allowed tg be cun-
verted into various other praducts
and exported in difercnt torins?

Shri M. V. Krishnappa: Other-
products like starch used to be manu-
factured out uf this tapioca in this
country from time immemorial but
there was a ban on ¢l.e manufacture
of other products out of tapioca a
year ago. The net resu't was that
accumulation of tapioca 1o Travan-
core reached to such au cxtent that
the prices went below thg economic
prices. It told on the production of
tapioca itse'f. 1 can give yuu the
figures. In 1951, the production was 13
lakhs tons, in 1952, it was 14 lakhs tons,
in 1952-53. on account of the ban it
went to 8 lakhs tons, a decrease of
6 lakhs tons becausc the agricul-
turists switch on to that crop which
fetchfes them more .oncy and the
cultivation suffered because of the
uneconomic price.

Shri AL M. Thomas: Juav I know
whether it is not a fact that export
has been permitted on the recom-
mendltmns of u Comnitlee rresided
over b&f P. Thoimas. Ex-Etono-
mic Al viur t.o the Government of
India, constituted to enimre into the
deslrabllity or otherwis export-
ing taploca starch and tre Govern-
ment acted on the reconunendations
of that Committee?

Shri M. . V. Krishnappa: The hon.
Member is correct. when the prices
went below the econumic grice. there
was so much pressure in ‘he couniry
that the Government had tn anpoint
a Committee and that Tapinca En-
quiry’ Committeq went into the whole
matter and on the recommendation of
that Committee, the ban on export of
products and manufactures of taploca
has now been lifted.

Shri A. M, Thomas: Mav I turther
enquire whether the ban was remav-
ed when it was found that in several
gardens where tapioca cultivation was
raised, the garderners were not éven
able to take the crop for lack of de~
mand and prices were very .ow?

&ﬂﬂ M. V. Krishnappa: It i true,.
T.

Some Hom, Memberrose—~
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Mr. Deputy-Speaker: Hon, Mem-
bers should not simultaneously start
. asking questions.

Shri Punnoose: Ha; it come to the
motice of the Government that the
State Government have been impos-
“ing and lifting the ban oil and on
-wft’hout a regular policy in this mat-
* ter?

Shri M. V. Krishnappa: Only once
‘they had to lift it on the recommen-
.dations of the Tapioca Enquirvy Com-
~mittee,

Shri Bansal: This question about
taploca is being raised on the floor
of the Houge again and again. Will
the hon. Minister please place a
sample of it vn the Table of the
House?

Shri M. V, Krishnappa: 1 wil! try
“to do it

Shri G, P. Sinha: May I know the
~price of tapioca products in compari-
:son with gther starch food producis?

Shri M. V. Krishnappa: 1 am not
.able to give that. ln January 1932
the price was Rs. 6 per maund where-
as jn December 1952 1t was Rs. 4/-
-per maund. It has decreased, not
increased.

Shri Thanu Pillal: May I know
how much of this tavioca ecxport is
compensated by the rice imports for
the poor man's food?

Shri M. V. Krishnappa: We have
‘gilven tv Travancore-Cochin this year
more than about 3 lakhs tons of rice.
We have not given so much last year.
This year we have griven them more
rice,

Shri Punnoose: Wil! the (overn-
ment be pleased to #o into this ques-
won and advise the Travancore-Cachin
Governmegt to follow a certain poli-
cy?

Mr. Deputy-Speaker: It is a sug-
gestion for action. '

Shri Punnoose: Is there any pro-
posal to follow a policy that will help
the small producer and at the same
time help the poor consumer?

Shri M. V. Krishnappa: We will
look into the matter.

CrviL AR PiLoTs

#1786, Shri Punnoose: (a) Will the
Minister of Communications be
pleased to state whether the examina-
tion of the"g?on submitted by M.A.
Master Co ttee appointed to in-

.‘glre into training of civil air pllots
.has since heen concluded?
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(b) Do Government propose to lay
a copy of the Report on Table of
the House?

(c) What is the number of unem-
ployed pilots ngg to 3lst March, 1953
and what licéfice do they hold?

The Deputy Min of Communi-
cations (Shri BaJ jadur): (a) No,
r,

(b) As stated in the reoly to Shri
N, M. Lingam’s unstarred question
No. 153 on the 18th February 1958,
it is proposed to publish the main
recommendations
at an early date.

(c) As far as is known to the Civil
Aviation Department. there are 120
pilots with current ‘B’ licences who
are unemployed at present.

Shri Punnoose: I did not hear the
answer to part (c) of the question.

Shri Raj Bahadur: As far as is
known to the Civil Aviation Depart-
ment, there are 120 pilots with current
‘B’ licences who are unemployed at
present.

Shri Punnoose; May I know when
this Committee was appointed?

Shri Ra) Bahadur: It was appoint-
ed sometime last year. I cannot Rive
a specific date.

Shri Punnoose: May 1 know when
this Report was submitted by
Committee?

s_.‘Bhrl Raj Bahadur: About January,
ir,

Shri Joachim Alva: Hus the Civil
Aviation Department got any plan
by which these wunemployed pilots
may be employed and are they in
touch with the air lines to find out
whether there are vacancies?

Shri Raj Bahadur: We try to help
them as best as we can. On our part
we have relaxed the qualifications
and conditiong for recruitment to
the posts of Assistant Aerodrome
Officers. The previous arrangement
was that only those pilots who had
1000 hours of flying at their credit
could be selected. Now pilots with
200 hours of flying and a pass degree
in Intermediate Science can also be
employed. As a result of that, some
of them have Been employed.

Shri K. C. Sodhia: What s the
number of air pilots under training
now besides those who are ovu: of
employment?

Shri Raj Bahadur: It 15 not pos-
sible for me to give a firm answer,

of the Committea
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Shri Jaipal Simgh: What is the
total amout of expenditure Incurred
by ]t‘l;e Master Committee in this
wor

Shri Raj Bahadur: Rs. 77,000/

8hri G. P. Sinha: How many for-
eigners are employed in this country
ag pilots?

Shri Raj Bahadur: Their number is
less than 20,

Shri K. K. Basu: May I know how
long Government propose t» take to
complete the examination of this
Master Committee's Report?

Shri Raj r: I may submit
for the information of the hon. Mem-
ber that the minute of .ne of the
important Members of the Committee
was not received earlier. We receiv-
ed it only last week or the week
before ]ast,

Shri S. C. Samanta: May I know
whether these air pilots who are not
employed now will be considered us
employees of the Air Corporation
when it will be nationalised because
Government bear half the expenses
of the training?

Shri Raj Bahadur: How is it pos-
sible for those who are not employ-
ed by the air companies at the
moment to be considered as emplov-
ees of the Air Corporation when it
comes into being?

Shri Jaipal Singh: Is it a fact that
this very important membz:r of the
Master Committee is no less than
the Director General of Civil Avia-
tion himself who is no longer the
DGCA?

Shri Raj Bahadur: It is not orover
for me to give out the name.

Shri Punnoose: In view of the
number of unemployed pilots now on
the list, is it in the consideration of
Government te restrict the aumber
of new recruits to be trained?

Shri Raj Bahadur: No. We want
to encourage flying but we waul to
leave it to the discretion of such
trainees who want to take uo the
profession of flying. We will leave it
to their own judgment.

ALL-INDIA RAILWAYS MINISTERIAL STAFF
ASSOCIATOIN

*1787. Shri Jhulan Sinha: Will the
Minister of Bldﬂ":n bef pleased to
state the groun or refus recog-
ni the All India llu‘lﬂl.lw::r
Mi 1 Staff Association?
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The Parliamentary to the
Minigter of Rallways and :
(Shri Shahnawas Khan): The yrouna-
for declining to accord recognition to-
the All India Railway Ministerial-
Staff Association is that it is a Sec--
tional Union and it 15 not the policy
of the Railway Boanf to recognise -
Sectional Unions.

Shri Jhulan Sinha: May I know-
how, in this view of the matter, re- -
cognition has already been sranted to
Class Il Railway Officers’ Associa--
tion and the Association of Steno-
graphers?

Shrl Sahnawax Khan: That ig so, .
Sir, but the rules under which re-
cognition is granted to Class Il Cen-
tral Government gazetted ofMcer; are
quite different from those applivabie
to non-gazetted oflicers

Shri Jhulan Sinha: May 1 know

whether these Associations are sec-
tional or not?
The Minister of Rallways and.

Transport (Shri L, B. Shastrl): There
is a difference between &an Assocla-
tion and a Union. The Associailons
are generally formed Dby gazetted
officers. They are entitled to form.
Associations but Associations have
only the right to make a representa-.
tion whereas the Unions can pur for-
ward demands and pursue thc mat-
ter further. They can egotiate
with the Railway authorities and the
Railway Board. In so far as non-
gazelted emp'oyces are roncerned,
they are entitled to ferm unions,
Recognition iq given to Associations.
But, in regard to Unions. we have
made it a rule that we oo not en-
courage the formation of nor give re-
cognition to sectional uniona.

ProCURIMFET OF Ricr ix ULP.

-

*1788. Shri A. M. Thomas: (a) WIII’

the Minister of Food and Agriculture

be pleased 1o state whether procure-

ment of paddy through State agency
has been stopped in U.P.?

(b) If so. what are the reasons for
the same?

(c) What is the estimated surplus
of rice in U.P.?

The Deputy Minister of Food and”
Agricultare (Shri M. V. Krishnappa):
(a) Yes, Sir,

(b) The price of UP. rice 15 com-
paratively high and as disclosed by
questions in the House on oc--
casions, recipient States are reluctant.
to pay this high price.

7

L
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(c) There are no data un the basis
" of which an estimate of surpluz can
.be glven with any_alcuracy, but it
was expected that they would pro-
cure about 40.000 tong Juring the
-course of the year. =

Shri AL M. Thomas: May I en-
quire _whether there is sny other
State in the country wherein there 1%
surplus. and where there is n¢ pre-
curement through Covernment
agency?

Shri M. V. Krishnappa: The pro-
curement  system varies in the
different provinces. In Orissa, it 1s
by the Government, in Madhya Pra-
desh, it 1s a levy on trade. In other
States like Bengal, it is a levy both
on trade and mills. us procure-
ment differs in the different States.

Shri A, M, Thomas:
my question.

Shri T. N, Singh: On a point of
- order, Sir, how far is this answer to
part (b) of the question relevant us
given by the Deputy Minisicr? The
question asked was about the pro-
curement of paddy throuszh State
agency in the UP. What has the
price :in other States got to do with
this? Has the U.P, Government given
such reasons that it is given here uu
reply to part (b) of the guestion? 1
wan¢ to know on what authority thie
reply has been given to nart (L) of
the question, and how far it can be
relevant,

That is not

Mr. Deputy-Speaker: [t 15 not 1r-
relevant. Hon. Members lake advan-
tage—some uf them, not rencrally, )
am not casting any aspersion—when-
ever with respect to any particular
matter in any_particular State some
question is put, and immedialely ask
what happens in my State. That is
the range of questions. 1 have been
allowing these questiong if thev re-
late to food becHuse all are interested,
particularly when the hon. Minister
has some information. Hereafier, I
shall see that no such questions are
asked or answered.

. Some Hon. MembPBers: No, no.

"Shri T, N. Singh: My pcint was
-only this. Probably, I have not been
properly understood by you. The
question was, what were the reasons
for the State to abandon the State
_?Eency system of procurement in the
.P. The State must have got its own
reasons, I wani to know the reply to
that, That was the aquestion, The re-
ply does not give the State’s reasons,
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but gives the Government of Iudia's
reasons.

Shri M, V. Krishnappa: 1 will give
the reasons. The procurement in the
U.P. was abandoned at our initiative
also, not only on the initiative of the
State, So, we have given the reason
why we have abandoned nrocurement
in the EI.P.: the Tirst reason being that
the recipient Statesare reluctant to
receive that high priced rice and the
second being that we do not want to
drain the deficit districts of the U.P,

Shri A. M, Thomds: My supplemen-
tary question was not with regard to
the ,method of procurement, Ay ques-
tion was whether there is any other
State in fhe country where tlhere is
surplus and procurement is not being
made through Government agency.

Shri M. V. Krishnappa: No. There
is no State which is surplus, where no
procurement is being made. We pro-
cure grains from all surplus Stutes.

Shri A. M. Thomas: That s,
through Government agency?

Shri M. V., Krishnappa: Not exact-
ly through Governmpnt agency. In
some places, it is by Government agen-
cy; in some other places, semi-Govern-
ment; in some other places, by a levy
on trade. That is what I stated in an-
SWer.

Shri Damodara Menon: May I know
whether the high orice of 1.P. rice
is due to procurement through private
agency?

Shri M. V. Krishnappa: No. The
ruling market price in the U.P. is al-
ways higher than in sy other piace
in India, because of its finn auality.
There is one more thing tha: I want
to bring to the notice of the hon,
Members. It is only one variety of
rice in U.P. which is costlier than
others; the prices of other varieties
are on -par with the prices in the rest
of the country. It is only the Dehra
Dun rpice which is almost a myth, a
very fine variety that is costlier.

Mr. Deputy-Speaker: This has been
answered a dozen times.

Shri Punnoose: One question. Sir,

Mr. Deputy-Speaker: Na. This has
been repeatedly asked. Next ques-
tion.

*  Tupe-WBLl.S

*1789. Shri Muniswamy: (a) Wil
the Minister of Food and Agricsiture
be pleased tp state the total number of
tube-wells sunk by the Central Tube
Wells Sub-Division and at what cost?
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(b) At what cost are the tube wells
being sunk by “Assoclated Tube
Wells" and other foreign firms?

(c) Was full opportunity afforded
‘to Indian firms to undertake this work
before offering it to foreign firm?

The Deputy Minlsier
* Wgriculture (Shri M. V. 3
(a) 24 tubewells of an average depth
of 160 feet have been constructed by
the tube-well Sub-division at a tota!
cost of Rs’ 1,43,286/- which represents
the actual expenditure on tube-wells
plug establishment, depreciation and
maintenance charges on drilling equip-
'ment, This expenditure js exclusive
of the cost of pump set and transfor-
mer, .

(b) Rs, 29,000 for Standard tube-
~well of 300 feet denth duly installed
with pump-set and transformer,

(c) Yes.

Shri Muniswamy: May I know whe-
ther the work was done on a no-profit-
no-loss basis, and if not, what was
the total loss incurred?

Shri M. V. Krishnappa: It is done
son a no-profit-no-loss basis. There is
no loss incurred,

Shri T. N. Singh: With reference
to the reply to part (c) of the ques-
tion, may 1 know whether it is a2 fact
that the Associated Tube Wells were
asked to consfruct tupe-wells in
the U.P. at the instance of the Gov-
ernment of India without reference
to what others were prepared to do for

Athe same cost or a lower cost?

Shri M. V. Krishnappa: I want
notice,

Shri Dabhl: May I know the aver«
age area irrigated by a tube-well?

Shri M. V. Krishnappa: It depends
upon the capacity of the tube-well.
In some places, it irrigates 250 to 300
acres, For example, some tube-wells
near Ghaziabad, a place 15 miles from
here, irrigate about 250 to 300 acres.
_There, the capacity of a tube-well is

“1°40,000 gallons per hour. The capacity
of a tube-well depends upon the water
it is able to pick up.

Shri T. N. Singh: May I know
what other firms were given an op-
portunity to construct tube-wells
which were given to the Associated
‘"Tube Wells for construction?

of Food and
Krishnappa):

Shri M. V. Krishnappa: They are

-all foreign companies.
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Shri T. N, Singh: The names of
lihe companies that is what I want to
now,

Shri M. V. Krishnappa: Associated
Tube-Wells 250; German Water Deve-
lopment Corporation 500 wells;
Harold T, Smith 200 in UP., %55 in
the Punjab and 300 in PEPSU.

Shri T. N, Singh: The Assoclated
Tube Wells had nothing to do with
the construction of tube-wells in the
Punjab and PEPSU. They were all
in UP. and Bihar, I think *he an-
swer ig irrelevant and incorrect.

Shri M. V. Krishnappa: It is not
for the hon. Member to say that it is
irrelevant and incorrect,

Mr, Deputy-Speaker: Hon. Mem-
bers take the law into their own
hands. Hon. Memberg ought not to
cast aspersions. Sometimes, hon.
Ministers, with a view to avold repeat-
ed questions or more supp'ementaries,
try to make the answer as full as
possible. What they expect is some-
times a disqualification.

Shri T. N, Singh: My submission
was only with regard to the question
on tube-wells.

Mr. Deputy-Speaker: The hon.
Member must draw the attention of
the Chair to the irrelevancy and not
decide himself whether it is irrelevant
or relevant,

Shri Bansal: May I know if the
Associated Tube Wells are manufac-
turing Bore hole pumps or are import-
ing from abroad?

Shri M, V, Krishnappa: I want
notice.

Shri Sarangadhar Das: May 1 know
it the Indian Tube Well Co., in
Bombay—I do not remember the
name—had submitted any tenders for
U.P. and Bihar?

Shri M. V. Krishnappa: Only three
Indian companies had submitted. I
do not know whether fhis Bombay
company is one of them.

Shri B, 8. Murthy: May I know if
any of these companies have monopo-
ly rights in any area?

Shri M. V. Krishnappa: Np mono-
poly rights, .

Shri K K, Basa: Is the cost of
construc the tube-wellg b{l‘ the
different companies so far ag UP. is
concerned, the same?

Shri M. V., Krishnappa: The
tract is the same: muooororud:
tube-well. The cost of construction of
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ench well depends upon the soil com-
ditlons.

Bhri Punnoose: May I know whe-
ther the Government have the whole
picture of the needs of the country in
regard to tube-wells and may I know
alsp whether they have received any
representation rom Travancore-Co-
chin in this regard?

Bhri M. V. Krishnappa: It has been
already stated on the floor of the
Houge that an agreement has been
reached between India and the U.S. to
explore the possibilities of water
supply in varlous parts of this coun-
try. In Travancore-Cochin also. about
B wells will be dug. The possibility of
digging more will be explored.

Shri Thanti Pilai: On a
order, Sir. Has the remark
vant” been withdrawn, or
stand?

Mr. Deputy-Speaker: What he said
and what I said, both will stand

8hri Thanu Pillial: May I know
whether the use of that word is in
order?

Mr. Deputy-Speaker: He said that
some explanation or answer by the
ister was irrelevant. Then I point-
ed out that hon. Members ought not
to decide the irrelevancy themselves,
but only draw the atlention of the
Chair, There the matter ends. That
will be a ruling for the future also.

point of
“irrele-
does it

WRITTEN ANSWERS TO
QUESTIONS

LoCO-DRIVERS AND FIREMEN

#1761, Shri Nambiar: Wil the
H.ﬁi:gsmr of Railways be pleased to

(a) whether it is a fact that Loco-
drivers and Firemen working on simi-
lar trains., having the same period of
service are paid different scales of
pay on the basis of Matriculaies or
non-Maotriculates and if so. why;

(b) whether there is  discontent
against this disparity. and if so. what
action Government propose lo toke in
the matter:

{c) whether it is also a fact that the
implementation of the Central Pay
Commission scales has adversely

large sections of Loco Run-
ning Staff: and

'(d) if sa, what action has been taken
in the matfer?
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The Deputy Minister of Railways
(Shri ): (a).

and Tramsport

and (b). Yes. This is because of the:
introduction of minimum qualifica-
tion of Matriculation for the directly
recruited upper grade Firemen and
the creation of a separate channe! of”
promotion for such staff. This was
administratively necessary to improve
the quality of Lo
available for promotion to higher
supervisory posts, Representations
were received and have been consi-
dered. Genuine grounds of grievance
have been removed,

(¢) No. The scales of pay and
total emoluments of Running Staff
have improved in practically all cases
as a result of the implementation of
the Central Pay Commission scales.

(d) Does not arise.

FREE MEDICAL TREATMENT FOR RAILWAY

EMPLOYEES
*1762. Shri Nambiar: (a) Will the
Minister of Raillways be pleased to
state whether family members of
Railway emplpyees are denied free
medical treatment in the Railway"

Hospitals and if so, since when and
why?

(b) How does the system of grant.
of medical aid to Railway employees
and their families work on the cpen
lines so far as relief granted is con-
cerned?

(c) What is the rate of dispensary
and doctor available for every thou--
sand ¢mployees?

The Deputy Minister of Rallways.
and Transport (Shri Alagesan): (a)
No. The dependants of railway ser-
vants for purposes nf medical atten-
dance and treatment include their
wives, children and step-children re-
siding with and whol'y dependent
upon them and they are entitled to
free medical treatment in Railway:
Hospitals on the same scale and con-

ditions as Railway servants them-
selves,
(b) Railway employees and their

families on the open lines are fetting
medical aid on the same scale and’
conditions as app'icable to stafl who,
are stationed at headquarters. Medi--
cal aid is rendered by the Assistant
Surgeons attached to Railway dispen-
saries on receipt of intimation from
the nearest road side Station Master
and the patient is treated at his sta-
tion but if hospitalization is required,
this is arranged.

(c) A statement is
Table of the House.

laid on the-

co Running Staff-

«
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STATEMENT

The rate of dupensary and doctor
available for imeryu1 ,000 employees on
each ilway.

(per 1000 empluyees,

Railway, Despensary Doctor
Central, 0.37 0.45
Eastern, 0.42 1.00
Northern., 0.56 1.07
North-Eastern. 0.70 L50
Southern, 0.60 1.00
Western. 0.57 1.00

EMPLOYEES WORKING IN SHIPS OWNED
BY SOUTHERN RAILWAY

*1763. Shri Nambiar: Will the Minis-
ter of Rallways be pleased to state:

(a) whether the employees working
on the two ships run by the Railway
between Dhanushkodi and Talaiman
ner are given the same service condi-
tions as those of Railway employoees;

(b) whether the disciplinary rules,
ﬂec.;jurity of service etc. are the same;
an

(c) whether there have becn cases
of termination of service recently of
staff after six months service basing
the “service agreements” entered into
as per the Shipping Act and if so, how
many and the reasons thereof?

The Deputy Minister of Rallways
and Transport (Shri Ahgen.l}. (a)
and (b). The staff working on the
‘Talaimanner-Dhanushkodi Ferry Ser-
wvice are governed by Raillway Rules
in the matters of leave, contribution
to provident fund, pass privileges and
scales of pay and are Roverned by
the provisions contained in the Indi-
an Merchants Shipping Act 1923 for

urpose of hours of employmen

.IUPDJ' of food, discipline, ity o
service, manner of disbursément of
wages, efc.

(v) There have been no such cases
during the past two years.

TRICHUR _ RAILWAY STATION

*1766. Shri N. Sreckasiaa Nalr:
Wil the Minister of Railways be
pleased to state:

(a) whether the it wharfage
charge levied at Trichur Railway Sta-
tion ia higher than the normal charge:

(b) whether representations bave
been made by the public for expand-
ing the goods shed; and

103 PSD
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(c) whether some wagons of scrap
iron are being kept in the goods shed
and if so, for how long?

The Parliamentary Secre to the
Minister of ltﬂhrag mrt
(Shri Shahnawaz Khan): (a) Yes.

(b) Yes.

(c) Yes, 5 wagon loads of motor
vehicle parts received at Trichur in
November 1951 from New Delhi, Bell-
gurria and Ruthtollah pending in-
vestigation by the Special Police Es-
tablishment, Madras in connection
with a case of alleged crimina! co s—
piracy to defraud the Railway
misdeclaration and underwelghmem

DETENTION OF MAIL TRAIN AT SATNA

*1774. Sardar A. 8, SBaigal: (a) Will
the Minister of Rallways be pleased to
state whether it is a fact that a Mail
train was detained for nearly an hour
at Satna Station, Northern Railway,
in the month of February, 10537

tb) What was the cause of deten-
ti?n, and who was responsible for

(c) Have Government made any in-
quiry into the matter and if so, with
what result?

The Pariiamentary Secrefary to the
muh'l&.‘hm“" and Transport
(Shri nawaz Khan): (a) es.
8 Up Calcutta-Bombay Mail was de-
tained for 70 minute; at Satna sta-
tion on the Central (not Northern)
Railway on 22nd February, 1953.

(b) The detention was due to the
inability of the Station Master, Satna
to obtain Line Clear for the Mail
train to proceed tv Lagargawan, ow-
ing to the absence of the Assistant
Station Master on duty at the latter
station.

(c) Yes. As a resu't of investiga-
tions, fhe Asslstant Station Master.
Lagargawan, was immediately sus-
pended, for absenting himself from
duty without permission and leaving
the station unattended.

RAILWAY OVERSRIDGES AND UNDER-
BRIDGES

*1776. Shri 8. V. Ramaswamy: (a)
Will the Minister of Rallways be
pleased to state the rules governing
the construction of Rallway mru'brb-
ges and underbridges?

(b) To what extent do Government
particlpate in the construction of these
bridges?
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(c) Are Government aware of the
serious Inconvenience caused to the
general public by the level crossings,

ularly in municipal areas?

(d) Is it a fact that the question of
constructing an overbridge near
Salem Market Station has been be-
fore the Railway authorities for about
the last 20 years and if so, when will
the matter be taken up?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
gand (b). The rulec governing the
construction of Railway overbridges
and underbridges are contained in
paragraphs 1117 to 1122 of the Indian
Railways General Code, a copy of
which is available in the Library of
the House,

(c) Yes, a number of cases have
been reported,

(d) State Governments were asked
to prepare a list showing the order
of priority for replacement of level
crossings by over or underbridges,
the cost of which would be shared
am;rdlr_lIg to the rules mentioned
above, The replacement of the Salem
Market Station level crossing has
been accorded 10th place by the Mad-
rag Government in the order of pri-
ority and will be taken up ~after
dealing with the cases which have
been accorded higher priority.

REPORT OF INLAND WATER TRANSPORT
EXPERT

*1777. Sardar A. 8. Saigal: (a) Will
the Minister of be pleased
to state whether the Ganga-Brahma-
putra Water Transport Board, in their
recent sittings, considered the Re-
ort of Mr. J. Surie, Inland Water

ansport Expert of the Ganga-Brah-
maputra River System?

(b) What were the proposals?

(c) How many representatives of
the State Governments and the Gov-
?rninent of India attended the meet-
ng?

(d) What further steps will be taken
to implement the recommendations?

“'cl“lla Deputy Minister of Rallways

8 Transport (Shri Alagesan): (a)
es,

(b) Mr. Surie’s important recom-
mendations relate to the undertaking
of three projects, viz. (1) a pilot pro-
ject for testing the feasibility of tow-
ing bargqn and boats by shallow draft
tugs on the Ganga and the Ghagra,
(2) another pilot project on the DNi-
hing and Subansirl rivers In Assam,
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and (3) a pllot project for a ferry
service across the Brahmaputra.

(c) Three representatives of the
Central Government and one repre-
sentative each from the State Gov-
ernment; of Uttar Pradesh, Bihar,
West Bengal and Assam,

(d) It is proposed to request the
U.N. for financial and technical assis-
tance for preparing the designs and
drawings of craft and for running all
the three pilot projects.

Neem O1L

*1779. Shri Jethalal Joshi: Will tlre
Minister of Food and Agriculture be
pleasgd to state:

(a) whether any experiment has
been made to press oil out of small
fruits of the Neem trees;

.(b) it so, the result thereof;

(c) whether, as a result of any re-
gpearch, it is possible to take out the
bitterness of its taste; and

(d) whether its oil can be put to
any use?

y

(Shri M. V. Krishnappa):
(a) and (b). Neem sgeed is already
being pressed and the ofl is produced
on a commercial scale in several
parts of the country,

(c) Yes.

(d) Yes: the refilned oil or the
partially or completely hydrogenated
oil can be used for manufacture of
soaps, stearin, oleic acid or as hard-
ened fat.

HOUSE-RENT ALLOWANCE TO RAILWAY
EMPLOYEES AT KHARAGPUR

*1780. Shri N. B. Chowdhury: Will
the t):lit;xister of Raillways be pleased
to s :

(a) whether Government have con-
sidered the question of E:[vlln‘ house-
rent allowance to the lway em-
ployees at Kharagpurd after the pub-
lication of the results of the 1851
census; and

(b) if so, from which date the
house-rent allowance is going to be
pald?

The Parliamentary semtaw
Minister of Railways and rt
almawsz Khan): (a) Yes.

(b) From 1-10-1952,
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INTERNATIONAL LABOUR ORGANISATION

*1783. Shri Vittal Rao: (a) Will the
Minister of Labour be pleased to
state the reasons for not ratifying the
International Labour Organisation
Convention 1849, concerning the ap-
plication of the principles of the right
'}t;vorganise and to bargain collective-

(b) Do Government propose to
ratify the same during this year?

The Deputy Minister of Laboar
(S8hri Abid All): (a) The reasons for
which the Government of " India did
not think it desirable to ratify the
Convention were explained In Lhe
statement placed before Parllament
on the 21st December, 1950, indlcat-
ing the action proposed to be taken
by Government on the Conventions
and Recommendations adopted at the
32nd session of the International La-
bour Conference.

(b) The matter is under considera-
tlon and a decision will be taken as
soon as the proposed Labour Rela-
tivns legislation is enacted.

CO-ORDINATION  OF AGRICULTURAL
RESEARCH

#1790. Shri Muniswamy: (a) Will
the Minister vf Food and Agriculture
be pleased to state whether there is
any All-India Body to co-ordinate
agricultural research work through-
out India, including the States?

(b) Has there been any duplication
under the present system?

The Deputy Minister Food and
Agriculture (Shri M. V. Kr appa):
{a) Yes, The Indian Council of Agri-
cultural Research, in conjunction with
the Commodity Committees, coordi-
nates agricultural research in the
country. )

(b) There is no avoidable duplica-
tion as the State Governments under-
take research of a purely local nature
while the .C.A.R. and the Commodity
Committees, in conjunction with the
States., promote research of regional
and all-India importance

RESEARCH IN MANGOES

#1791, Shri Muniswamy:
the Minister of Food and
be pleased to state what researches
have been undertaken by the Indian
Council of Agricultural Research Tre-
garding mango frults and with what
results?
~ (b) Are the fruit schemes subsi-
dised by the LC.A.R.?

(c) If so. how?

(a) Will
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The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) A note giving details of the re-
search work done by the I.C.AR, on
mangoes and results achieved hither-

is laid on the Tab'e of the Hoise,
[See Appendix XI, annexure No. 4.]

(b) Yes. Research schemes on
fruits are subsidised on the same
principles as other research schemes.

(c) Generally 50 per cent. of the
recurring expenditure of the schemes
ls contributed by the I.C.AR. while
the balance of the recurring expen-
diture and the entire non-recurring
expenditure is met by the State Go-
vernment,

COMMITTEE TO ENQUIRE INTO FALL
IN PASSENGER EARNINGS

*1792. Shri A. M. Thomas: (a) Will
the Minister of Rallways be pleased
to state whether the Committee of

exfem has been constituted to en-
?nu':? into the fall in passenger earn-

(b) Who are the Members of the
Committee?

gc) What are the terms of referen-

(d) Has any report been submitted
by the Committee?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
to (d). No Special Committee of
Expert has been constituted but
the Railway Board themselves have
conducted an expert examination juint-
ly with the Railway Administrations
of the position and taken necessary
measures to arrest the fall in passen-
ger earnings.

LABOUR IN MAjJor PorTs

“1793. Shri K. Subrahmanyam: (s
Will the Minister of Labour be pleas-
ed to state the steps taken so far
towards decasualisation of labour in
Major Ports?

(b) In how many ports has the de-
casualisation scheme been enforced
:ss what are thre results so far achfiev-

(c) Is Visakhapatnam P arus-
lised? ort dec

(d) If so, to what extent?
(e) If not, what th
b ’ at are the reasons
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The Deputy Minister of Labour
(Shri Abid Al): (a) The Dock
Workers (Regulation of Employment)
Act was passed in 1948 with a view
to eliminating hardship caused to
dock workers wvn account of the
casual nature of their employment.
The Act empowers the Central Gov-
ernment, in the case of major ports,
to frame schemes for the registration
of dock workers with a view to en-
suring greater regularity of employ-
ment. So far schemes have been
framed for Dock Workers at Bombay,
Calcutta and Madras.

(b) The Scheme for Bombay was
enforced with effect from the 1Ist
February 1952 and is reported to be
working satisfactorily. The enforce-
ment of the Calcutta Scheme 1s re-
ceiving the attention of the Calcutta
Dock Labour Board. 'The Madras
Scheme will be enforced by the Mad-
ras Dock Labour Board. which fis
being set up,

(c) No.
(d) Does not arise.

() A Scheme for the port n! Visa-
khapatnam will be framed after ex-
perience has been gained of the work-
ing of the Scheme in the other parts,
particularly Madras.

WoRKsHOP SUPERVISORS IN P. & T. DEPART-
MENT

1284. Shrl Nanadas: Will the Minis-
ter tgr Communications be pleased to
state:

(a) the total number of workshop
supervisors in the Ipdian Posts and
Telegraphs Department and the nume
ber of Scheduled Castes and Tribes
out of them;

(b) how many have been directly
recruited or promoted since 1947 and
how many of them belong to Sche-
duled Castes and Tribes; and

(c) what special steps Government
propose to take to recruit the Sche-
duled Castes and Tribes?

The Deputy Minister of Communica-
tions (Shri Raj Bahadar): (a) Nons.

(b) Does not arise,

(r) The cadre of Workshops Super-
visors was sanctioned only recently,
It has been laid down in the recruit-
ment rules that appointment of Work-
shops Supervisors will be subject to
the orders relating to representation
of Scheduled Castes, etc., In the ser-
vices issued by the Ministry of Home

* Affairs from e to time. The upper
ave limit is relaxed in the case of
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Scheduled Castes and Tribes by five
years. The recruitment examination
will be advertised in the press.

T. B. SEALS

1285. Dr. Ram Subhag Bingh: (a)
Will the Minister of Health be pleas-
ed to state what amount of money
has been raised in the third Tuber-
culosis Seal Sale Campaign?

(b) What are the amounts of money
raised during the first and second
campaigns?

The Minister of Health (Rajkumarf
Anmrit Kaur): (a) According to pre-
sent information about Rs. 2 lakhs
have been collected so far. Figures
regarding collections have not yet
been received from all the States
but the total collection expected in
the campaign is about Rs, 10 lakhs.

(b) A sum of Rs. 1063,366/12/-
was raised during the first campaign.
The total collection in the second
campaign was about Rs, 9,10,000/-
but this flgure is not final as some
more information is yet to be received,

RAILWAY CrLAss IV STAFF AT SAKRI-
GALI GHAT

1286. Shri Jajware: Will the Minis-
ter of Rallways be pleased to state:

(a) whether it is a fact that the
Class IV Staff at Sakri-gali Ghat do
not get their pay regularly; and

(b) whether it is also a fact that
they do not have the same facilities,
as other railway staff in respect of
housing, free medical help and edu-
cation of children?

and Transport (Shri Alagesan): (a)
No. Under the Payment of Wages Act,
dates of phyment cre notified angd
payments are made on the notifled
dates unless something extraordinary
happens to prevent it. There was
delay in payment by one or two days
on a few occasions, but arrangements
have since been made to ensure that
such delays do nat occur.

fb) The Class IV staif at this
Station get the same 'medical aid and
facilities for education of their child-
ren as are available to cthor stafl.
As regards housing, this has not
been provided on a large scale as in
other stations, due 10 the temporary
nature of the Ghat. About 25 per
cent. of the staff have been housed
either in regula¥ accommodation or in
wagon bodies and old voaching stock.
The rest of the staff live st Sahibgan}
which is only flve miles away and go
to work every day from there
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New RAILwAY LINES IN ORISSA

1287. Shri Sanganna: Will the
Minister of Rallways be pleased to
state whether there any proposal
to take up the following railway lines
during the next five years:

(i)  Tittagarh-Nowrangapore-Jey-
pore-Vizag; and

(ii) Meramandali-Sambalpore-
Khurda Road-Dasapalla-Boudh?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): There
{8 no such proposal under rcnsidera-
tion at presens,

TELEGRAPHIC  COMMUNICATIONS FOR
DARBHANGA DISTRICT

1288. Shri 8. N. - Das: Will the
Minister of Communications be pleas-
ed to state:

(a) whether any plan for the de-
velopment of telegraphie communica-
tlons in the District of Darbhanga
(Bihar) has been drawn up;

(b) if so. what are the places that
are likely to have telegraphic com-
rm:’nications under the Five Year Plan;
an

(c) whether it is a fact that a large
number of police stations in Darbhan-
ga District have not got telegraph
Offices?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) and
(b). Telegraph offices in the Darbhan-
ga District, as in other parts of India.
will be opened in accordance with the
policy announced in a Press Note, a
ropy of which was placed on the
Table of the House in repiv to Shri
B. N. Roy’s Question No. 1074 on 30th
March, 1853.

(c) Yes.
Ranway APPENDIX I1]-A EXAMINATICNS

1289. Bhri N. P. Sinha: (a) Wil
the Minister of Railways be pleased

to state whether there are any fixed®

dates or months for holding Appendix
III-A Examinations and for publishing
the results thereof?

(b) If so, are they adhered to?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Under the rules, the Appendix ITI-A
Examination is reauired to be held in
the month of November every year.
Non date for publishing the results
thereof hac been prescribed.

(b) Yes. The dates for holding the
adhered to.

examination are nggmally
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MANIPUR STATE TRANSPORT
1290. Shri Rishang Keishing: Wil

the Minister of Rallways be pleased
to state:
(a) whether the Manipur State

Transport is jointly owned by the
Manipur Drivers’ Union and the State
Government and if so. the amount
invested by each:

(b) whether the Rallway out-
agency owned by the Manipur Motor
Association was taken over by the
State about a year ago and is still
under the joint management of the
Manipur Drivers' Union and the State
Government;

(c) whether any enquiry was made
by the Rallway authorities before the
out-agency was allowed to transfer
from Manipur Motor Association to
the Joint Management of Manipur
Drivers’ Union and the State Govern-
ment; and

(d) whether the Manipur Motor As-
sociation has lodged a vcomplaint to
the Railway Authorities against the
takine over of the out-agency from
them?

The Deputy Minister of Rallways
and Transport (Shrl Alagesan): (a)
No. The Manipur State Transport is
a purely State Government rcnncern.

(b) No.

(c) It is not clear as to what en-
quiry is referred to. The Railwa
Administration of course kept in tou
with the Manipur State Government
in the matter.

(d) No. The Manipur Motor Asso=-
riation, however, appealed to the
Raflway Board.

" TeA LABOURERS

will  the

1291. Shri Sanganna:
pleased to

Minister of Labour be
state:

(a) the number of lahourers re-
patriated to Orissa from ‘he Assam
Tea Gardens consequent upon the
crisis in the Tea Industry and closure
of tea gardens;

(b) whether any arrangements have
been made fbr their absorption In
the development schemes in the State
of Orissa; ana

(c) if the answer to part (b) above
be in the afirmative. how many of
them have been employed In the cons-
truction work of the Hirakud dam,
community Eroject: and Duduma Hn
draulic work?
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The Deputy Minister of Labour
(Shri Abid Ali): (a) According to the
information available, 8324 persons
were repatriated to Orissa from
Assam tea gardens during the period

‘from 1st September 1952 to 28th
February 1953. Separate figures of .
labourers repatriated due to the

crisis in the {ea irdustry and closure
-of tea gardens are not available.

(b) and (c¢). The information 1s

beln% collected and will be laid omn

the Table of the House in due course.
DaIRYING

1292, Sardar Hukam Singh: (a)

Will the Minister of Food and Agricul-
ture be pleased to state how many
Technical Advisers are attached to the
Ministry of Food and  Agriculture
proper, in respect of dairying?

(b) What 1s the total annual ex-
penditure on them, and what is the
pay of each officer per month?

(c) Is it a fact that they were ori-
glna]]r appointed for preparing and
examining Dairy Development Sche-
mes under the “Grow More Food”
campaign?

(d) Are the dairy Schemes belng
included in the “Grow More Food”
‘Schemes at present?

(e) It not. what are the present
functions of these officers?

(f) How many schemes were pre-
‘pared by these Officers during the
last three years and how many of
them have actually been started?

(e) How many cases were referred
tciv tlgem during the year 1952 for ad-
vice?

(h) Is it a fact thet these Officers
run a Milk Supply Scheme?

(i) Ts the expenditure on these
Officers taken into account while cal-
culating the profit and loss of the
I.C.AR. Milk Scheme?

The Deputy Minister of Food and
Agriculture (Shrl M. V., l{rllhnnnrl):
(a) One, viz.,, Deputy Dairy Develop-
ment Adviser, who is assisted by a
"Technical Officer.

(b) Rs. 20.200/-.

Total Ex-

Pay D. A. penditure
Pp. m.
Ra. Rs. Ra.
Deputy Dairy 1350 133 1485
Develonment
Adviser
"Technical Officer 620 85 70
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(d) Not at present.

(e) () g;t:dvmc;:he Centtre ag:
vernments

matters relating to dairy de-

jweégment and allied sub-

(ii) To give technical guidance
and help to the dairy trade.

(ilf) To formwulate dairy develop-
ment schemes for Centre
and State Governments.

(iv) To run the Central Govern-
ment dairy development
aschemes.

(f) Ten, out of which
been started.

(g) No such tally has been kept.

(h) Yes, in addition to their other
duties as technical officers of this
Ministry.

(i) No.

LAND RECLAMATION IN SCHEDULED AREAS
or OR1SBA

1293. Shri Sanganna: Will  the
Minister of Food and Agricultnre he
pleased to refer to the 1eply to un-
starred question No. 394 asked on the
8th December, 1952 regarding land
reclamation in Scheduled areas of
Orissa and state when the informa-
Hon will be placed on the Table of
the House?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
The information is still awaited from
the Government of Orissa, and it will
be furnished to the House as soon
as it is received from the State Gov-
ernment.

eight have

MANGANESE MINES

1294, Shri Banganna: Will the
Minister of Labour be p'eased 1o
refer to unstarred gquestion No. 174
asked on the 19th November, 1952
regarding Manganese Mines and
state when the information will be
placed on the Table of the House?

The Deputy Minister of ILabour
(Shri Abid All): I place on the Table
of the House a statement containing
the information sougfit by the hon.
Member in his unstarred ques-
tion No. 174 asked on the 19th Novem-
ber 1852. [See Appendix XI, an-
nexure No. 5.]

RaiLwAay Lanos
1295. Shri Sanganna: Will the Minis-
ter of Rallways be pleased to state:

(a) whether it is a fact that many
acres of land acquired long agv by
the Railway Administration near

Railway colonie, for building
poses, have not' so far been u-em
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in the Orissa State, Eastern Zone;
and

(b) if so, the total acreage of land
and whether there is a proposal for
the allocation of these sites to the
other departments of the Union Gov-
ernment?

The Deputy Minisier of Railways
and Transport (Shri Alagesan): (a)
Yes.

(b) 185 acreg. “The entit:ﬂe aud =
uired for Railway's p
rtfﬁure requirements at Kantabanii,
Sambalpur and Rayaghada and the
question of the allocation to other de-
partments of the Union Government
does not therefore arise.

land is

PARLAKIMEDI  LIGHT RAILWAY
1296. Shri wWill the
Minister of Rallways be pleased to
state:

the number of ticketless-travel
cagg; reported by the end of 1952 by
the officer appointed on the Parlaki-
medi Light Rtalillway (Eaate:‘nnl:ull:n’::
Zone) since the manageme!
takerr over by the Railway Adminis-
tration;

b) the service grade and the total
ensol)umeents of the said officer; and

(é) the previous category of service
from which this officer is generally
appointed?

Deputy Minister of Railways
“':'he 'l'runo:t (Shri Alagesan): (a)
and (b). No speclal officer has been
appointed on the Parlakimedi Light
i&?loway since it was taken over by
Government OI::I l-2-1!i.':t)t;ra 'Illaﬂ augmlr
ers detected travellin -
futp':?:lecgf since that date to lf:e end
of 1952 Is 21,185.

(c). Does not arise.

PurRcHASE OF LOCOMOTIVES FRCM THE
TATA ENGINEERING AND -LOCOMOTIVE
COMPANY

1207. Dr. Ram Subhag Singh: Wil
the Minister of Rallways be pleased
to state:

(a) the number of locomotives our-
chased by Government from the Tata
Engineering and Locomutive Com{unv
in the years 1950-51, 1951-52 and 1952-
53; and

(b) the average cost of the locomo-
tive purchased from that Company?
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Written Answers 2674
The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)—
No. ordered.
1850-51 .. B0
1951-52 v 80
1952.53 ... BO
No. delivered.
1850-51 .. Nil
195152 e 10
1952-53 .80

(b) Approximately Rs. 35 lakns—
excluding development costs.

q 7w-fafear Ou
], WY wing : war ameamr
Wt qgem & g o fe oag
sz feax g ae-fafeur 3 ® fawion
v ® wgi ow swfw gk € 7
e Deputy Minister ollnﬂw.lyl-

Th

and (Shri Alagesan): A
total le: of 86 3/16 miles of the
Mungeli-Bickthia road is to be im-
proved with financial assistance from.
the Central Road Fund. Work i3 at
gresent in progress on a lengtn of’
7 9/18 miles only and about 44 per:
cent. of the work was completed upto
31st March, 1853,

RECRUITMENT OF HIND!I ASSISTANTS
IN RAILWAY BOARD

1289, 8Shri Jamgde: (a) Will the
Minister of Rallways be pleased to
state whether it is @ fact that some
Hindi Assistants have been appointed.

recently in the Rallway Board's
Office?

(b) Was an advertisement given in

the papers regarding the fillling in of
these posts?

(c) Were the Employment

changes given information of
vacancies?

(d) Was any of the above posts re-
served for Scheduled Castes?

(e) If the answers to parfs (b). (c)
and (d) above be In the negative,
what were the reasons therefor

Ex-
these

The Deputy Minister of Rallwa;
?d Transport (Shri Alagesan): (3
€s.

(b) to (d). No.

(e) It was hoped that suitable per-
sonnel would be found from among
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the eristing employees and they werm
actually found.

SAvINGS BANK ACCOUNT IN RURAL
Post OFFICES

1300. Shri Jangde: Will the Miraa-
ter of Communications be pleased 10
state in how many rural post offices
Government have provided facilities
for Savings Bank deposits in the
North and South Chattisgarh  Divi-
sions of the Central circle?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): The
number of Branch post offices doing
Savings Bank work in India on 3lst
March. 1953, was 5,078. The fgures,
in the case of North and South Ch-
hattisgarh Divisions, are as follows:—

North Chhattisgarh ............28
South  Chhattisgarh............79

SHurrLE TRAIN FROM PILIBHIT TO PUR-
ANPUR

1301. Sbri M. L. Agrawal: (a) Wil
the Minister of Rallways be plea:ed
to state whether it is a fact thut for
want of a morning train from Purdn-
pur to Pilibhjt and an evening trein
from Pilibhit to Puranpur, residents
of Puranpur have to spend a whole
night and day for a few hours work
in courts or elsewhere at Pilibhit?

(b) Have the Railway authorilies
agreed to introduce a shuttle train or
a diesel car service?

(c) What are the reasons for the de-
1ay?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
No., as there is at present an early
morning train from Puranpur to Pili-
bhit and a night train from Pilibhit to
Puranpur.

(b) and (c). The feasibility of in-
troducing a rail car service to run
in the morning from Puranpur to
Pilibhit and back in the evening to
timings suitable for working hours of
the court at Pilibhit was considered.
Due to the non-availability of a rajl
car, it has not yet been found feasi-
ble to introduce such a service. There
is no traffic stification at present
for the introduction of an ordinary
additional shuttle train between Puran-

ur and Pilibhit, even if coaches and
ocomotives were available for it,
which, at present. is not the case. It
is proposed to place orders for 12
Metre Gauge rail cars and when
these become available their distribu.
tion will be degided.
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The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Provision of drinking water -within
munic.pal limits 15 a municipal runc-
tion; however there is a_ proposal
under consideration by the Delhi Road
Transport Authority to arrange sup-
ply of drinking water at certain im-
portant stops for the benefit of pas-
sengers.

(b) It is not possible to specify e
target date but efforts are being made
to complete the arrangements as soon
as possible.

OAXGROVE SCHOOL, JHARIPANI

1303. Shri A. N. Vidyalankar: Wiil
the tMti:iSter of Railways be pleased
to state:

(a) whether it is a fact that the
Oakgrove School in Jharipani (Mus-
svorie), was established by the Indian
Railways, and it is still being main-
tained by the Railway Ministry's fin-
ancial support;

(b) whether it is a fact that while
the tuition fees 1n the case of the
children of the ex-Rallway employees
nf the Western Railwny.aiast Punjeb
and Northern Railways, were recently
raised, the fees for the children of
the ex-employees of the exr-East
::g‘i:n Railway has remained the

(c) it so, the reasons for the aame;
and

(d) the number of children studying
in the institution at present belonging
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t;;_ihe following categories respestive-

(1) the boys and girls belonging
to the European and Anglo-
Indian communities;

(1i) the total number of children
aelonglnz to other communi-

es;

(iii) the number of children of
Railway employees;

(iv) the number of children of
ex-Rallway employees;

(v) the number of children of ex-
East Indlan Rallway em-
ployees; and

(vi) the number hild 4
non-Railway em%'lo;'eu?mn °

The Deputy Minister of Rallways
g’ml Transport (Shri Alagesan): (a)
es.

(b) and (c). No. Commencing with
the 1952 School session the tuition
fees chargeable in the case of child-
ren of all er-Railway employees of
Government Railways Is uniform and
there is no distinction between ex-

East Indian Railway employees and
er-employees of other lh!swaya.

(d) (i) 192.
(li) 188.
(ii1) 333.
(iv) 1.
(v) 1
(vi) 48,
W0 fa8 7 W W@ TR @ g

wt gaag

o, ot ey Fog : T tw
™ g e & g w6t fe
(%) o<, 24y, ® afaw gy
#F8G fed 7 & o szt WY
FaTR ¥ et TG g

(@) @ wzaEt € v Wk

wy fers wfiy g€ ; aar
() fraft ax R qfow W
gAY q@TT 93T ?
The Deputy Minister of Rallways
and Transport (Shri Alagesan): )
One case of removal of rail and !t(:lr

of removal of fish plates, bolts, steel
keys, gate keys etc.

103 PSD
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(b) Rs. 500/-.
(c¢) Four times.

TELLICHERRY RAILWAY STATION

1305. Shri N. P, DamodAran: (a)
Will the Minister of Rallways be
pleased to state when the remodalling
work of the Tellicherry Rallway
station in the Southern flway I8
likely to be completed?

(b) How long is it since the work
started?

(¢) Has there been any delay In
the execution of the work and if so,
what are the causes of delay?

(d) When will the remaining stages
ot,the remodelling scheme be taken
up?

(e) Does the scheme includ: the
provision of an vverbridge?

(e) Does the scheme include fhe
for the remodelling and how much
has been spent so far?

The Deputy Minister of Rallways
and (Shri Alagesan): (a)
By June 1953.

(b) About two and one fourth
years.

(¢) No

(d) The entire work is being done
in one stage.

(e) No.

(f) The work was sanctioned at an
estimated cost of Rs. 2,15,521/-, Dur-
ing the course of execution, certain
additional works hrave been found ne-
cessary, resulting in an increase in
the original estimated cost. A sum
of Rs. 2,46,623/- has so far been spent
on this work.

RURAL Post OFFICES IN PUNjAB

1306. Prof, D. C. Bharma: (a) Will
the Minister of Communications be
pleased to state how many applica-
tions for vpening post offices n vlil-
lages or group of villages were recelv-
ed by the Post Master Genera! of
the Punjab during the year 1051-52?

(b) How many of these representa-
tions were accepted?

(¢) In how many cases did the In-
habitants of those villages agree to

share the loss incurred by the Govern-
ment?

The Deputy Miuister Com 1-
catioms (lln? Raj Mﬂr): (al}‘.?u
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for opening post offices in villages
having population of 2,000 or more,
118 in groups of villages with similar
population, and 42 in single villages
with population less than 2,000.

(b) 244 but post offices in 174 vil-
lages with population of 2,000 or
more would have been opened, even
if no applications were received.

(c) One,

MiNor IRRIGATION PROJECTS

1307. Prof. D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state what amount was
given to the Punjab State during 1952-
53 to ald the “mindr irrigation pro-
jects”?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):

Grant Rs. 1.50 lakhs.
Loan Rs. 96.72 lakhs.

UN.LC.E.F.

1308. Shri Muniswamy: (a) Will the
Minister of Health be pleased to state
whether the United Nations Interna-
tional Children’s Emergency Fund
Executive Board has made any allot-
ment to India, recently?

(b) What are the main Centres in
which the UNICEF assistance to
India will be distributed?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Yes.

(b) The recent allocations to India
will be distributed as follows:—

1. $ 751,000 ... For Mother and
Child Health Pro-
grammes in the
States of West Ben-
gal, Bihar and Uttar
Pradeshr.

2. § 38,000 To initiate a Yaws

Control DProgramme

in the States of

Madhya Pradegh,

Hyderabad and Mad.-

ras.

3. § 300,000 For the Provision of

1.500 short tons of

akim milk powder

for distribution in
scarcity areas. The
actual distribution

will be decided u

later on the arrival

of the supplim in
India. o
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4. $ 340,000 For the provision of

nearly 2,200 tons of
ice for distribution
scarcity areas as

follows :
Madras 1.000 tons.
Bombay 1,000 tons.
‘Travancore-
Cochin. 200 tons.

T. B. HosPiTALS

1309, Shri N, B. Chowdhury: Will
the Minister of Health be pleased to
state the total capacity orf T.B, hos-
pitals in India?

The Minister of Health (Rajkumari
Amrit Kaur): The total bed capacity
of tuberculosis hospitals, sanatoria,
clinics and tuberculosis wards attach-
ed to general hospitals in Inda on
31st December 1952 was 12,082,

Pire IN GopowN AT DELHI MAIN
STATION

1310. Sardar A, S, Saigal: (a) Will
the Minister of Rallways be pleased
to state whether it is a fact that a
fire broke out in the Western Railway
Lost Property shed in Delhi Maip
Station on the 5th April, 19537

(b) How much damage is estimat-
ed by this fire?

(¢) How long did the flre continue
and after how many hours was It
brought under control?

(d) What is the condition of the
shed as well as the entire building at
present?

(e) What are the organisations
that helped to extinguish the fire?

(f) Are any figures available about

the quantity of goods placed in the
godowns?

The Deputy Minister of Rallways
?d Transport (Shri Alagesan): (a)
es.

(b) Rs. 50,000.

(c) The fire was noticed at about
16-45 hours and was brought under
control after about 2} hours.

(d) A portion of the building
occupied by the Lost Propertz shred
has Eeen badly damaged and the rest
of the bullding is intact.

(e) Local Municipal and Railway
Fire Brigades.

(t) Particulars of
the shed are being eo'ﬁ.:gt’odfm -
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MANUFACTURE OF PaLM Gur

1311, Shri P. R. Rao: Will the Minis-
ter uf Food and Agriculture be pleas-
+ed to state:

(a) whether any centres for the
manufacture of “Palm Gur” have been
.established in Hyderabad State;

(b) it the reply to part (a) above
;be in the affirmative, how many such
centres have been  established and
‘what are their objectives;

(¢) how are they functioning; and

(d) how many persons have been
#4rained in each centre during the last
six ;nonths ending the 31st March,
19537

The NDeputy Minister of Food and
.(Axric} Yultm-e (Shri M. V. Krishnappa):
a) Yes.

(b) Three experimental Training-
cum-Demonstration Centres have been
established in the State. In these
centres training is imparted to tappers
in the art of making palm gur from
‘Neera extracted from date Palm and
Palmyra trees.

(c) Thhe Centres are

functioning
satisfactorily.

(d) During the year 1852-53 in all
40 tappers were trained.

Sarvail (Nalgonda District) 20
Chinna Pendyal (Warangal Distt.) @
Pattancheru (Medak District) 11

40

—

CeNTRAL CounciL oF GOSAMWARDHAN

1312. Shri K. C. Sodhia: (a) Wil
the Minister of Food and Agriculture
be pleased to state the total amount
of lump sum and recurring _grant
made during 1952-53 to the Central
Council of Gosamwardhan?

(b) What was the Budget of the
Council for the same year and the
total expenditure incurred by the
Council? -

(¢) Do Government get any periodl-
cal report from the Council?

(d) What are their proposals and
schemes for 1853-547

The Deputy Minister of Feod and
Asﬂnllnre (8hri M. V. Krishfappa):
(a) and (b). The Council had asked
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for a grant-in-aid of Rs. 2 lakhs dur-
ing 1952-53, which was duly provided
for in the budget for that year.

ainst this amount, Rs. 1 lakh was
initially sanctioned as grant-in-aid and
the Council were advised that the
balance would be made available after
they had spent the first instalment.
The Council, however, incurred a total
expenditure during 1852-53 of only
Rs. 31,000 and there was thus no oc-
casion for sanctioning the entire bud-
get provision.

(c) Yes.

(d) The proposals so far received
from the Council for the year 1953-34
relate to a number of schemes of
cattle improvement at a total cost of
Rs. 1,32,000/- such as the celebration
of Go-Samvardhana Day, traini
Gaushala workers, issui of Gosam-
vardhana Bulletin, development of
Gaushalas in the States and award
of prizes at Regional cattle shows.

INDUSTRIAL Di1spUTES

1813. Shri K. C. Sodhia: (a) Wil
the Minister of Labour be pleased to
state the total number of industrial
disputes in the Central sphere relat-
ing to (i) mines. (i) major nports,
(lii) Railways and (iv) Banking oand
Insurance companieg each, were re-
terred to adjudication durlng 10527

(b) In how many of them were
awards made?

(¢) How many are still pending be-
fore the Industrial Courts?

(d) What is the average duratlon
of the disposal of a dispute?

The Deputy Minister of Labour (S8hri
Abid All): (a) to (c). The number of
industrial disputes in the Central
sphere undertakings referred for ad-
judication during the year 1952 was
29. The required particulars in re-
gard to the disputes are given below:

Particulars of disputes
Central sphere  referred for adjudication

undertaking® during 1952
Roferred Disposed Pend-

of ing

(i) Mines 5 | 3

(ii) Major 7 1 ]

Ports

iii) Railways 2 1 1

(iv) Bankingand 15 ] 8
Insurance
Companies

20 13 18

(d) About 8 months.
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Sociar Guipes 1951-53 32
1314. Shri-Dhusiya: (a) Will the 1952-53 40
Minister of Railways be pleased to
state vn.rhmi is the total number of the (b) 1947-48 61
Social Guides (Yatri-Bandhu) on the 194349 e
N.E. Railway? -
(b) What is the date on which they 1949-50 33
were appointed? 1950-51 .. Nil
(c) What is the total number of 1951-52 . 10
the Scheduled Castes employees In 1952-53 .. 13

this service?

Somsipat " (8he plsgnan) Tt
and port ( '
information is belnﬂecollected and will
be laid on the Table of the House.

ADVANCE TO Mazssrs. LA BRUGEOISE ET
NICAISE AND DELCAVE

1815. Shri Vittal Rao: (a) Will the
Minister vf Raillways be pleased to
refer to replies to unstarred questions
Nos. 1076 to 1078 answered on the
16th April, 1853 and state whether
any amount has been paid in advance
to Messrs, Brugeoise et Nicalse
and Delcave Belgium for the supply
of wagons, underframes and etrol
tanks?

(b) If so, what is the total amount
in Indian currency?
(¢) Do Guvernment propose to lay
on the Table a copy of the agreement?
The Deputy Minister of Rallways
and 'l‘rulpm,'t (Shri Alagesan): (a)
and (b). These orders are actually
laced by the Director-General, Indla
tore Department, London, and no
advance payments have been made as
far as the mm Ministry are aware.
Copies of such contracts are
ui&a u“d.eportmental documents
and not generally made public.

CENTRAL AGRICULTURAL COLLEGE

1318. Shri Muniswamy: (a) Wil
the Minister of Food and Agriculture
be pleased to state the number of
students admitted every year in the
Central Agricultural College, since it
was started?

(b) How many of the students be-
longed to agricultural families?

¢) How many have graduated so
:hnS and how have they been absorb-
ed?

Deputy Minister of Food and
u?&'inmfmm.v.mmn

(v) 1947-48 ... 86
1948-49 62
1949-59 ... 60
1950-51 No admissions were

.

(¢) Sixty-eight, in all, have gradua-
ted from 1049—52, of whom eleven
have been employed in Government
service on agricultural work, as Farm
Manager, Senior Scientific Assistants,
Inspectors etc., two have taken to pri-
vate farming and three others have
obtalned employment in lines not con-
nected with agriculture, No informa-
tion js available about the rest.

CONTRIBUTORY HEALTH SERVICE
SCHEME

1317, Shri Telkikar: Will the Minis-
ter of Health be pleased to state the
reasons for the non-introduction of
the Contributory Health Service
Scheme for Government employees in
Delhi in the year 1952-53?

The Minister of Health (Rafkumari
Amrit Kaur): The Contributory
Health Service Scheme which is to be
administered directly by the Central
Government, was originally framed
on the assumption that the facilities
available in the Delhi State Hospitals
and Institutions could be utilised in
connection with the Scheme. This
was not found to be feasible owing
to the conditions put forward by the
State, namely, that the Scheme should
be administered by them. The
Scheme had to be revised and could
not, therefore, be introduced during
1952-53. Steps are being taken to
implement the Scheme during the
current year as early as possible.

FAaMILY PLANNING PROJECT IN RAMA-
NAGARAM

1318, Shri Madiah Gowda: Will the
hg:rgner of Health be pleased to
B .

(8) when the Family Planning Ex-
seriment Project started functioning
in Ramanagaram (Mysore State):

(by the number of experts engaged
in this Project;

(c) the number of persons and the
extent of the area covered by this ex-
perimental operation;
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(d) the methods adopted in this (b) Three, one of whom has recent-
experiment; and ly left.
(e) whether any results have been (c) 1309 couples and 14 villages.
obtained so far? (d) Only one method mnamely, the
rhythm or safe period method.
The Minister of Health (Rajkumarl (e) It is obvlously not possible to

Amrit Kaar): (a) May, 1852. assess results before the end of 1934.
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PARLIAMENTARY DEBATES

* (Part II—Proceedings other than Questions and Answers)
OFFICIAL REPORT ‘

ssit’
HOUSE OF THE PEOPLE
Friday, 1st May, 1853

The House met at a Quarter Past Eight
of the Clock.

[MR. DepuTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

9-15 AM.
MESSAGE FROM THE COUNCIL OF
STATES

Secretary: Sir, I have to report the
following message received from the
Secretary of the Councll of States:

“In accordmce with the pro-
visions of rule 125 of the Rules of
Procedure and Conduct of Busi-
ness in the Council of States, I am
directed %o inform the House of
the People that the Council ef
States, at its sitting held on the
29th April, 1953, agreed without
any amendment to the following
Bills, which were passed by the
House of the People at its sitting
held on the 25th Apeil, 1953.

(1) The Cmematograph (Amend-
ment) Bill, 1952.

(2) The Indian Lighthouse
(Amendment) Bill, 1952.”

MOTION FOR ADJOURNMENT

Shri K. K, Basu (Diamond Harbour):
What about the adjournment motion?

Mr. Deputy-Speaker: I sent word
that I am not giving consent. If an
adjournment motion is tabled, the
Speaker must give his consent. If he
does not give consent, it cannot be
raised here. As I said the other day,
if the hon. Member still feels that con-
sent ought to be given, I have no
objection to hig uelnﬁ me, and I shall
bring it up the next
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Shri K, K. Basu: What I am suggest-
ing is that this decision should not be
final,

Mr. Depmty-Speaker: For the time
being it ig final until it is set aside or
revoked or withdrawn.

Shri C. D. Pande (Naini Tal Distt.
cum Almora Distt.—South West cum
Bareilly Distt.—North): I wanted to
ask a question before the House pro-
ceeds with the next business.

Mr. Deputy-Speaker: No question
now. Unless something is on the
Order Paper, I will not like the pro-
ceedings to be interrupted.

PAPER LAID ON THE TABLE
NOTIFICATION AMENDING CoOAL MINES

Rescur RuLzs
]
(shel Ab

puty Minister of Labour

Abld AII} I beg to lay on the
Table a copy of the Ministry of Labour
Notification No. M-1(17)51, dated the
31st December, 1952, making certain
amendment to the Coal Mines Rescue
Rules, 1839, under sub-section (7) of
gsection 59 of the Mines Act, 1952.
[Placed in Library. See No. S-40/53.]

Shri N, P. Damodaran (Tellicherry):
May I know if another Minister can
act on behalf of Mr. Giri?

Mr, Deputy-Speaker: On behalf of
Mr. Giri, another Minister may do so.

Hon. Members must read the Rules
every day.

Mr. Deputy-Speaker: General Dis-
cussion on the PEPSU Budget.

Some Hon. Members: What about
Mr. Bhargava's motion?

Mr., Deputy-Speaker: The hon.

Minister is not here,

it e T et (F@r avorm-
w—gf 7 faer afear—afeew) -
ST WRYET, ¥ €T IR Ww
Wiy 3 Q% A% IETT AT
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Mr. Deputy-Speaker: 1 shall take it
up later. Mr. Bhargava is not here,
The hon. Minister said he 1s engaged
in the other House, Therefore, I will
take it up later.

Shri B. §. Murthy (Eluru): May 1
know, Sir, when it will be taken up?

Mr. Deputy-Speaker: As soon as this
important work is oyer. Now, General
Discussion will start regarding the
PEPSU Budget.

Shrimati Sucheta Kripalani (New
Delhi): Before you start, we would like
to know when you are likely to take
up Mr. Bhargava's motion.

Mr. Deputy-Speaker: At the end of
the day.

Dr. S, P, Mookerjee (Calcutta South-
East): May be tomorrow morning.
after Question Hour.

Mr. Deputy-Speaker: I will say some
time later.

P.EPSU, BUDGET—GENERAL DIS-
CUSSION

Mr. Deputy-Speaker: Now, the
General Discussion will take place on
the PEPSU Budget. Hon. Members
are aware that fifteen minutes is the
time allotted normally to every hon.
Member except possibly the leaders of
groups who may be given flve minutes
more if they want to intervene, or
other spokesmen on behalf of their
groups. 1 will allow first persons com-
ing from PEPSU to speak.

Shri  Bansal (Jhajjar-Rewari): 1
come from an area which is on e
border of PEPSU, Sir. (Interruption).

Mr. Deputy-Speaker: I find this kind
of difficulty arising every time so far
as the Chair is concern I wish hon,
Members also have the same ex-
perience. Those hon. Members who
are intimately connected with a parti-
cular subject do not get up. They wait
till opportunities are given to the
others, and at the last moment they
say that they come from PEPSU. What
is it I can do in such circumstances?
I af placed in a very embarrassing
position from time to time, and there-
fore, unless hon, Members who come
from that area and who are interested
in the subject, start first. I will not
give them opportunity later on, and
there is no good quarrelling with me
that I am calling others. Of course,
every  Member of Parliament s
interested. but Members coming from
PEPSU are naturally more interested.
Therefore, hon. Members from PEPSU
may start, and they need not wait tjll
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others have spoken. They will be
given fifteen minutes each.

Shri Chinarla: And he can speak in
English for the benefit of others. )

Shri Bansal: On a point of order,

Sir,

-

Hon, Members: No point of order.

it (efeay (w3mamg) @ ST
wgrEa, # W19 w7 Faw g foogw qw ¥
TES T AN qT s fxar |

Yo dto woTe w2z § WY FEwr
oz v feewy fear or @ 1 wiwek
¥ W\ feama-frara & &Y & gaar gawar
@ g 3w ag Faw wiwe 7 afew
dar ¢ WX =rEY wrfaal & g7 @
% warE w7 dar @ A IE AT MWW FTI
g fard &1 ¥R 3O I Al
wrefaat % fasdr@r @ fomer darad
D@ el = & s Ed §
AT g A qH T =@ FAr
TR R A & AT FEFEar W
e g9 Tad ¥ S F WA AR
®Y awrs 2T § fF g aw wiwsdd w1
Ao & A A% | 4% § WK qA
wiwt wradd & dar A agd
¥ ok ard W § forr o e qR
AT N fF gmammw AT F  wHTAE
v o

dog oF Gy &t Fearae § forr #Y
Y AT HTaTdY & W T AT AT
e forw #1 §7169 &, &Y 9T OF¥
T 1@, ARA AT T ITAT
arga e ag 3% & a1 A W
& TwE TCA IITAT FET R 0 TH A
orEA T LEUL-4R F W g A
¥ & o o, ag veiae ar, few
qwas wHEAY ¢ ¥ af | §q
1euk-43 ¥ of¥ FAT &1 gERE
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97 S AqTAEAY FaT § 4T qF a1 T8,
SR T ATT § FAT 37 ATF FT F=ZTAT
AR A FTAWT & | S " FT A
‘_F-!m3| afwa & awmar g fr foge
aTHT F QY JU H AT Y 5AA AgIAL
g raeft fF e A8 @) @Y, W
HqreTf RO N o frgra H g F
Rzt gar g fora & wrt g qrer T=ar
¥ | gafae 3 q@ g dog F Y wrer
¥ T A qearg A | @A A ag & e
YT & wTH AF § q17ar E v T4
WA CA A AT qF agedt & | AgH A% a9
T qreqE § Maw gfady & fag
T AT FAT T L.0% FAE, qrAT
RN FATFFAT@TAATE

TR IF °F A AT S Y
A ¢ fr Fadadz a<fds & fag,
uifidea<, ETEY, TA |4 aral & fag
M wAg a7 @7 F | Sfwq
€9 7 uF o7 ¢ 5 faady @q g7
AT < frar wT a4 § 374 § faw)-
et a<fada vk uefafredas oo &
Fardy TEd ) gT AT I FQ

4 f wrz fearad fasft § A sw ¥ Ak
a7 E gy 7, O¥AALTT F I99

I | ST T T97 F A AR WIZHY
AT 7AAT SR TR ITE
g A fE3d & wredr gae fed 7@ )
wrw g tw & f& oefafrgda o
Fd g &7 O, gFAaF TAT[ Y Ay
TP & 1 A ogT TF I g §
tadode & fad o gadt g fady a<fa-
¥ ¥ fag F1et o <t wf § T8 -
faffErasrgarrafirad g fra &
FIET FR Y foraw §

qTHEAT ®T @Y Y oF AT AW
Ry fearg ¥ g 1 dog wE F WK

1 MAY 1953

General Discussion 5516

h@aﬁ“o ﬁﬂﬁﬁmﬂm
Fumar AR 3o wryfr T ¥ ETATY N
wa fr fegeam & ardf oo wrawrd
W T F FA Y 0, S
wf@d s qraedy & s, qa I
faY dog & wrax wrra @ ww fawefy
g 3w A wudr sraEAY co W &Y
qua § agrg & | o et grer Y A
# 7Y gwwar fr s grer g st
«Td ww, 497 & 917 /A7, A A qA
¥ qd7 ag ¥ wegy 17 FG | @
TR IdgF gt cRam A Iq &
o< 9T weTer qreveifaw faw wr 4w
arE g€ Y WK forg w1 TorarSTATdY AT
ggra fegraar § AT fra & oo
F o o & faard v &, ag dw
WET TEY ITHY, AT FT HA TE IA T
wAaT A TE ¥ WX FTEr wdr W@ v
RN ATaFN G ‘DT A F
@ " w7 ¥ @y’ g ¥ dog
faegwr &t arfaa @Y &

Q¥ ArAAg qEEq ;. wEroeT
L aiccacl

sft fewrtfear : gi, wgraom HiR-
sl aogd d, Ay gy R @
wgraraT qfeqrar 47 § &+ ox & a+r
& 72-3¢ &1 I AT F wFreraAr HA-
w1 A & 1 T ggrarar afegrar & fr
W OWEY @F Al AgraaT GOIeE ¥
o 7wy @1 | W gd a1 Awara Qv
& fs onnqe #1 ga & & F w1l A
araT g 1 & TEY wgAT ArEar | o W
] gg wrwar gy faar 41 & w9 ¥ &
fe gr fedt it Toawqe & faamw
g wfmmaerd T & faars
agf § | & o qgi a% w47 & fag e
g 5 gart Aqrel o @ g .
AT T § @ &g da A Qom,
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[=ft femrear]
wiff I wA gom o gy
frwrer fegr, efifafasw st fggema
¥ arge frrer femn, @@ s S
ferar 1| dfa gt agt O wpew faeew
97, TH KT W WIAT LTH A £ T
La g

wt weq v aredt (e sro-
—aq% 7 fyor afear—afeaw) : ag
oY frer® arEd )

oft femfiey @ g g @ @
Re & wielh & et 7 wex 9y faax
gYfe ow % WF gy, o
WY Rzm § wrarerardr aw g i,
T A% I & g A A A fgeew
LR R GRECR R LR O
riifeafosn @ gwr, @« @& w9
Wi FRl 9% @w ®fd, fFaa Y
w1 AN FATER, grew A g g,
gt grft s faegw adi gt 1 ag
e fad A fy 7 @ afes ‘& =
ETRRETRTNIG | P |
¥ S AT g A qEwr s
ofee g o & ot & W ofy &
g fem & off ofry X vl § 9w
wT w9 g # 8, wra A aY ww,
w A& A T, ¥feT I Wy wY
qg AT EY TET |

T & wven i U WK ST aga
e g o o e siwd g s g B
g TET FIAT AT Ag W A ¥
WTH E1 a7 TE | W A g ) -
v aehr afrdwd | w<fee
¥ wwe w€ow afaat § o fis saar
W ¥ areraTe g W @ s
& g1 v oY A g A www
W gt TR ¥ W s #
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qag ag ek fggeae | g, 3w
¥ A AR AR qT AT Fwer § W
# guwan § fe g awde ¥ wamar
feare 2t g1, fww faam s
dog & wAT @, ST O A fee
ReA AL | g qg aw & s s
F TR § O AR § I & fag
T ad R AT | 0F = q gEe
FH ¥ WK ZEL 9 ¥ AaT Fmh
o 4 ad 5@ 93T | W " 4y
oS A4 F0 T ATTHT HTH TV T9T )
Uwa agt aw ¢ s o ff 7@
Tt W Gt R Al & e darwre
T W A FT AR TR wE
FHF fear arar & | Y w7l @y @
QTG FW R H awAT & 1 WIS
AT &% TF { wrewm § 9 g
T | TEiad WY W qgy qfEaw A%
3 ®TAT T )

T8 1T o8 ¢ 5 a<fads 7 -
AFEN | 37 0 o &7 q@r &
o e e &R €
W g & Wt s W Foae
wT ¥ 1 R ag #F s s EFA § WK
eeifede Wawa g | O ara AT § &
grewgifasar 4% A g<fads F g g
b g ag fegrg aTewarfawar ) av fe et
e &Y @Y, e dop & g wTOW-
arfaea g« & sarer § | WK TrETEATE
q W ® FET @A & fAg 3w #
T, U991 T W@, 79 T @ | W%
WH g agi av & O agt avew-
ufgsar § 7f @ afw o fafaey
A urs famd ff, v d s@r o=
# qfegrar dY | o §ATE W W
o ofemrer WY W ¥ wewy o frar
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T | g Uw g afzgrEr & st
#t frwT fpar war | w9 & 4 ag Al
g i faee Y frwe far afer 9w
ew & e fear o fis 3w oqew
foeew w1 war@r ared  qgeT A% 0
wwfad aamw &1 qumA gfqdw ¥ ¢¥
oy 7 9@ § fo & qF & wrfax
% grewarfagar v g€ & |

o wafwy & &g § s 7€ T
2 a<g § wd 7 g | wfr F ow
foarer a7 g 1 @TE T Qe &
faq gafadr & fag f@ 73 1 ww T
wiwe 2 fr fra srg W fea fee ®
feg 7w | 7g gaTHT forw w gaaT & fag
YR FHET 74T, AW CF AT A TG
fear wqr | I ) fgdr gfcar wfga ar
fog dfar =fgd | ¥ i e e @
Ay § oF_ | Ffwa wre ferd e
fiv gafedt & 0| ¥ o o o Fradi
FE A fHE TF Y feadt @
fed 1y | & af o< Geady domet
afar &1 & 7§ | whfeg @ gl
ofraga g fF dgFaguar @Y
g | ga @ 7dY, ® feadr & faard
o qar asar g | v 3o & fag ¥
A 7Y 79 Y gafger £ gt § | SfwT
¥ g 7 arr aga e &) o 3
¥ A agr oi g TR s A § |
AT agi a1 ag Fafadr & T v W
Aorg uficar & At &Y a1 oF g TR A
ot ¥ T § 39 ofan § ag 91 At |t
wWa Y gafgdr & arhr & ogt
weIaTHY , gt 17 aF & foqg qrfy
T, agt ag gatedr g & ardr g
ol tw mafadfr st g s g fe &
‘Yo TIR TF AT qZATH Y 3R 9T &,
§ T aEIg 79w & fag, R
e ¥ gw (e § 9w g
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I IY/%o WE IR qex & | WK amMR
eteT ARy foo/300 TR Wi |
e & TTRiwRT A a8 wHEl
I H TG FEIAT, W AgH aw PR {
Az § wr€ dar g v fow W o
qRX & TR TF T qX FA F 4%
AT AT HT Ia® AT Y g 6 297 75
x| A ag N g A A ge
qg® AT T €W w1 W1 feeIT &
qtx 3| & afag grer ag & fr fregi?
w0 work 7Y FaTd ag qatadr ¥ §,
wife 2 &t A ot 2d) g § forr oy
%8 «F 7@ §AT § | AT fyw Wy
st A ad s AT AN WK
Loo %97 ZTQYA AY &Y ¥9T ¥ FTAT
L34

WY Ivtdaydgea g
qi= |7 EATT FT THR 9T & fog T
od s awar d fow & qra AT THAT
< <1 %1 @1 | wafeg ag 97 A T
fasrar for ®1 arw & aewa § afer
IT 8 faaar ¢ fom & qre sl =@
& T N 9> fY wT wvET oo
Tty @ gr d | o W g
¥ fed oY woar fwrar § | wafag
gt T Y § wrw A« qwa,
o ¥ o T @ aedy | afew dar
sgoRfT e AT g A @A Y
wadT aeer gefr

ot g qrET o 7 A wrer
T 9T Y FAT 79q7 dog #Y s
“ff"*'ﬂtf aref gry wftr I
daw geft, wfr wsdly e §, e
fore ar® B arft A ywe@ }, @
& g€ I 9T 9Tt Y wrar § i
figfr i % v iy fefigwe @
T TS B §¢r & TATq €& A qdr
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[ ferafian]
F qrelt 7Y AT & A AT@TA T I
Y wrg

ag. WAt afearer & frwear gur
ATAH, GIAT G FY GATATG T A
qg® g M FfHT 1T Y aH T "
wwan, vgt fE oY g wFr wlw
o @y g A e P
IET ¢ WX qg AT IS WL I9
IATE WTET FT ITAT TGH ATA | A AW
qreft 7t o, wafe fe aferer §
TR AT WTRIAGTHY Iq TR 7 8410
TEY, 98 WTW ST F! TF BAHAT THES
g 9% fF v fgrgeam &t oot ST
TAHX G, WIS WEES W grew fawww
IraEe....

Mr. Deputy-Speaker: He has already
taken five minutes more.

sy PPt : s, w19 g8 o
fae &1 a77 W27 ¥ Fur FL WK
¥ dog ¥ AT # W 1A F I w1
e gww foar oo W @ AR ¥Y
W wfafea awa fear o | dog @
WHATAT FHL ATHEN § oY A a9 AT
"’Eﬂi-fﬂﬁﬂ ﬂﬂit%fﬁqm&'ﬁ
¥ ATHS ¥ {R o aww g
Mr. Deputy-Speaker: No, no,

oY gem Tra el g fyae
&1 gaq 3 Afoe, arfs ag s
AT G FT TS |

I AW WA WY Y, e
wedy e Hfng |

sit femfar : €3, o 9 aga
A w17 A A9 A B W T,
R o faw ol § @ & qQugrar
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7 #Y arad fas €O F AR
TaST @1 91 fF W &7 O 9w
TTw ¥ gt o ¥ e o, @t

ek arhr T R, WK Q8 T T

[T ¢, I§ g AT oy, gE AW
wrar | & TR A A T A g,
¥few & wT 1 gAY TR a@erar §

fora & 9 xaTH # ot qY A e
2, WTEFATY, TH CATR ¥ HRAL ATHAT

T FT QAT W@ WA & 99 g

AR FT IHT /T ATFAT| A IEY
T FT WA WK g IRl ¥ fad
FHEATITFATY| T CF A A
®Y o7 gt & fn sl st wwie @
T /h ofr # st [} ZgaR
TG AT R €, T I T R
WL TETH a4 W Ay i
s o wfae ofar  doa ot s
gfefed= a1 ava €, dfrr Ay
N AR, A A o g d-
W g @A g el satew
ofcar & &g § wray g qwel dog
Frae arecfar o famd
T FTWTT FUT ] | I I Y, o

a1 Yo form Y Zgwdw TR g Wi
AT AGL IWATH AWRA IwAT §

FTAT ST T6AT §, AT T JT FT

&Y ZATX UFT FHA FY qrAT A7 fewer
TEY &, fe I & A WY AT )

ggidog ¥ FRedT W 43 gud) sy

# ¥ aTE qgavg faaar §, swAw

fafret Wi @t fafret & ader

Taearg faerr g g fF 9w e
T ST FTH W9 AG AT E )

T GEAT FgfAdr e T
A9 qga T9T ¢ WX H A
arrfar fafreex & g ¥ ag rferd
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wEr #Y 5 Ot qrfedt TAER= wTe Tt WTIHT ATHET FF EIT, IT qG
tfeqr et st T v e NS & wrgfee AT ATOET T FRAGT BT
wSgT § ORI WX WIgT HT A WK @ RE WA wgarg fr v fomrg
AT FUH AL V| AT FATH T IR A T T 9 Fife A AT ¥

srara faar ar fe wegfad o a1k
¥ At gt org § gt e e g g,
#q\fer 3¢ aedt ¥ el dETATT APTAT
wraww )1 fer aw qfgear we@
& STNOEH Y g & AT qTAT A |
WO Y Ag VT @, WO 9T WA
sarET A g g A Ay ;O wgr A,
qifF IT% qrE wrHEAT ¥ € qeT
ar & 7EY 1 e Frgfdy goiega ot
orTg ¥ wgr TTAT TEY & arfE 3w Y
qrft woee @ @ faw & ag aolr
G FHH | IT AMET 9T T ArAR
qTR FY qFAT § W A W Al ¥
qE JURT §97 F7A BT AE 1 I
fagf X Sront wY w37 ® fgwrgfrdy
wrawzed wrfgd 1. oy awtw & aEw
wrgfdt wTeEE IT Wl T TR
1fRT wgi 9T ATIE 7@ o ¢ Wi
Wg HET TR A § W AGT qTH-
ard AT ) Sfew farm v faegw
wTwer , g ot wg OET A g
wefener wer @ § s sl
s I ol fear g1 feg® et
% fegm wifaw e et fas &
#7 TF JWEGET AT 9T ST IEET
IEA  AGATHT AT T TAA AT
ara ot #< faar | Sfew g7 WegEE
FT EIANCAT § WA qF  graT AN
@ TEIE AT H qg Srgar g fr gw
wraeq | faaw wegfady sowea ardy
T ), T T v W
fefegwe & & 7Y, afe fomm fggeam
T e AR, I H @A ard frm

1 /Y Ik A frataa i,

¥ * T

TAH qgHF WA OB FE TN | WA
IR WHANNTA FTAW FEAT § AT
AT €IAT T g ATCR ogF AT
q& 77d §, g war v afwar
W wATET A, OF g 3 A
wRE...... ’
Mr. Deputy-Speaker: Order, order.
ot fenfan: @t fre dgearT
¥ {F W &

Mr. Deputy-Speaker: No, no; one
minute more.

st fefear : faw 2 feet ¥ <
# WAt a9 W HL I
Mr. Deputy-Speaker: All right.

it femfear: & oF, @ R
N ATE §Y WE ey freTr
wigar g fv gEt agi o wrfwar
Hrifz dadt WX OF oI el gard
<, ﬂwq;ﬂ'ﬂ'{oﬂo q qoft

R

@Q awE Tafaar fife ded
STCHT Toa TrawH oo 18 fr age
ar dAdfew oddr o, A I F qiw
qr@ AT AAfaT qREry § W, O
WH T TE @rar aw amw w fag
qw wre AR faw 9w @@ & fag
I A & A & fogr) 2 Ave T
oo g w s ww & 2 fea,
gienfe feass, frgseras aad & Wi
ot Fredafai @ 7z 39 93 ¥ AT Y
wra g | ady 71, woAr dAf grdy
TR gE ¥ g @ FEF ¢ qr@aTr
& fam W TrgdwT AT &
& wgar g e g w1 g oft W
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[ st famfzar ]

FTH ATy, a1 AL &qTe H forer oredy
WY ATAATEATA AT GH, TG, T
w9 ¥ FF-F AT gHAET FY Y wew v T
arfe 7g g2 o gw  Trafaar de
FRAT 2@ W@RE, AT H AFTATES
ot o & fag F3fs oo dr w wew
fear s =fga

W warr g™ & garfes
A W@R ...

Mr. Deputy-Speaker: Order, order,

lease. I cannot allow the hon. Mem-
ger to go on like this. - Surdar Hukam
Singh.

Sardar Hukam Singh (Kapurthala-
Bhatinda): We have had just the
pleasure of hearing our leader from
PEPSU. 1 give him that credit. He
has complained about certain things
and discussed the Budget that was
here for the first time. Certainly, it
is a misfortune that this Union, that
we have before us for discussion,
previously consisted of some Sikh
States. He has complained that there
are Sikh servants there. But the
circumstances have so happened that
there were Sikh rulers and they could
not be removed immediately. It was
the covenant that all the officers and
servants who were there previously
should be retained; that was the pro-
mise. If he hag that complaint, cer-
tain'y, that has to be thrown over-
board. Rather the pinch is on the
other side. I express it. At any rate,
since charge was taken over by the
Adviser, many officers have been re-
moved and not one Hindu has been re-
moved. Not one servant appointed by
the Congress Ministry when it was in
charge was touched; but since this re-
gime has come into power. they have
singled out one after the other Sikh
officers in responsible posts. In Educa-
tion and oﬁer departments also. aged
Sikh masters have been removed from
charge and charge has been given to
some non-Sikh lower qualified persons.
Other instances are alsg there. I did
not want to gp into them, but this
point has been touched upon by the
previous Speaker. who claims to be a
leadev—and I acknowledge himgto be

My_ hon. friend also complained

s0.
that the Hindi-Speaking areas had been

neglected from the time PEPSU was
formed. I would remind him that
that was so most of the time the Con-
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gress remained in power and it was
inspired by the Centre itself. But if
he is complaining of the period 1652
when the Ministry was in power, he
must remember that out of six Minis-
ters, four Ministers came from Hindl
speaking area. If he were to look into
recrultment lists, he will find that a
larger number of persons from thal
area were recruited in the services
during that period, than persons from
other areas. So his accusation is
groundless and contrary to facts. The
papers cap be gone into very easily.

Then his complaint is that the
Bhakra-Nangal project does not give
hig territory the water that he requires.
That may s0. He says that his area
was surveyed. Very good. If the sur-
veys reveal that his areas are at a
higher level, our engineers cannot
make water go uphill. So that com-
plaint should be directed against the
engineers and, perhaps, against nature
itself. So the complaint that water is
not allowed to go into his flelds is also
without any real foundation.

w I come to @ review of the
Budget that is now before us. This
White Paper which gives a short sur-
vey of the things that have happened
during the last year in PEPSU is dated
14th March, 1953. The Adviser went
there on the 10th. Maybe he got it
printed within those threrrdays. But
I presume that most of the things
mentioned here, were perhaps formu-
lated by ‘the popular Ministry that
was there. The survey that is in-
corporated in this White Paper pre-
sents nice and interesting reading. So
far as the economic position is con-
cerned, we find that this small and
border State—as was observed by my
hon. friend the previous speaker—has
made remarkable progress. The White
Paper says that the production of
crops during 1952-53 has increased in
all respects. In regard to food grains
it is said that the flgures compare
favourably with an export of 37,000
tons. It is a surplus State and wheat
to the tune of 59.000 tons was supplied
to the neighbouring state of Delhi, In
regard to prices it Is said that prices
were generally lower in 1952, It is
said that cotton and sugar produced
was much more this year than in the
previous year. though there is some
decline in prices that is expected to
affect adversely the cotton production.
Our Government should see to it and
give proper care to see that this small
tract does not suffer on that account.

The Patiala working class cost of
living. the report says, has shown m
steady downward trend. It is said
that it has gone down hy %0 points,
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Though PEPSU is primarily an agri-
«cultural State, progress has beep made
in the fleld of industrialisation too.
Then again it is said that the pro-
duction of sugar was considerably
higher in 1852 than in 1950-51. Pro-
duction of cloth during 1952 was four
times more than that of 1051. It will
be seen from the above review that
the year 1952-53 has witpessed a
genera]l improvement in the economic
conditions in PEPSU. We are glad to
find that this White Paper admits tha
during 1852, when the popular Minis-
try was in e all round economic
Progress. was achieved.

As I started by saying this is a
border State. It has many problems.
As was mentioned by the previous
speaker, the Sikhs are in a majority
and must be in a majority in the ser-
vices too. We have to see whether we
can recast the whole thing in the
pattern of the other parts of India,
'whether we can rehash it and bring
about changes slowly. It was said by
about a new order or we should bring
the hon. the Home Minister the othe:
day in the course of the debates tha’
democracy is new to India. Quite so.
I agree with him there. There were
no elections in the beginning and.
therefore, there were no representa-
tive Legislatures. But it cannot be
said that because.there were no Legis-
latures, the States were badly run. I
«can say at least in regard to two or
three States (Kapurthala and Faridkot)
that the administration in them was
much better than what it is today
People admit it; masses know it. Even
taking the Union of Patiala and East
Punjab States, as a whole, as I have
pointed out just now, remarkable pro-
gress has been made ag could be done
under the circumstances.

Then much has been said about the
Jaw and order ition. Certain re-
marks made y my hon., friend
Chinaria yesterday were not warrant-
ed at all He referred to some
abduction cases. He said that cattle
were sold everywhere: but human
beings were not sold. I may tell him
that if he were to see and study the
conditigns in other States, perhaps he
will not find things much better than
what they are in PEPSU.

An Hon. Member: In which State?

Sardar Hukam Singh: I may tell my
hon. friend of an incident which oc~ur-
Ted in Agra. Agra has a population
of more than three or four lakhs. My
cousin’s son was carried away from
the second storey in the heart of the
town and the dacoits wanted Rs. 40.000.
My cousin took the Police Sub-
Inspector with him. Rupees forty
thousand worth of currency notes were
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signed by the Superintendent of Police
and the Sub-Inspector delivered those
notes to the dacoits. They have not
been traced so far. We got our boy
after paying them Rs. 40,000, That
was what happened in the city of
Agra. I approached Pantji and the
Inspector-General of Police. Such in-
stances can be cited in Saurashtra,
Rajasthan, United Provinces and other
places also. But if you are goine tc
make one State the target of attack
and carry on this propaganda, it is a
different question. The newspapers
might make it. But I say that all this
is manoeuvred and engineered,

But you look to the circumstances.

do not mean to say that there has
not been any improvement since thc
time the Adviser took over charge. It
is but natural. If you make one man
in charge of the State certainly there
will be improvement. Dissolve this
Parliament and this Ministry: give the
administration over to Dr. Katju.
Certainly a dictator will do much
better. But would it be a better
administration? Would you like it?
Wherever a dictator is put 'in charge of
any administration, there is bound to
be improvement.

Shri Algu Rai Shastri:
56. Dt oy I would like

Sardar Hukam Singh: I
well that I am not desi:lne{dmg;“F b:eg
that type.

If we were to compare the state of
affairs as it was when the representa~
tive Gow;rnment was in power, with
what it is today when it is in the
hands of one dictator, I admit—as I
said at the very start—that there is
some improvement: but not to the ex-
tent to which it is being propagated.
jl.m;l;eref.:re.t r'elfl.itel and repudiate the

ovemen at has taken pl
the position of law and order. pises 8

I have some flgures with me which
I quoted last time also. In February,
1852 there were 41 murders, in
February, 1953  there were 21
Dacoities: they were ten in February,
1952; in February, 1953 they were five,
Burglaries were 137 in February, 1952;
there were 99 in February, 1953,
Robberies: there were 35 during
February, 1952: in February, 1933
there were only twelve.

An Hon: Member: Where d th
hon. Memher get these ﬂgu:'es Dter%m?e

Sardar Hukam Singh: From the
cords. Government can only re;‘;:di;;
or refute it by records. I have given
figures. If it is any satisfaction to the
hon. Member to know wherefrom I
have got it, if he means I have stolen it
he can proceed against me. Bui Le
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(Sardar Hukam Singh]

must listen to me and if they have no
other figures, simply shouting "vghcr'el-
from have you got the figures? will
not do, that will not take their case
any further. Simply asking where-
from I have got them, is that an
answer to my allegation and the

1 have placed before the House? Gov-
ernment is in possession of the flgures.
They have records. Let them come out
it 1 am telling anything wrong. (Inter-
ruption). Now I must , Sir,
and I would request you to deduc: the
time of these interruptions.

Mr, Deputy-Speaker: There is no
question of deducting. He ‘hltuse'!f
chose to answer, He gave an illustra-
tion. It is open to some hon. Members
pow and then for the purpose of
elucidation to put a question, not for
interrupting. And it is open to the
hon. Member on his legs who is in
possession of the House to answer or
not to answer. He may or may not
give in. But if he chooses to give inI
am not going to deduct that time. He
answered and referred by way of
illustration to Agra and so on. All
that time cannot deducted.

Sardar Hukam Singh: Would this be
deducted, Sir?

Mr. Depuly-Speaker: Nothing will be
deducted.

Shri K. K. Basu (Diamond Harbour):
Let there be a flexible extension!

Sardar Hyukam BSingh: There is an-
other thing. The time that the Adviser
has taken over charge—he is a lucky
man—is the harvesting season. The
wheat is harvested, the kharif crop is
not sown, the fields are open,
there is no hiding place. TIherefore
during these two or three months the
incidence of crime is much lower than
in other months, If credit is to be
taken for that, I would advise the Gov-
ernment to compare it with the
corresponding periods of other years

and not gloat over the fact that crime-

has gone down in this period.

There is another additional recason.
The Adviser must have been an hcnest
man. He must have given instructions
to the police stations that they should
try to reduce these ~rimes as much us
possible. But the police officials, out-
Heroding Herod, whenever a case of
dacoity comes they enter it as a case
of robbery or theft and dacoity is not
entered, because they feel that they
will be able to give the impression that
they *have been able to reduce acts of
dacoity. That also is a thing which 1
must ask Government to find out and
enquire whether there has been an
actual decline in crime or whether it
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is manoeuvred and engineered, I do
not say by the Adviser himself but by
others who want to show that they
have done a great lot in this respe-t.
We will be glad if it is really so. We
will be prepared to give our co-opera-
tion to the Adviser. No mgn wants
lawlessness, No man wants that there
should be dacoities or robberies, I
would be the first man to pive him:
every help if he needs. If he can o
on like that and reduce crimes, who-
would be happler than ourselves that
he has done a good job? But that is
not so. Let us not be compla~ent. The
three gangs of robbers that.werpe there
are still at large. And I can cite re-
cent instances where those dacoities:
have been committed, where those
abductions have been committed,
people have been carried away.

10 am.

And then an attempt has boen made
to represent it in a different manner.
A charge was laid that the H:use that
was dissolved only met for ten days.

The Minister of Finance (8bri C, D.
Deshmukh): I am sorry to interrupt
the hon. Member, but I would like to
know the names of the dacoils thal are
at large.

Sardar Hukam Singh: I will give
you that. But it is not now with me.
I have got those papers hut 1 carnot
give you offhand.

Sir, you have said that you would
not allow me extra time for these
interruptions.

The Minister of Home Affuirs and
States (Dr, Eatju): May I take it that
my hon. friend is in contact wi*n them?

Sardar Hukam S8ingh: Yes, just as
the Home Minister was when he tour-
ed round there and people brought
those applications. Certainly. and I
have got some information {rom the
Home Minister himself.

Shri Algu Ral Shastri: He simply
wants notice!

[PANDIT THAKUR DAs BHARGAVA in the
Chair.]

Sardar Hukam Sinmgh: It was said
that the House was called .0 meet
only for a few days and not a pariicie
of legislation was done. Correct in-
formation was not given to the Home
Minjster. In this White Papver it is
said and it is conceded that very usc-
ful and very necessary legislation was
passed during the time that the
Assembly met. There was also a re-
ference yesterday that they passed
three Bills and that they bave been
sent up to the Centre for assent. But
the assent was not given. It was de-
layed and then there was some dis-
cussion with the Planning Commussion

Y
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and others. Those very Bilis were de-
layed here in the States Minisury and
the charge was brought agair:t tihat
Ministry that they were n>*t abie to
pass the legislation. They had passed
it—it was admitted—and th:fr had
.sent the same on for assent L Was
delayed here and now this charge is
being brought against them.

Shri K. K. Basu: He has no correct
information, it seems.

Sardar Hukam Singh: With regard

to other legislation also, they were for-- *

warded in the very initial stage, be-
cause that was a Part B Statc, and
consultation was bei held. They
were to be taken up. But bufore that
time the Assemb was dissulved.
Therefore it was not fair to cnarge the
Assembly or that representative (ov-
ernment that it was inefficient, that it
could not go on with legislation or that
it would not improve matters. This
White Paper is a correct record to
show that things are not just that way.

A very effective point was made the
other day when the Proclamation was
discussed that people used to cross
over to the other side, that trere wus
no honesty, that people could Le won
over, that Members couid be won vver.
If it was a fact it was regretiuble, it
was unfortunate. But who were there,
who were being sold and were ready
for sale and who coula be purchased?

beg to submit that they were
Congressmen. They were ready to
cross over, ready for uale in the
market. Every effort was made to win
them over. The Maharaja of Faridkot
with a fleet of forty cares remained
there for fifteen days. It wag known
to the Congress bosses here, Every
evening he was flying to Delhl in a
Elane and bringing other persons.

very temptation was offered to those
Members that they might crocss over
and come to the Congress side. When
that could not be effected, when no
Member could be won cver. the Maha-
raja of Faridkot wanted tu distribute
all his purse in the st:eets of Patiala.
These things were lLnown to cvery
Congress Jeader here whom we worship
and who knew it was being done. Then
what was it that broke the camel's
neck, the last straw? It was the cross-
ing over of Takshak, the pillar stone
of the Congress. When it was beynnd
all hope of repair and when the Con-
gress found that there was no chance
at all for it to be rehabilituted there,
this course was adopted. 1 leave it
}ﬂfre. That is a story which is pain-

I now come again t» thisr White
Paper and to the improvement that has
been made. 1 say ft is certainly com-
mendable in a State like this which:is
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very small in size, whi*h is inter-
spersed by some of the o-her States,
Himachal Pradesh, Dethi, Punjab
Rajasthan at some plar2<—parts of
territories run into each other
therefore those effects, sociil economic
and other, are felt there. .Anl really
it wasg that disease of Iurjspo from-
1951 that infected PEPSJ as well.
With that precedent we are heie con-
fronted with that conrinzency, ang I
am afraid I should warn ‘he adjacent
States lest this disease sprea to-
Himachal Pradesh and otheyr Stutes as
well. The le of thise States might
beware lest it overtakes them also.
And I found that this :mall State wns

ing at a remar«able pace, at a
wonderful speed and was mcx:"g pro-
gress in every walk of life. The eco-
nomic condition was much better :nd
improvement had been mnde on all
fronts when suddenly thk's blow of
hammer came.

Again we have been to'd. and there:
is a very big propaganda in the Press,.
that the Adviser has dene ycoman rer-
vice and that he has maue the prepa-
ration and revision of rclls iw)> months
earlier. That is a trikery., I rhould
say. That is not fair to¢ anybody rr
to the people of PEPSU. In the ordi-
nary course, when the re:suicntatives
of Government were there, every year,
the rolls were prepared and revised
and in 1952 they revised the rolls which.
were published in January, 1953, For
the next year they are to be published
in January, 1954. This January, 1954
is being utilised and exploited in this
respect. The previous Government
had the target that the rolls would be

repared and revised and published by
anuary, 1954. To say that we have-
brought it earlier by two months I
shudder to think what would be the
fate of our country if this is the
method that is adopted for such a
propagangda

o gEwndt (AT —frT—0r—
gfw wnfoat) @ awefer wgiew, s« &
o &g & WA g agE v @ E WX
foe® feil agt o Wik T F o
TeEE @ yeafaw Qw7 99 9%
QuAr T | § 7 Fo A9 fwar av
F4fr g d o gl A w@an g,
W H AHATT X R TG ATAF
g g A fogd Al § agy gy
AT WA W@ E | WA & € o
gy Wt T F A
gt & 9g® wu A 3 g A 5
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[ Zre a7amaY ]

wafma R r § g A o g
T ¢ | W R A W I A FE
orrg dvgara, foreer wwarer a1 e g A
ot dm d e A far o -
- dfcew o TelY § agt A 99 & TOA
P AR R TR Y T A
& A ggfedl &1 a@w, qEEREL
F1 7o W O o A g @ Wk
¥l 1 agfeal ®v oY 7@ &, 99 R
ffew § & S wgaw /@, AN T
47 Y, I I AW qg AqW TG FAT
£\ TEEwEl & AR O, CEH § A
T, O XA FY A FT T THE AT
arar, gt Y T g Q@ @A Y0
wrw grn & 6 fegm w1 @ e e
- few T aEeET N WU R OF T
& TR W AH AT ATEAT | WA
gy et ag § i dog F o g
- g forn a6 o gfeae o v &
@A fmgmam s Wi T
T AT & O aga a@ qww & A
# agEr & @« Wk W o
yfardy aww & @ A feured w v
g & faan fs o qATr A A S
aerd | AR A ag e g fn faamem
Frgwey 4 fofew & sgr
- qEeT W W AP THET qFETAT ] |
ogt a% ¥ 7 qaren fear , @S
frar g, ¥ ¥war g fr =g fafwew,
forg & T § AT HE, R SR

o W g I wgrewms & ferg
g o, wror 7g I§ fafeeew
fearae & Toae § O $I IF F 797
® W T qTgy § W W @ aog
AT N Qe W T ¥
Y wgw fow i $U
‘27 T O ¥/ g g e aEn
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A w1 fawer 1 54 A8 wAwd )
W EW IE & AR g A G A ¥4
T o fafrer & sRT M, SO F
HE RS F TMTAEF 89 59 F
G | AR A AT R g R
1< fael #Y g2} § wEgg w7 T Ay
Ay v F AT e wor Iy
WH A g o & ) A ¥ v v
W AR TS g vy gy
@ N Hifow A o & @ o F 1@
* My e Fam N TEEE W
faar & ) frge feRi @Y gw A qg 2w fw
g ey, faaraa i wwwww, ol
frroae & ooy ok f5 =gt awa gfewr
@ & foad avif @ srpwl a1, gt
w1 SR il &1 ggra AT gE s fam
A g g v oaw F ey
et Same & AT ¥ A IwE TE G,
gt &) & ford ag a1 1 gFar &,
fr & gl fircrare ®Y agw i fir wfzer
W g el § o 39 g 3 wTw
qT Y AW &1 Sfeew ag o g geT
T ITHWT &7 ForaT ot TEY 97 1 &7 gy
& g A fearehy s &S gud 4 o &
¥ fad fasa @ )

@, g, ¥ qg T AEA §
fr g Y faarae & xa qirardy Ty
R OF wofte reae dar w< & A foradr
LU G Sl SR L O
g § TR faw wredi g,
fegel & fod W awmw 3w &
fod wogr WX g9 T wa gw
g e T T F FC AT |y
AR & A A s A § wd
far a1 W Wi ft v g s g
QR I R TEgEN @]
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fiF agt Fema A T8 aoET AT R, Wi
fefom ariFgrad w9 ag To9H
OT § § & ST & "E] ¥ A}
W AR § 1 A F agh #r TINE ¥
gET A FY AT W7 Y qqTS A E
wgi waw ¥ dwgh | Uw WA
aaa Aag & R “wer W A g o
gy @1 famat #F O 7y § 7wg
d | qfeqre fy a@ & 5o N w@T
ot f gt qEgETa Y Sfeaa w ot
W S s Ao fe
3T Y AT § | IO-AT T 07 THAT
forgmr mifear g WX WA T
IJAEH VI HIXY | AR A
I A AT T TEHIHIT G H I H
et 74 gy arar @ S ag genfal,
T WK gER @ el W
fasr aaT gaT & | AT SE A N
W Ag) & foraar 9w gy & fawfa®
# oq wflw & areqE @R Al A
s T T AR I W axa
TG | EEH WY AT WY WA
WA TEIATE | ¥ AT ¥ o
fear s & wit dog & oF e §
£ | 78 ag e § fw w1 wifger
wT fyem w73 & | wifgRmT w1 @™
Dsfgrfe g 3@ F T ¥ &
fremrgor g @ wig wag
ag faer & for & spanfeers ag st
o7 gt of fe oy g aw oA &
T, W& WEE H AT AqE, W
fred gu YoTF ¥ 9w qavg o o
gy | e g A e fr gy I
qi el F W= A TS TAROS
Tl 7Y gf, gl ag e g
A g

TIT I {LEE TAL TR § qA
g e o7 qgei &, wiife ag g
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EATHT &, A A7 7 A IEA § A
b & T ¥ @ it § W
WA ag aga & W w4 W
q¢ fagar 97 a8 fear wmar SaAr
! gg ST JOEr # AT
Tl FIW TPV W qwE H AT
we g fF weame, wOw, 9T 6
96T $3 & fo oFw @t Tl @ A1)

.aray foeft gew a¢ wYE sqre A faar

T & 1 xw gw g A sqre fear A
AN wrar  wafed faar v 6 @
TorTgE &7 Afwat § deT g &, guAr
FAT AT | AP 9T I § T
AT TFATR, I AT WrRrHAY FY fqaar
Tgt ) wifeai | wivd ag 9%
AN g & wed g H 4, I§ I
S T8 @Y X FT GO0 fwar

we

T WO oaew g famer ¥
garq a% faesr s ST § | 99w
TF THET GAY ¥ WH A7 FT HEW q
€ FT Foerr a aar § | Fg v
Qur &z ¢ fF agt o & A AT
W ¥ % w1 N ferad aw oy @,
e & wifaw @ fear s, & aga
agfoga agt & auTH & quTH wETE &
R ®Y Y AT | AT ¥ FHT AT
AR TEAT O Fifa § e IT A
AT FTF AT ¥ wrfAOS FATAT AT
FFAT R | T & gF ¥ T FraAr A
I TR A AT e g 3 AH
afeorat dar w7 & WX fawar & o w3
¥ FT WO R AT s ¥ Ay
/T A, A qA FgeAr AT 9T W@ wY
gRg IARAwE R AT FETIARE
WX I TR S A& wfaq qar
faar arz t I TR & wetha) &Y
YT FIAT FY EFATE | AFA F CAATC A
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[3T0 Taandl]

W e & a9 & nea ¥
fe @t &0 uF Grrr feedadr &1
T A T agt wewrw &
TR WraT Y & fE Y, Sfew oy
QT F IS A ara g v agt F gAh
TF TSI qET 18 9 | W% 7%
“HITIE WIgH AT & gaq wiig 4 fs
U TF qTFT A AT AT T @A,
T % ag feedwd F 4 Wiy €
TH OF A FT arHAr arE § e W 0w
ST FEIFET AET A TF TAT
&uﬁ%ﬁq%aﬁnﬁ,aﬁaﬁfigx%
"B JI ¥ A ey wra & Far €
T A T o, 9fF wdw aw g
TTRAT 74T 9T 1T A% 47 47 gqfrg
IR gt A1TF TUT I w13 qq
@ OR FR aF IETA F A gia-gra
# &7 TR G FATITACE, I A
faara & I, aiq @13 337 77 Wie
TRIC TFAA-TGA I7 I SReTA
Tt T T 5 A 9 faw e
TR A & 4 vk, 7AT Y 2@
T R ST A AT B qarar agar
e agt o AR A ¥ew W A
faege aTeTe & o 9w ¥ wfr ane-
AL A T ) AT F AT gAY
TN A€ A K GHAAT § a7 72 & R
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Shri Ranjit Singh (Sangrur): The
Adviser an ~utsider, had been sent
from Delhi with full powers to rule the
State. The Adviser does not under-
stand the language and customs of the
people. All the politica] parties and
all the officers of the PEPSU have been
ignored and left out. Not a single man
from PEPSU had been taken in the
administration. The people of PEPSU
think that the Central Government
have treated them in a most unjust and
unfair manner. On the 10th of March
the Adviser took over charge and on
the 12th of March he passed orders...

‘Mr. Chairman: Order, order. I do

not want to interfere with the thread
of the arguments of the hon. Member.
I have found in all the speeches that
have been made that they are of a
general nature as if the Members were
al] speaking on the general situation
before and after the assumption by the
Central Government. I would request
hon. Members who partake in the de-
bate in future to kindly be specific in
their criticism and at the same time
see that their arguments relate to cer-
tain aspects of the Budget. A roving
discussion like this will not be so
beneficial.

Shri Ranjit Singh: The Adviser took
charge on the 10th March......

Dr. N. B. Khare: What is this?
Locusts are coming in swarms.

Mr. Chairman: The House has to
proceed with the business. I will re-
quest the hon, Members to see that
no noise is made,

Shri Ranjit Singh: The Adviser took
charge on the 10th. On the 12th. he
passed orders that four officers should
proceed on compulsory leave. He has
made sweeping changes in the adminis-
tration of PEPSU. Within the last
seven weeks.........

Mr. Chairman: I am sorry to find
that the noise is so great. I would re-
quest the hon. Members to hear the
hon. Member who is speaking.

Some Hon, Members: He must also
speak louder.

Shri Ranjit Singh: Within the last
seven weeks he has taken action
against 20 officers. With ever; change
in the Government, if the oflicers are
victimised, degraded and discharged,
without any cause no Government in
the State can be run on sound lines.
The problem of PEPSU cannot be solv-
ed with such methods. By adopting
such methods. the problems of PEPSU
may become complicated. This is not
the first time that action. agaiinst
officers has been taken. : In 1949 when
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[Shri Ranjit Singh]
the Malerkotla incident took place and
the Sub-Inspector of Police was
murdered in broad daylight in the
bazaar of Malerkotla, four or five
police officers were dismissed or sus-

nded and the Inspector General of
olice was asked to proceed on six
months' leave. Later on these police
officers were acquitted by the High
Court and they had to be reinstated.
The 1.G. of Police, after six months,
was compelled to retire. The people of
PEPSU look to the Central Govern-
ment which is the highest authority im

the country today, for justice and
fairplay. t me tell you that the
Adviser's rule in PEPSU will be

judged by the people by his actions and
deeds and not by his words, because
actions and deeds are stronger and
louder than words. The people of
PEPSU are worse off than in 1946.
The law and order position is not very
satisfactory. People cannot travel
from one place to another after sun-
set in certain areas. Highway
robberies, bus hold-ups, dacoities and
murders have been rampant in one
part of the country or the other, Taxa-
tion during this period has gone high
and people have to pay higher and
more taxes than before. There is yet
friction between the two major politi-
cal parties and as long as this friction
will continue and the agrarian trouble
is not solved and PEPSU does not get
a stable Government, I think there are
no hopes for the administration of
PEPSU to improve and if it improves,
it will improve only for a certain
period.

PEPSU is an agricultural State. More
than 80 per cent. of the people live on
land. The area is dry. The land is
fertile and the people are hardy. If
two crores of rupees are spent on tube-
wells, PEPSU can supply foodgrains
worth Rs. two crores every year to the
Government. The work on the Bhakra
Dam and canal works that are already
under construction, should be accele-
rated. These works, when completed,
would bring prosperity to the State
and great credit to the Govern-
ment, In certain areas, the land
revenues are higher than in others;
these land revenues should be
brought on par with the other
areas. There are more than two
lakh acres of land lying fallow and un-
cultivated. These lands should be re-
claimed and tubewells should be con-
structed so_that the lands could be
irrigated. When these lands are re-
claimed, they should be given to the
landless labourers. This will increase
food production and also the landless
people will get land.

It is a matter of great relief that
more than one crore of rupees have
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been provided for education in PEPSU,
The people of the urban areas are
getting all the facilities and amenities

life. There are schools, colleges,
roads and hospitals. The people of
the urban areas are often better off
than the villagers, They can look
after themselves in the matter of
education. The villagers are very
backward in education. They deserve
help from the Government. Most of
the money provided for education
should be spent in opening more
primary schools in the villages. About
Rs. 35 lakhs have been provided for
medical facilities. There are very
few hospitals in the villages. More
dispensaries - should be opened in the
villages and more touring dispensaries
should be provided for the villagers,
at least for two months during the
malaria season. 1 would like to say
one or two words about my friend Mr.
Chinaria who said that in PEPSU there
is a ‘Kaka’ rule. Well, I do not agree
with my friend on this point, because,
actually, PEPSU is ruled by the Presi-
dent. The Adviser is there tp rule
the State. These people—'Kaka"
means young boys of tender age—be-
long to the State. They are born there.
They are brought up there, and educat-
ed there. They are serving the State.
And if goroper enquiries are made about
these bays, the Government will find
that they are very honest—90 per cent.
of them are very honest—and I think
they are really an asset to the State,
and I cannot understand what they
should do and where they should go if
they cannot live in their home.

The second thing is, he said certain
things about lands, that lands were
given by Maharajas to certain people.
About lands, I would like to say that
30 or 40 years ago, there was not so
much demand for lands. Lands were
sold very cheap. About 30 or 35 years
ago, at Lyalpur land was sold at
Rs. 2,500 per square, and in Bikaner
in 1924/25, lands were sold at Rs, 2,500
per square.

[MRr. DEPUTY-SPEAKER in the Chair}

During those days, lands in different
parts of the country were given, at
many places, free of charge to many
people. So this charge of Mr, Chinaria
will not stand. I may say that about
35 years ago the land prices were so
low that it is not worth while putting
this blame on the Maharajas.

I would request the Governmen
in PEPSU the Sikhs should beetrte;?:;
sympathetically, generously and liberal-
ly. I earnestly appeal to the Sikhs that
their welfare, prosperity and good lies
in acting in co-operation with the Gov-
ernment, and it is for the Government
to win over the Sikhs by statesman-
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ship, fairplay and justice. Therein lies

the good of the country, the good of

g}ﬁhcovernment and the good of the
5.

LAW MINISTER'S SPEECH RE:
SPEAKER'S CERTIFICATE ON
INDIAN INCOME-TAX (AMEND-
MENT) BILL.,

Pandit Thakur Das Bhargava (Gur-
ﬁlan): Sir, under the Constitution, a
]oney Bill has been defined wunder
clause......

The Minister of Law and Minority
Affairs (Shri Biswas): Before my
Iriend goes on, may I make my position
«lear? I believe, Sir, you have receiv-
ed a communication from the Chair-
man of the Council of States, and he
must have conveyed not only his own
statement but also a copy of a Reso-
lution which was unanimously adopt-
ed in the cther House. By that Reso-
lution, 1 am directed not to attend here
either in my capacity as Law Minister
or in my capacity as Leader of the
Council in order to answer a charge
which my friend Mr. Bhargava miggt
‘thoose to bring against me in respect
of certain remarks reported to have
been made by me ig the other House
the other day in connection with the
Income-tax (Amendment) Bill. There-
fore, if that is tHe matter which is
going to be discussed, and if there is
to be any charge brought against me,
I cannot be here.

Shri Feroze Gandhi (Pratapgarh
Distt.—~West cum Rae Bareli Distt.—
East): The Resolution passed in the
Upper House may be read out.

Shri Syed Ahmed (Hoshgngabad):
Has the Resolution of the ot!?;‘r‘Hous)e
been received by you?

Ulye) gty AL Sh) pyan
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[The Minister of Education .and
Natural Resources and Scientific Re-
search (Maulana Azad): The real
question before us is to hear the state-

ment of the Law Minister in this re-
gard.]
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Shri Biswas: I may at once state
here that in the statement which came
from the Chairman of the Council of
States you will find......

Mr. Deputy-Speaker: I have not got
the Resolution.

Shri Biswas: I do not know. The
Resolution must have been sent
Possibly, it will follow,

Mr, Deputy-Speaker: I shall read out

. the message I have received.

Shri Biswas: If you read eut that
message, that will make my position
clear, because it was read out to me
by the Chairman before he read it out
to the Council, and I accepted that
statement as quite correct.

Mr. Deputy-Speaker: I understand
this is a copy that was given to the
Secretary. Formally I have not re-
ceived a copy, but anyhow, in view of
the statement, I think this Is correct.
I shall, for the information of the
House, read it out.

Shri Feroze Gandhl: On a point of
order, Sir. When this communication
has not been received by you, shall we
take it as having been received by this
House?

Several Hon, Members: No, no.

Mr. Deputy-Speaker: I understand
that it was personally given by the
Chairman to the Secretary.

Shri P. N, Rajabhoj: That is all
right.

Mr, Deputy-Speaker: This is what I
understand was read out in the other
House by the Chairman. Now, when
once a statement is made in the other
House and a copy has come here, that
is sufficient property so far as this
House also is concerned. Let us see
what exactly it says:

“A mere complaint is not pre-
cluded and does not involve any
breach of privilege of a member
or of the Council. I am afraid
that I cannot give my consent to
this motion .for privilege.

There seems to be some mis-
apprehension in regard to what
ha%pened in the Council on the
20th instant. Some members ex-
I:ressed a doubt whether the Bill
n question was a Money Bill
according to the requirements of
article 110(1). A few felt that
doubts could be raised even affer
the certificate was issued by the
Speaker. At this stage the Leader
of the Council referred to these
doubts and suggested that it would
reassure the House if it was told
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[Mr. Deputy-Speaker]

categorically that the Speaker had
applied his mind to this question
and issued the certificate after a
fuil and fair consideration of all
aspects of the matter. When that
statement, which reiterated the
ohvious, came to us yesterday from
the House of the People, the matter
was concluded. It was nobody's
intention, least of all, of the

Leader of the Council to cgst as- «

persions on the integrity and
impartiality of the Speaker. It
is oue anxiety in this Council to
do our best to uphold the dignity
of the Speaker and the privileges
of the other House as we expect
the other House to protect our
interests and privileges.”

I believe the hon, Minister associates
himself with everything that has been
said here.

Shri Biswas: Yes.

Mr. Deputy-Speaker: In view of this,
I think any further discussion on this
matter is not necessary or called for.

Shri Gadgil (Poona Central): The
point is whether it is a fact that the
other House has passed a Resolution
directing the Law Minister not to
afpear in this House in any capacity.
If that is passed, may I know whether
it is not a matter of which proper
notice can be taken by this House?

Mr. Deputy-Speaker: So far as this
matter ig concerned, we have the hon.
Law Minister in flesh and blood be-
fore us. Now, the hon. Law Minister
has been kind enough to come and
explain to us and reiterated what was
already said in the other House.
matter is closed.

As regards the other matter, let me
wait and see what exactly the Reso-
lution is. I have not got a copy of
the Resolution. Hon. Members have
not got it either. Let it be taken up
later on in due course as soon as a
copy is available. I will try to send
for the proceedings, and we will take
it uF in a proper manner. This matter
is closed.

Pandit Balkrishna Sharma (Kanpur
Distt. South cum Etawah Distt.—East):
May I draw your attention only to this
matter, that the Law Minister himself
has said in this House that if his speech
or statement in the Upper House re-
garding Money Bill is to be considered
here, then he is bound by the Reso-
lution of that House and it will not be
possible for him to be lliresgnt here to
answer these charges? In view of this,
is it not proper that we should take
notice of this statement of the hon.
Minister—let alone that Resolution?
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[Maulana Azad: Sir, the proceedings
in the other House have been related
to you by my hon, colleague. The
other remaining question has beem
dealt with in the statement of the
Chairman of the Council. And this
settles the matter.] :
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Mr. Deputy-Speaker: The Statement
by the Chairman in the other House

Pandit Thakur Das Bhargava: Not
the statement of the hon. Minister.
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[Maulana Azad: The hon. Minister
has agreed with him and has support-
ed his statement.] %

Shri Gadgil rose—

Mr. Deputy-Speaker: Order, order.
If there is anything to be heard, I will
certainly call upon him to elucidate
any point. The position, as it is, is
this. The hon. the Law Minister was
kind enough to tell us that it is true
that the other House has passed a
Resolution. But later on, when this
was read out, he said he entirely
agreed and stood by that. Now, there-
fore, he is here and he also says that
he never intended anything against the
Chair. Therefore, so far as this matter
is concerned, it may be treated as
closed.

Regarding the other one, that the
other House has given a direction to
the Law Minister not to appear here,
I have to say that we are both of us
limbs of the Parliament, and parti-
cularly a Minister is a Minister in both
the Houses. Unlike other Members,
the Minister belongs to both the
Houses, and I will consider as to the
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appropriateness of any particular Reso-
lution in due course. I would like to
request hon, Members, ag far as possi-
ble, to avoid any kind of criticism. We
do not know exactly under what
circumstances and for what purpose
the other august House has passed a
resolution of that kind. We shall try
to find out from the proceedings in a
calm atmosphere: so that constartly
we must develop a kind of family
relationship between the two Houses.
Under the Constitution, both the
Houses form a single Parliament.
(Interruptions). Order, order. That
ought to be the spirit in which we
understand the proceedings of the
other House. As the hon. Chairman
of the other House has observed, “It
is our anxiety in this_Council to do
our best to uphold the dignity of the
Speaker and the privileges of the other

ouse as we expect the other House to
protect our interests and privileges”,
I am sure we will also do the same.

Shri Syed Ahmed rose—

Mr. Deputy-Speaker: Order. order.
Permit me to speak also.

Now, it is open to us to look into
the proceedings of the other House and
if really there is anything objection-
able, as it is said, certainly there are
methods of seeing that such things do
not occur,

But so far as this matter is concern-
ed, It will be treated as closed. It is
unfortunate that we had to interrupt
the present proceedings regarding the
PEBSU Budget.

Dr, S, P, Mookerjee (Calcutta South-
East): May I place one matier be-
fore you, Sir?

Shri Gadgil rose—

Dr. 8. P. Mookerjee: If I may say so
Sir. I agree with you entirely that
this matter should be treated as clos-
ed. The hon. the Law Minister has
assoclated himself with the statement
of the Chairman of the other House,
and the matter should be closed. But
one question of fundamental import-
ance arising out of this, apart
from what has been raised by my
friend, Pandit Balkrishna Sharma, is
this: supposing in the other House a
statement is made.” whether by 4
Minister or by a Member of the other
Hoyse, which may amount to a re-
flection on the Speaker of this House,
has this House any authority to cor-
sider that matter? That is a question
of supreme importance which cannot
be decided now. But along with the
other question which you have raised,
the propriety of the Council of Statec
passing that Resolution,
earnestly request you to consider tli:s

1 MAY 1953 re: Speaker’s Certificate 5548

on Indian Income-tax
‘iAmndment) Bill

matter also, because, in my opinion, if
the Speaker's authority is challenged
or any reflection is cast on him, the
authority of this House is long enouigh.
wide enough, and hig enough to bring
that man before this House, whoever
he may be. That is the pos.tion uf this
House—it is the sovereigin Parliament
of this country. This question has
to ~ be gone into quite apart
from the other. This matter may
be trcated as closed, but the
main question is, if any reflection
is cast on the Speaker, has this House
the authority to bring that person be-
fore this House and call for an explana-
tion?
Shri Gadgil rose—

Pandit Thakur Das Bhargava: As
the Deputy-Speaker has been pleased
to close this episode, I request the
hon. Minister also to treat it as closed
for ever. But at the same time, I beg
to bring tq the notice of the House and
the Deputy-Speaker one matter of very
great import—the prestige of this
House and the prestige and dignity of
the Chair of this House, Now in re-
gard to this matter also—I will not go
into the merits—I never raised any
charge against anybody. I simply re
quested you to give me an oppor-
tunity...
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[Maulana Azad: Sir, when my hon
friend has agreed that this matter is
closed, it is not at all proper for him
to dilate upon it.]

Pand!t Tkakur Das Bhargava rose—

Shri Biswas: I have to withdraw
from the House, Sir, when a dis-
cussion on his motion is going oa
May I have youy permission to with-
draw. (Interruptions).

Some Hon. Members: Withd.:aw
permanently.

Mr. Deputy-Speaker: I am afraid ..
(Interruptions).

Shri Gadgil: May I
minute. (Interruptions).

Mr. Deputy-Speaker: Order, order

Pandit Balkrishna SBharma: The cat
is out of the bag.

ask for one
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Dr, N. B. Khare (Gwalior): The
Minister has insulted the House by
walking out in this manner.

Mr, Deputy-Speaker: 1 allowed
Pandit Thakur Das Bhargava to :g:ak
for this reason. I read out the te-
ment that the Chairman of the other
House made there. It might appear
ifrom the proceedings that whereas the
Law Minister has explained his
position, Pandit Thakur Das
Bhargava's position may not have been
explainedy, Therefore, he wanted to
say something. It is not in a spiri* of
carping criticism. He only wanted to
make his position clear by way of per-
sonal explanation, as to why he moved
it.

I am really sorry that the hon. the
Law Minister has gone away.

Pandi; Thakur Das Bhargava: 1
should be allowed to complete my
sentence, It is very unfortunate Sir...

Dr. N, B. Khare: On a point »f
ordar, Sir, Can he make a statemen
in the absence of the Law Minister?

Mr. Deputy-Speaker: It is by way of
personal explanation.

Pandit Thakur Das Bhargava: Ur-
fortunately, when I stood up and wart-
ed to speak, the hon. Minister did not
know what I was going to say. I w-.s
just saying that in accordance wi h his
orders, with his directions, with his
wishes, we have closed *his chaptcr
And this is exacfly what fell from you.
I had accepted what the hon. the
Deputy-Speaker and our Deputy
Leader had said. 1 have now noth'r:
to say on that incident But anotner
matter is raised. The hon. the Law
Minister. when he started. said that [
had brought a charge against him. It
1s absolutely wrong that I had brought
any sort of charge. I only wanted to
submit for the consideration of 1he
House and the Speaker what happeined
in the other House. I hrought no
charge against anybody. Nothing of
the kind. This is an entirely wreng
procedure and a wrong hasis. Afrer
all this House and the other House are
cister Houses and we have got respect
for every Member of the other House.
But, Sir, when the question of the pri-
vileges and tite prestige of the House
comes, it is our duty to see that the
privileges and prestige of this House
are also fully pro ecled and the dignity
ui the Speaker is also protected This
sort of blame should net have heen
raised aga‘nst me also  What Jid |
do? The matter had appeared in the
papers. There was everything there
The Members raised this in the dic-
cussion. 1 was expecting tha! ~ome
hon. Minister of this House wil, bring
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this matter to the notice of the
Deputy-Speaker that such and such a
thing had taken place in 'he other
House. When nobody took any action,
I requested you at 1 p.M. yesterday to
cpnsider this matter. Now, in asking

ou.to consider this what wrong did

commit: tha. my friends fling at me
the charge that I have brought a
charge against the hon. Minister. 1
only submit, even now—this matter is
closed—and I would respectfully ask
you kindly to bring out a convention
in which Members as well as Ministers
of the other House would behave in a
manner which will produce no conflict
between the two Houses.

I know those Ministarg why are
Members of that House have certainly
a right of audience there and a right
of vote also; but, here in this House
also, those Ministers who are not Mem-
bers of this House have a right of
audience and we the humble Members
of this House have also got certain
rights against all the Ministers who
are not Members of this House. Sir,
when it had been stated here that the
chapter regarding this incident has
been closed, I was simply stating be-
fore you another thing. is it right that
the hon. Minister should take up this
attitude of asking you to permit him
to retire, and, before you permit him,
should run away from this House?
Sir, this cannot be tolerated by the
House. I request you kindly to take
such action—not any drastic action—
that there will not be a recurrence of
this matter for all time. I would
respectfully beg you to kindly treat
this matter as closed and look into the
other aspects of the case.

]Mr. Deputy-Speaker: The matter is
C o

Several Hon, Members; Point of
order. Sir.

Mr. Deputy-Speaker: May I suggest
one thing? Now. when we have treat-
ed this matter as closed. some other
matter has cropped up. (Interruption,)
Order. order. Another chapter has
started that raises controversial issues.

_ Dr. N, B. Ehare: He has insulted us
in walking out of the House,

Dr. 8. P. Mookerjee: I would like to
have your opinion on this. Under the
Constitution, the Council of Mijnisters
is  collectively responsible to the
House of the People alone. It is not
open to any Minister, no matter. Sir,
to which House he belongs, to come up
here and say that he is not prepared to
listen to what is going on in this House
and that he wants to withdraw. I
think this should be brought to the
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notice of the Government and I hope
he will realise his mistake and come
back and hear the discussion.

The Minister of Commerce and
Indusiry (Shri T. T. Krishnamachari):
May I make a suggestion, Sir?

Mr. Deputy-Speaker: I will make one
suggestion. This is a very serious

matter.

Dr. Ram Subhag Singh (Shahabad
South): He must be brought back here,
Sir, '

Mr. Deputy-Speaker: Let us not say
things or do things in a hurry or haste.
The very crucial or important point is
lhis. We have not yet looked into the
Resolution except a statement made
nere bi’-vl the hon. Law Minister. The
sther House has passed a Resolution
isking him not to come to this House.
Chat is a very serious matter. (Inter-
uption), Hon. Members will kindly
jear with me and see what I am
inxious to do. I am equally responsi-
sle for maintaining the prestige and
lignity of this House. Each House has
ts own dignity and both Houses have
1 collective dignity. This House and
hat Ilouse constitute the Parliament.
A recolution has been passed by that
{ouse asking the Leader of that House,
vho is also the Law Minister, not to
‘ome to this House and explain a possi-
le misunderstanding. There is no
luestion of any charge—it has been
leared up. It was a statement made.
is hon. Members are aware, the
‘inance Minister who places the
Judget there makes a statement. His
tatement is referred to here for pur-
oses of elucidation. Almost every
ay a Minister makes a statement with

view to clear up something and make
arther elucidation of the matter.
faturally, it might be expected by this
louse that a Minister who is responsi-
le to this House also—though techni-
ally he is not a Member of this

‘ouse—(Interruption). All Ministers
re responsible to both Houses.
Several Hon. Members: No, no).

r

I AM.

Order, order. I am not parting away
ith any rights of this House. The
'ord ‘responsible’ that I used is in a
lore liberal manner. But, it is this
ouse that can keep a Minister or
rov* out a- Minister. Therefore, to
lat extent., the responsibility to this
vuse is larger. But so long as......
nterruption). Let not people mis-
aderstand me,  Possibly the House
iil be satisfled if I say that the Minis-
r;; seare solely responsible to this

8bri Algu Ral Shastr] (Azamgarh
istt—East cum Ballia Distt.—West):
hat is the correct position.
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Mr. Deputy-Speaker: But the Minis-
ters have got a dual capacity. They
have to go to the other House also.
Any hon. Minister who is a Member
of this House has got a duty to go to
the other House and explain the action
tuken by the Government; and when-
ever any misapprehension is created
by any statement in the House it is
necessary and obligatory on him to
explain the position. There is natu-
railly no loss of dignity or aspersion
cast. As a matter of fact, no charge
is being inade. Primu facie it appears

. somewhat strange that one House

should give direction to a Member of
that House who is a Minister not to
come to the other House to clarify the
position. Unfortunately, I have not got
the copy of the Resolution before me.
If the other House can say that the
Law Minister shall not come tz this
House, it is equally open to this House.
(Interruptions). Order, order. May I
request the hon. Members to have
patience? This matter is unfortunately
assuming very serious proportions. To-
day we have said the chapter may
close, (Interruption). Hon, Members
must at least be patient to hear what
I have to say. I shall read out this
Resolution and leave it at that stage.
In a calmer atmosphere, let us con-
sider what has to be done with respect
to this. Let us proceed with the
PEPSU Budget later on. Therefore, I
expect hon. Members to patiently hear
me and to consider in a spirit of good-
will what has to be done. Let us try
sufficiently to understand_ one another
and whatever is done shoiild be done
consistent with the dignity of this
House and the dignity of both Houses.
I am really surprised......

Some Hon, Members: The hon. Law
Minister has come back, Sir.

Shii Gadgil: May I respectfully sub-
mit that as the facts have happened,
they  constitute a first-class consti-
tutional issue and I respectfully sub-
mit that it is no good discussing it in
all its implications here and now. I
therefore request you, Sir, to put down
some time for the discussion of this
issue. The question is more for the
guidance of a Minister; what guidance
we can give to a Minister who‘is a
Member for all purposes exrept for
purpuses of voting in this House. than
so much for the preservation of the
privileges of this House. I also want
to know that if the situation is allow-
ed to deteriorate in this way, it might
be possible that some Members of this
House may direct hon. Chintaman
Deshmukh not to appear before that
House, Now, all these possibilities are
there. I therefore submit that you may
he good enough to direct that {his
question should be discussed in all its
implications some other time than
now.
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Mr, Depu'y-Speaker: I have already
said what exactly the hon. Member has
advised me to do. I said that I will
nnly read out the Resolution a copy of
which I have got, allow time for us to

. think over calmly as to what further
steps have to be taken in this direction.
It is addressed to the Secretary.
Becretlary will read it.

Becretary: The following is the
message received from the Secretary
of the Council of States:

“I am directed to send herewith
a copy each of the statements
made by the Chairman of the
Council of States and the Leader
of the Cnuncil at the sitting ot the
Council today on a question of
privilege raised in the Council re-
garding certain points raised by
andit Thakur Das Bhargava in
the House of the People at its
sitting he!d on 30th April, 1953
with reference to a speech of the
Leader of the Council regarding
the certificate of the Speaker en-
dorsed on the Indian Income-tax
{Amendment) Bill, 1953.

I am further to inform the
House of the People that the
Council, alsg at the same sitting,
passed the following Resolution
unanimously:

‘That this Council is of the
opinion that the T.eader of the
Council be directed not to present
himself in any capacity whatsoever
in the House of the People when
the matter sought to be raised by
Pandit Thakur Das Bhargava with
reference to the speech of the
Leader of the Council regarding
the certificate of the Soegker en-
dorred on the Indian lnrome-tax
(Amendment) Bi'l, 1953. is under
giscussion in that House'"

Pandit Balkrishna Sharma: A very
irrespongible Resolution, Sir!

Secretary: I will now read the
autnorised copy of the statement made
by the Chairman of the Council of
States which reads as follows. ....

Shri P. N. Rajabhoj: May I know
the name of the Chairman?

“r., Deputy-Speaker: The Chairman
ol the Council of States is such a not-
able figure. What is the fun of asking
the name of the Chairman of the
Council of States?

Becretary: “A mere complaint is not
precluded and does not involve any
breach of privilege of a member or of
the Council. I am afraid that I can-
net give my consent to this motion “for
privilege.”

1 MAY 19853 re: Speaker’s Certificate 5554

on Indian Income-tax
(Amendment) Bill

The motion for privilege that was
given notice of in the Upper House and
of which a copy was given to me by
the Chairman this morning reads as
follows: '

« "I wish to raise a question in-
, volving the privilege of the Council
arising out of %point raised by
Pandit Thakur Das Bhargava in
the House of the People at its.
sitting held on 30th April 1953 and
some remarks made by him and the
Deputy-Speaker thereon and re-
quiring the Leader of the Council
to present himself in the other
House on' 1st May 1953 presumabiy
for answering to charges made
against him in the House of the
People for certain statements made
by the Leader in the Council.

Yours faithfully,

(Sd.) B. C. Ghose.
Member, Council of States.”

. This is addressed to the Secretary
of the Council of States.

It was in reference to this notice of
motion that the Chairman of the
Council of States made this statement:

“A mere complaint is not pre-
cluded and does not involve any
breach of privilege of a member
or of the Council. T am afraid that
1 cannot give my consent to this
molion for privilege.

There seems to be some mis-
apprehension in regard to what
happened in the Council on the
29th instant. Some members ex- °
pressed a8 doubt whether the Bill
in question was a Money Bill
according to the requirements of
article 110(1). A few f{felt that
doubts could be raised even after
the certificate wag issued by the
S?cuker. At this stage the Leader
of the Council referred to these
doubts and suggested that it would
reassure the House if it was told
categorically that the Speaker had
applied his mind to this question
and issued the certificate after a
full and fair consideration of all
aspects of the matter. When that
statement, which reiterated the
cbvious, came to us yesterday from
the House of the People. the
matter was concluded. It was no-
body’'s intention, least of a!l. of
the Leader of the Council to cast
aspersions on the integrity and
impartiality of the Speaker. It is
our anxiety in this Council to do
our best to uphold the dignity of
the Speaker and the privileges of
the other House as we expect the
other House to protect our interests
and privileges.'
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Statement by the Leader of the
Council is as follows:

“Sir, you will of course give
your ruling on the motion moved
but I want to submit only this with
reference to the two points which
were raised by my hon, friends.
First of all, I may assure my hon.
friend and all others concerned
that I never cast any slur upon
*he Speaker in what I said nor
was it ever my intention to do
s0. I would be unworthy of the
position I hold if I had said some-
thing which would sully the
integrity of the Speaker or of the
‘Chairman of the other House of
Parliament. I have sufficient res-
ponsibility to be conscious of the
honour which is due to their
position. Secondly, as regards the
other point whether I should be
permitted to go to the other House
at the invitation of the Deputy-
Speaker, I do not propose to raise
the cor:'’‘utional question. I shall
go there, I was present in that
House and I did not hear the
Deputy-Speaker making a request
to me but he said to me after-
wards that he had made that re-
quest. If that request was made,
I owe it to him as a matter of
courtesy—not as a matter of
constitutional obligation—that I
should be thele to show as an ex-
ample of good behaviour.”

Dr, N, B. Khare: On a point of clari-
fication, It is said here that the Reso-
Jution has been passed unanimously.
May I know through you whether the
115;'1 the Law Minister also agreeg with
it?
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[Maulana Azad: There is no .doubt
about it that the proceedings in the

' Council of States have given rise to

sume important questions, the signi-
flcance of which I do not deny. These
should certainly be considered, but you
will agree with me that it would not
at all be proper to prolong this dis-
cussiori, The procef;iéngs of the House
have been interrupted; they should be
resumed. You will be able to con-
sider at leisure as to what further
action Is required in this matter.]

Shri B. 8. Murthy (Eluru): We
would like to know'what the Deputy
Leader said.

Mr. Deputy-Speaker: I have already
said that I will read the message from
the other House and leave it at that
stage and consider calmly what ought
to be done. I assure the House that
nothing shall be wanting on my part
to uphold the prestige of this House
and to see that nothing is done to im-
galr it from whichever quarter it may

e.

I am equally interested in seeing that
both the Houses of Parliament carry
on on amicable terms, maintaining the
prestige of each other.

There is no harm in putting it off
till some other day. I will take it up
as early as possible and consider this
matter with the leaders of the various
groups and decide what action is to be
taken. in consultation with the Leader
and Deputy Leader of the House.

We shall now proceed to the PEPSU
Budget. -

PEPSU. BUDGET—GENERAL DIS
CIISSION

Shri M. 8. Gurupadaswamy
(Mysore): Sir, after the storm in the
House......

An Hon, Member: It is not a storm.

Shri M. S. Gurupadaswamy: .. .say,
excitement in the House, 1 think' Mem-
bers are not very much interested in
hearing the speeches on the P.EP.S.U.
Budget. But anyway I want to sub-
mit a few things to this House, and I
want hon. Members to consider my
observations.

A few days ago the Congress made
a virtual march on P.EP.S.U. This re-
minds m~ of Mussolinl's march on
Rome and al¢o ihe Pilsudski's march
on Warsaw. The main reason for
which the P.EP.SU. Ministry was
atked to resign and Presiden's rule
was enforced was that there were a
large number of  election petitions
against members of the Assembly and .
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also the law and order situation was
very bad. On these two grounds the
P.EP.S.U. Government was unseated.

I am sorry that the Government of
India has blundered terribly in this
matter, If the law and order situation
in PEPS.U. had deteriorated con-
siderably—I admit it had deteriorat-
ed—there are other States as well
where the law and order situation is
no better. I may also state that the
stability of the Government in some
of the States, both Part A_and Part B,
is not very good. For example, take
the case of Rajasthan.  In the be-
ginning the Congress Party had a
majority of ten. Subsequently by
intrigues, by_cajolery, by persuasion.
by s0 many methods emgl_oyed. some
of the opposition members of the
Assembly were won over to the side
of the Congress. Take Hyderabad.

Pandit K, C. Sharma (Meerut Distt.-
South): Sir, on a point of order. May
1 know what information the hon.
Member has in his possession on the
basis of which he can state that by
intrjguing, by doing this or by doing
that, or by doing anything unworthy
whatsoever the party made a majority?
It is a reflection on the members of a
ceriain House which is made without
any hasis whatsoever. The hon. Mem-
her may be asked to produce the evi-
dence in his possession.

Shri M. S. Gurupadaswamy: Sir, [
have got information gathered by my
own party in Rajasthan, and so many
individuals have sent me information
regarding this matter. It is not on'y
the case of Rajasthan. I have got in-
formation regarding......

Mr, Deputy-Speaker: Ordinarily,
every Member whn makes a statement
here makes himself personally responsi-
ble for the statements that he makes.
Unless they have very strong evidence
they should avoid such statements.
In addition, as far as possible, avoiding
expressions attributing or imputing
things of thig kind to any party in this
House will conduce to a better under-
standing in this House. Therefore.
general sweeping remarks of this kind
may be avoided, from whichever
quarter they might come.

. Shri Bansal: He is referring to
Raissthan. What have conditions in
Rajasthan to do with P.EP.SU.?

Shri Dhulekar (Jhansi Distt—
South): He is a young Member. he may
be pardoned.

Pandit Thakur Dag Bhargava (Gur-
gaon): With your permission, Sir.
J wish to raise a point of order. This
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morning speeches are belng made as
if we are discussing the general
situation in the country, without
some relation to the specific Budget
before the House. I have been seeing
this, A debate of this general nature
becomes very unreal, y friend is re-
fefring to the Rajasthan Asembly and
the Rajasthan people while he is sub-
mitting his observationg aboul the
P.EP.S.U. Budget. I would respect-
fully beg of you to kindly give us a
ruling whether even on a general dis-
cussion of Budget observations of such
a general nature can be made.

Mr. Der.ty-s eaker: So far
rally as the Budget is concerned, re-
marks on the Budget relate to the
Demands, Whenever there is an
orportpmty by way of a Finance Bill
all things can_ be talked Igos.-nera\lly
about the administration. do not
know if there is a Finance Bill here
with respect to PEP.S.U. It has not
been simultaneously introduced in the
House. I do not know whether, if this
discussion had gone on in the State
Legislature itself, there is that pro-
cedure of a Finance Bill.

Shri C. D. Deshmukh: No.
priation alone.

Mr, Dewty-ﬂpeaker: There is no
procedure of a Finance Bill., There is
only an Appropriation Bill. Hon.
Members are aware that the scope of
discussion on the Appropriation Bill
is very limited, that is only those
matters that had not come up for dis-
cussion. Therefore, unlike the prac-
tice here in the Parliament where we
allow an opportunity to hon. Members
to review the administration as a
whole on the Finance Bill and re-
strictions are placed on a discussion of
the Budget and they have to restrict
themselves to the Demands and the
particular items of expenditure, so far
as the P.E.P.S.U. State Legislature is
concerned there is no Finance Bill giv-
ing such an opportunity apart from
the Budget. Therefore I was allowing
a kind of latitude with respect to the
eneral administration regarding the
.E.P.S.U. Budget.

ene-

Appro-

But I agree that so far as Rajasthan
is concerned, any allegations regarding
how matters were settled in Rajasthan
are absolutely irrelevant.

Shri M. 8. Gurupadaswamy: Sir, I
thank you for your ruling,

Mr. Deputy-Speaker: There is no
good saying that “in Rajasthan they
misbehaved and therefore in P.E.P.S.U.
also they will misbehave” and so on.
The hon. Member is apparently a
lawyer. He must have many other
points. Why should he worry?
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It was for this reason that I suggest-
ed that those Members who come from
U. or who are so near
PEP.S.U. that they know the con-
ditions might take the chance first.

Very well, let him conclude.

Shri M. 8. Gurupadaswamy: I was
only pointing out that the Congress
Government had the effrontery to say
that they are democratic, though they
have nothing in common with demo-
cracy. In PEPSU the rule that has
been imposed now is more tyrannical
and more reactionary than the rule
that was there a few months back.
That is my complaint. And with re-
gard to ‘the so-called Adviser regime
of the Congress I have heard com-
plaints that it is qupo:-ting the most
corrupt and venal elements in
P.E.P.S.U. and that the Adviser is act-
ing as the spearhead of the counter-

tion in respect of land reform and for
the abolition of the institution of the
Rajpramukk  and for merging the
State with the neighbouring State of
Punjab. So we are against these
counter-revolutionary forces that have
been let loose by the Adviser's re-
gime. And it is from top to bottom
most undemocratic, *reactionary and
bureaucratic.

- L] - L] L] *

Mr. Deputy-S er: Hon. Members
can support their arguments by facts.
A general charge can be easily made
for fifteen minutes, all the expres-
sions in the dictionary tan be used and
the hon. Member may sit down. ere
is no purpose in using that language.
The% can stingst improvements so far
as P.EP.S.U. is concerned. I feel
personally that as far as possible, not
only should they not be unparlia-
mentary but even EXPI'ESSIODS which
are undignified or defamatory should
not be used under the rules. On the
ground of its being undignified I rule
1t out and I will get it expunged from
the record.

Hercafter hon. Members will kindly
bear this in mind. They might
under the impression that accordin
to the practice of the British House o
Commons we ought not to use onl
unparliamentary language and_ all
other expressions can be used. Even
expressions which are not conducive
to decency and decorum are not allow-
ed under the Rules.

Shri M. S. Gurupadaswamy: I have
a few observations to_make about the
development plans. For these nearl
Rs. 822 lakhs will be spent in 1953-

*Expunged as ordered by the Chair.
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excluding Bhakra-Nangal and Tube-
well projects. According to the Ex-
planato; Memorandum attached to
the Budget I find that the develop-
ment programme has been put into
action in the year 1950-5I itself, and
it has already gone on for three years.

development programme is part
and parcel of the ive Year Plan.
But according to a statement in the
White Paper, on page ten, we are told
that the Five Year Plan in P.E.P.S.U.
begins in 1952-53. I want @ know, so
far as P.E.P.S.U. is concerned, whether -
the Five Year Plan will commence -
from 1952-53 or from 1950-51. If the
statement in the White Paper is
correct, then the Five Year Plan will
spread out from 1952-53 and it will
close in 1957-58. So there is a con-
tradiction between the explanation in
the Explanatory Memorandum and the
White Paper and 1 want the hon.
Minister to clarify the positiof.
Bhakra-Nangal and the tube-well pro-
jects have not been included in this
figure of . 1,822 lakhs. Regarding
Bhakra, we have heard so many things
on the floor of the House, how the
project is not progressing well and
when it was said that the Bhakra
Thermal Station was not working
when the Prime Minister opened it,
there was a rep‘liy saying that 1t is false
but still, according to the report....

Shri C. D. Deshmukh: That is not.

Shri Bansal: It is not Bhakra, it is
Bokaro.

Mr. uty-Speaker: The hon. Mem-
ber may kindly resume his seat. There
are a number of hon. Members who
come .from P.EP.SU. Yesterday
there was so much of discussion about
the manner of delegating the legis-
lation. Therefore, this is an occasion
when P .U. Members and other
Members having a sufficient know-
ledge of it must talk. The hon. Mem-
ber had sufficient opportunities to say
about other States in India.

Shri M. 8. Gurupadaswamy: Two
crores of ruﬂees are going to be spent
on tube-we projects. It has been
said that it is not remunerative but a
contract with an American firm has
been entered into. I want to know
from the Finance Minister whether we
cannot get help, financial and other-
wise, in our country itself? I want to
know the difficulties regardin% operat-
ia% or opening of these tube-wells,

y should we give the contract to
an American firm? I was told that
the progress in the construction of
tube-wells is very tardy, very slow
and there are complaints that in the
course of construction, there is a lot
of waste in expendit .
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I feel from seeing the Budget that
there is a departure from time to
time from the estimated figure. The
-estimated figures, I see, give a gloomy
picture of the financial ition of
P.E.P.S.U. but the revised figures every
vear give us a bright picture. I want
to point out that- there is no proper
budgeting. There is wide departure
from the estimated figures and this
.should, as Yar as possible, be avoided.

Regarding cash balances, it is
«Wdwindling rapidly and in course of
{ime it may isappear altogether.
Further, the Government is charging
nearly 4 1/8 ver cent. interest on
loans given to P.E.P.S.U. Government
for the Bhakra project. I feel that
the interest charged is rather very
high. There is a complaint already
made in this behalf. Because the
financial position of P.EP.S.U. is not
so good, I would suggest that the rate
©f Interest may be lower.

There is another point.

Mr. Deputy-Speaker: The hon.
Member must now conclude. He has
taken enough time.

Shri M. 8. Gurupadaswamy: Gov-
ernment should take a quick decision
to merge PEPSU. with Puniab and
if they do so, they will be able to make
it a viable unit and it will satisfy the
popular leaders and many_elements
who are agitating for this Union.

Lastly, I would strongly urge upon
the IFinance Minister to do away with
political pensions and allowances that
the P.E.P.S.U. Government is giving
and also with many pensions for meri-
torious services rendered to the
P.EP.S.U. Government in the past.
Such things should not be allowed
hereafter.

Mr. Deputy-Speaker: Mr. Bansal
Ten l:ln"t'mute:s each. Only points to be
noted.
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IfGEm &9 T&ar & a%ar g |

qHETATgE T A TE A T -
agm fearddz amei & ww fean fF
TH TETR FT WA TH ®HE WYTHHS
FF A% gAT ¢ | Sl & o 6 @ w@w
¥ wfa oF @ #ure g & agi g ar
FH A AT AR § I RATARH
ged #1 WX 78 7w A 5 39
TEE! AT W EH § G494 60R
wErg fae ¥ g g¢ g fael aw
TS § | W ET T AT § I
a7 9T, A1 ag qRfEa §fE Fw
FH & 7 7@ ¥ fav @@ at wE
#1 gt faer ¥ W wre o
FIT HT AET, T AL B OWT T FTH0
qeft fam wwaT & 1 TR W @
FY T aweTeE gafae & 5 a7t o
T F et q fad ws a1 o v aw
Fogar @ W1 o7 g fedr s afcg
¥ 7 sfomew @ fear omm, ag
raTeT foger #1 fogeT @ @ )

sfFdY s #7 & ¥ At
A % aar qq« w3 | TR
w€ faemfear ot & w0 &Y qa e
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At NAE Iw A IE, T
AW AR Y T AT T SqTA X T A
fr ag @F vrd & fad ard oret 9X
e aga &% q¥d & W} qEw g
| A TR § @ ) 0w
wfrdt e faem &, 9 € S
Nowd f gD W T T @
wwar fe 39 TR AW A w0 @
ar o feerwedt wfer S ¥
AT F AT @ W1 G F ANG qGT B
¢t wife ImEHE A ST FR AR FTHY
T@a & T faeet fe oag agf
SISH% FT AT 9 TIT 71 &, 7w
g 9T IA T I WA S F7 FOH
sAF g a1 i w
WY I FfEt sirege O §r€ o
Fag o afewr 7 o 2 s
T wre 2&T 5 ST o s @O &
9 7 § w17 ®1 6 fraqr sqqr
WIT qGT AMEA, AZT Aok & IqAT
A WY ATFGH forer st |

T AT AN AT ¥ AT
@ @, & uF w A ) ek
e 6 W@ 'R & § e
Tg WA ot F faem a1 o I wrA
waATeaTT #1 afdfeafy f s dtar
9T | AT TEE H 9T {7 £ graw
R Fg 7T § favg vl § wic w
A @A F o 0 A g 7AT o
fr e g e g & e g 2,
wie azi & gudgqT 5 gray
T @A & W 9o F agT & AHET
ST qgi W7 AT § W ag Tf wT
qIY F3 E W ATAF AA & | OF
T Iq F WA FEEgUEr F v
Y qF o=y 7ar fF fadkh o ww F
WRFTAE AT H T ax & 3
T ¥ awdre 7Rl @Y (W gw wrefl
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[+t Fww]
¥ 7 qaag E fom oo fow ow
q # we A v ar | ®F srfas
w7 qar wT & fog fedy FfaeaT aga
¥ qgr A W qEEn A4 fE e aw
T aga W FIAE! B I FF § AR
WA A9 TE § FaqR T A
¥ S & 7y A @ fe & S
g Y Feat T 3| W AT
g & qg WgaT g 6 W@ AR @E w
St Qgaw, T, AEETE FT EEATH
&, I FY TH T GATHT AHAT AT W
ga% fae &g dz o gffer gfem
B a1 OF grs ofaw w1 gferE  wHaT
&arar fear Stra YT 39 | T AfE@
# v fed st @@ @ & qUaw ag
21 & Ty O R A e Y 9

qfYs 5T W WE ;g ?
Tt g wod AT T R AW
L il A

*ft wES . WAl a% 1L aEeA AT
FRAT GTAT AE WA § | TF FLAHAT
T W W T A gen W foEa
fars % wrh oAy & fear aT W @@
wET & &9 Qg Wga § 5 wee-
O F A A A F R I AT Ay
ff, IJa% AR F IFA T ToAES
# WK IEW FT TR I A9 T
forar 81

Fed fw @ 7 W IET
fr ot feeh et domw @, form &
® wran §, a9 WA Ied ¢ fF
{qﬂmmi OET 1 AT
wfEe | ¥ T & T g WA W T
¥ arfew €, fir ag wmae w1 It @
f =il G &1 ) fge @ fw A
watw, qgew, AW A @R
WA HT XAT WY | W S W
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o 7% faegw eywact fzde frer
g SEE qOT T AT AL THAT |
qgt aF 5 gw 72T &7 o A FOT
®d § wawr Avva # € @ § Afwa
€ TATH $1 T #1E qrAY 7gY &F, F1E
o g&Y g aqTa forw § gL w7
Tt §F A8 A WT AR | v Ao @
fie agi vt qfwA® fod Ak aow
7E WYY Wi zgaEw g A
¥FF | ® qgaT gar g fe s Ak
o adrer aar adY & e foraey saar
R IR Cfar R dva s e | ax
W #rE o5 AR qagr W e fF oW
fear & sfiy w7 TE a<g w1 AT AT
w29 7T fzdz Iwar @ av, ag fr
X T FT /AT L% F407 fow gwer
IHTT § W F fQ@r AW F 2w
a1 ® q1AaT g FF T § waAT g w7
TF $Y 1€ GAT AG AT qg AT
q OF HAT-HT THE a9 F TG ATQM
foa & 7 & Tweqm &1 FewS Ao
T QAT HTFAT A A WTERT
AT FT qQET H@AT G AT
¥ gn | wAT | AfeT
wrEdr weEdT &1 avar § WK s |
wx faaa w1 omew 7Y Sredt o g3
& SusT T ovar §  gEfEg §
¥ A< T 997 wreRa fafret e
§ fo & gre & wross 9oy § ;R
FEAGA & W AT T 7A § W=
F&T fF g A AT AT AT IS
AT &, TTHY AE R TG | W G AT Ay
gue f& ITHY CHRATRF g foar
frgd g€ & W W1 I F LAy WegwA
%o T8 fF ag v @ f e se
Fraa T &)1 98 LT 72T Pede
Ia% qrq &% fear s =ifgd | Wik
# wrgaT § % ST aga orex 59 ag
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&7 faar-aEr Fw a7 & O @
itFeat W yimeT Wit gEe
rEWTE £ I 2@ W Sy
fod wadde ww  tfsmr w®
2| TN FAAT FF F F FETA F@AT
g R # wrowr QR § 5 e
W X AR 9T 1R w7 e fea

#hri R, P. Garg (Patiala): It is with

no sense of pride that I rise to speak

on the PEP.S.U. Budget. It seems
to be_ the posthumous child of Rare-
wala Ministry. Therefore it has a dis-
‘taste and unwholesome associations of
the past about it. Moreover the Budget
is a_tipsy, topgi- and turvy Budget
‘which smells liquor, opium an
‘tobacco. A glance at the revenue re-
-ceipts will show that 25 per cent. of
‘the total revenues are the excise gift.
I am not talking as a petty puritan or
a prohibition faddist, when ?sa that
'the Budget this year as ever before
thrives on the popular vices of the
masses like drinking, opium eating and
smoking. What pinches me the most
is that a big chunk of Rs. 38 lakhs is
spent out of the revenues so un-
happily derived from the miseries of
ghet_;t:egple. ontthe Rl;njaintenakrhce of the
institution o pramukh, i

rses of the Rulers and on the r?::i?—r

nance of the legitimate and illegiti-
mate families of the Rulers.

At fhe time of integration of our
State, our great and benevolent Sardar
Patel thought that these Rulers will
lead a retired and comfortable life
and gave them huge privy purses.
But these princes are now playing
havoc with the political and public
life of our State, with the power and
purses allowed to them., These
princes, true to their traditions are
pursuing anti-people policies and they
are patronizing communal and re-
actionary forces.

Our Rajpramukh has thrown all
constitutional ‘rroprlety to the winds.
He has reduced our State into a citadel
of feudalism, reaction and intrigues.
During. the last Assembly session, he
loosened the strings of his purse for

e sale and purchase of M.L.As and
reduced the representatives of the

eople into a marketable commodity.

rdar Gian Singh Rarewala, the
maternal uncle of the Rajpramukh has
formed a new _party called the
National Front. Do you know who
are the members of this Party? The
brothers, the brothers-in-law, the
uncles and the uncles-in-law and the
father-in-law of the Rajpramukh, the
princes and the Biswadars. One may
ask where from does the finance come?
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It is coming from the privy purses
which have been allowed to our
princes and from the Biswadars. I
want to warn the House, through you,
Sir, that it is a big conspiracy of the
Rulers and Biswadars against the
people and their democratic insti-
tutions. The infant democracy nee

more healthy and better atmos%here.
If you want that democracy s ould
grow and if you want that ignorant
people should be saved from the evil
and corrupt influences of these Rulers
and the Biswadars, then abolish the
institution of Rajpramukh, st p the
privy purses and stop the maintenance
allowances of their families and give
them a summary trial for all the
crimes they have committed against
the people. (An Hon. Member: Hang

them).
Some Hon. Members: Trial?

Shri R. P. Garg: Institute trials and
hang them if you like.

I must congratulate the Kashmir
Government and their people for
their bold stand in having a olished
the Institution of Rajpramukh and
stopped the privy purse of the Ruler.

A sum of Rs. 107,000 has been pro-
vided for the maintenance of the
Public Service Commission in our
State. The Public Service Com-
mission in our State has been reduced
to a farce by the corrupt influences of
the palace. Communalism and party
interests overshadowed all merit in
filling up vacancies during the Rare-
wala regime. Even the recommenda-
tions of the Public Service Commission
were ignored; all vacancies were filled
with third rate men even without re-
ferring the cases to the Public Service
Commission. At this attitude of the
Government, the Public Service Com-
mission made a protest stating the
number of vacancies which were ir-
regularly filled up by the Rarewala
Government without referring the
cases to the Public Service Commission
and the number of vacancies filled up
by the Rarewala Government without
caring for the recommendations of the
Public Service Commission. Our
Public Service Commission consists of
three members including the Chair-
man. A seat is lying vacant for the
last two years and the Rarewala Gov-
ernment did not think it worth while
to fill that place. While the Congress
was in power, we made a recommenda-
tion, but the Rajpramukh sat over the
file tight for more than three months
{ill the Rarewala Government came to
power, .

Shri B. 8. Murthy (Eluru): Tight or
light?

Shri R. P. Garg: Tight.
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[Shri R. P. Garg ]

Our Public Service Commission is
not above favouritism, There have
been caseg where the Public Service
Commission has selected the most in-
efficient and third rate people, even
without the requisite qualifications.
There have been cases where the
Public Service Commission, under the
influence of the palace and the Rare-
wala Government, have gone through
the cases overnight without advertis-
ing the posts and without calling for
the previous records. Why not
abolish the Public Bervice Cammission,
incorporate it with the Punjab and
etlect an economy of Rs. 107.000?
[Panprr THAKUR Das BHARGAVA in the

Chair]

A sum of Rs. 334,000 has been provid-
ed for the maintenance of a High Court
in our State. P.EP.S.U, being a tiny
State, it need not have a High Court
of its own. Delhi, being far more
advanced industrially and commercial-
ly does not have a High Court of
its own. As regards distances,
Amritsar and Gurgaon districts are
farther away from Simla than any
farthest corner of PEPSU. We can
have a Circuit Court, we can effect
an economy of Rs. 334,000,

A sum of Rs. 18 lakhs has been pro-
vided for district administration.
PEPSU. is having eight districts
with a population of 35 lakhs. There
are districts with less than a
population of 147,000. There is no
Justification for this district
administration. There are dis-
tricts in U.P. which have a population
more than the whole of our State. I
am not suggesting that we should have
one district for the whole State, 1
would suggest that the number of dis-
tricts may be reduced to five or less
than five, thereby effecting an economy
of about rupees seven lakhs in the
district administration.

A sum of Rs. 14,38,000 has been
provided for the district excise
executive establishment. With the re-
duction in the number of districts, we
can definitely make an economy of
Rs. 5,50,000,

There is a department called the
Civil Supplies Directorate. A sum of
Rs. 7,07,000 has been provided for this.
With the Improvement in the food
situation and other essential goods,
this department does not have much
work to do. This department can
easily be integrated with the Indus-
tries department and we can easily
makes an eccnomy of 50 per cent.. that
is Rs. 3,50,000.

A sum of Rs. 87.20.000 has been
provided for the maintenance of the
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police force in our State. From the
expenditure on the police, one finds
that it is a Police State and not a Wel-
{fare State. The question is, why do
we Bo on increasing expenditure on
the police. In order to protect the
eight Rulers, and the Biswadari of’
aboyt 200 families in the State. I will
'‘give the background of how this
Biswadari was created, Biswadari
came into existence in the time of
Raja Gurdit Singh ag a result of con-
ferring superior rights in land. The
Rulers used tg confer these rights in
exchange for marriages. This class of
people called Biswadars got their
ownership registered in the official re-
cords by deceitful means., Although
the Biswadar became the owner of the
land, the possession of the land re-
mained with the tiller, The tiller re-
fused to give him a share in the pro-
duce. A problem arose. The Biswa-
dars employed goondas in their
service to terrorise thetiller and also
used to get help from the police to
et their share of the harvest. The
tory of our tenants movement in our
State will show that every year, there
have been firing, shootings, murders of
tenants, etc., at the time of the harvest.
These Biswadars began to send their
children to join the police. You will
now find that with the exception of
one or two , all the other SPs are
the sons of Biswadars or big land-
lords. During the Rarewala regime,
the Biswadars came into power, .Their
oondas became so daring that they
gan to commit dacoities and
murders., They abducted sons and
daughters of the rich people and de-
manded high ransoms for their return.
The police used to share this lgot. The
police records will show that these
dacoits have been drinking and doing
all sorts of things with the police
officers at the residence of Biswadars.
The police records will also show that
these dacoits used to stay at the resi-
dence of Ministersg during the Rarewala
regime and used to get medical treat-
ment there. These Biswadars used to
supply food, drinks and ammunition to
these dacoits. This can be wverifled
from the police records. Why not
abolish the Biswadari? By abolish-
ing this Biswadari, we may not have
such a big police force agd such a
huge expenditure on the police. We
can change the nature of our State
from a Police State to a Welfare State.

Shri Biren Dutt (Tripura West): I
have gone through the Budget and I
have noticed some points. In all the
feudal States, the revenue mainly
comes from the exploitation of the
common man. In the present Burdget,
all the old taxes on the peasantry re-
main the same. After the integration,
we find that some new taxes have
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been imposed of the head of these poor
people of PEPS.U. As regards land
revenue, you may have a picture of
it from this fact that in Kapurthala,
th- land revenue is four times the land
revenue paid by the contiguous areas
of Punjab. Over and above this, you
find from the Budget that even on
essential supplies, there has been a
sales tax. Even though the Congress
Government from the Centre proposed
that this tax will not be there, today.
you see the sales tax realised from all
essential goods and this amount js
equivalent to the privy purse given to
the Rajpramukh. They have not
abolished any feudal levies, but have
imposed this sales tax to pay the
Rajpramukh.

Another special feature has been re-
ferred to again and again. The next
item of revenue is from excise, It is
a common practice in PEPSU. to
purchase one tola of opium from the
Government at rupees thirteen and sell
it at rupees seven a tola in the market.
A contractor is given a thousand tolas
to sell, and from other areas he pro-
cures some more tolas by smuggling
to be sold in the market. In P.EP.S.U.
the highest revenue is probably from
excise. In this condition wg are really
astonished to find that even though the
Planning Commission has recommend-
ed the abolition of these intoxicating
habits, in some areag the Government
conveniently -helps all these intoxicat-
ing habits as they are the greatest
source of revenue,

Shri C. D. Deshmukh: Did the hon.
Member say that contractors got opium
at one r}.':pee from Government and
sold for rupees seven in the market?

Shri Biren Dutt: Thirteen rupees for
one tola the contractor pays to _the
Government, and he sells it at rupees
seven a tola.

Another thing. In Page 2 of the
Explanatory Memorandum, under item
No. XLVI Miscellaneous, it is stated:

“The increase is due to the
realisation of a sum of Rs. 8:82
lakhs from the Raja Sahib of
Faridkot in lieu of the amount of
Rs. 15 lakhs due from him...”

Why? There is no reason given. The
Raja Sahib was to pay Rs. 15 lakhs.
Only rupees eight lakhs have been
claimed.

Out of the total revenue, 32 per
cent. is meant for security service.
What are the security measures
actually taken there? It is no question
of propaganda, and we must bear in
mind the facts. Because I come from
the State of Tripura, I can realize that
actions taken are quite different from
the professions made in this House. A
few days ago all the Members here
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heard that it is not the practice to-
introduce Section 144 again and again
in Tripura, but yesterday I got an--
other telegram that the same Section.
144 has been introduced fram yester-
day for two months. It may be the
Ministers do not know, or they do not.
even like to enquire about happenings.
there.

As far as my information goes, 32
per cent. of the total revenue is spent
on the security services. We find that
in 40 villages—Shahapur, Momin etc.—
for the construction of fencing, the
villagers are used as begar, ie. they
are not paid a penny. And the con-
struction is such that only one gate 1s
open for coming out and going in, and
through these gates the villagers go
and come between seven o'clock and
eight o'clock as martial law requires.
The Police Officers are getting ghee,.
atta and everything without paying
anything. Chickens, atta etc. are given
to the minor Constables for their own
maintenance. This is the type of
security arrangement there. It is said
that the dacoit “Janga”—the Home:-
Minister wanted to know the name,
and I am giving him the name—is
pursued in this area by fencing so
many villages. Can the hon. Minister
say to this House that his own C.LD.
have reported to him that these dacoits.
live in the farms of the Maharani?

Sardar Hukam Singh: I do not know-
whether the C.I.D. has reported to
him. My friend may have access to
the C.ID. reports, but I repudiate it
strongly.

Dr. Katju: What is the report?
Dacoits have come from that parti-
cular area? What is the point?

Shri Biren Dutt: It was said that the
security measures were taken and the
villages have been cordoned off and’
fenced to catch hold of these dacoits.

Dr., Katju: I only suggest respect-.
fully that hon. Members will be very
careful in making statements. and veri-
fy them before they make their state-
ments.

12 Noon N

Shri Punnoose (Alleppey): It is not
always possibjle. Even Ministers say:
“We do not know",

Dr. Katju: Ministers are most care-
ful in making statements,

Mr. Chairman: Even if Ministors
sometimes make wrong statements, is
it any reason why hon. Members also:
should make wild statements?

Shri Punnoose: We are helpless be:
cause everything is mystifled there.

Shri Birem Dutt: My point is after
accepting this Budget, whether the
B‘e:oglcenoé t:;:.’E.F'.S.U. are real'y going to-

e ) :
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[Shri Biren Dutt]

The hon. Minister himself assured
me in a written reply on a former
-occasion that there would be no Section
144 in Tripura, that it was not practis-
cd. Even after his saying it, there was

oing to be a meeting of peasants at

gartala, and Section 144 has been
issued yesterday. Now, nothing is
allowed. It may be the hon. Minister
does not like such things to happen
again and in, but that is the
position. So, the point is in P.EP.S.U.
you are not giving relief to ths
peasants,

Dr, Katju: Who said that?

Shri Birem Dutt: You have not
lessened the burden and dues of the
peasantry, You have got everything
intact. You have introdu new
taxes. Sales Tax on essential goods
is not found in any other State, but
in P.EP.S.U. even on essential goods
there is Sales Tax. Once you propos-
ed that this tax must not be there, but
you have got it there still. I have a
complaint here that a person was going
to purchase some bullocks, and on his
‘way he was caught by dacoits and
kidnapped. He was bound hand and
foot and kept in a room. The Police
came to know about the incident and
went there. The dacoits were caught
and arrested. But because he had
some money with him, he was left in
‘the condition in which he was, iz,
tied to a pillar.

In one village, the local Biswadars
were not elected to the local Panchayat
and for this reason all the members of
the elected Panchayat have been
beaten, and they complained to the
-authorities that such things were
happening. The authorities assured
them that they would take steps. And
what steps have been taken? All of
them have been thrown into prison.

Are these the measures of helping
the P.E.P.S.U. people? You have heard
many things about Tripura and Mani-
pur, and in reply to a question on head
hunting, the hon. Minister’s reply indi-
cated that Be has In mind more the
interests of the chiefs than those of
the people who are really suffering in
Manipur. So., if you really mean to
have any progress, you must decide
whom you are really going to support.
If these Biswadars are the real ele-
ments that are creating all the trouble,
if this Biswadari system and the Raj-
pramukh system is really the breeding
ground of all these dacoits, you shoul::l
try to raze them out of PEP.SU.'s
life. Then you can make the situation
healtty and congenial for the growth
of democracy. If you do not do that
and introduce this fencing progess in
the villages taking from the villagers
‘begar without any payment, it will not
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enhance the prestige of this House at
least. That is why I say to all Mem-
bers of this House that by giving your
consent to this Budget, you are shar-
ing the responsibility for those corrupt
actions there, It may not be the de-
sire that such things should happen,
but they must be taken into account.
st Qo QAo fararewre(arereT):
Aty sarafa off, dog &1 AT W
AT TF ATF AR 7 (I QTR
WY fore HTC & A T AT AT FY
T FTATIITE ST EAMA § HAAA
w7 § 5 @ grew ®1 dog & ame
9T Fga ST § W aga feewra |
e afgd) @ s f5 gw
dg & grew § WK A F qrET &
T 9 ¥ TGS AT 57 3,
& % foredardr & ara g o 9 faae
FH W ALETHTT $TF AT § qFOe
§ are wgt wifgd | ogi aw ¢y T
TH Q¥ QIATIAT F ATHA FT T &
& wwwar g fF ag ag9 g9 grow #
oW g AT § o7 fr TEE § w7 F
X9 gI39 7 ST forgT W11 5w ara e
waar fegqr fF Tdde agr & aEw
w w9ma | gufe § e a7 o g
qA WY a1 g 6 ogt aw g 9 g
wg1 Y, ey Wt ofar 7, fedly oY
ATH |, ATy wraT sqfr agy s
wifgd | fow avg i o =W faw
} ox g wer & fr cdvow &F T AE
& feddifer gedtzguen arg afew
dg” | @A gawarg s ogi oW
2 W% g swar & qFT A1 A vied
fir a8 S® WA §1 IF F | qfFT
dog & wollw feewr & g dar
gId 4, W T gw g o< feerne
Fad ¢ &Y g9 SO ATAST F AGY AT
wrfegd e dog § ww2T 1@ T F Ta
dar 1 73 ], fF agi M o faege
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mmqﬁmﬁ‘fm qr fag

1 T § SRR T w7 v fear -

‘IT@TATI W 973 faeugrd ww
FRmAd MR argEA A, A @A
#1E doarw 7 war | Kfew @
¥, 99 § AT F G § I AE
d forar gar € 9 5 a9 § qa g
fegr mar 1 9ud foer mar € f
frer avg oarres #Y, faee &Y, A
®Y WOTRAY @@ T4 | OUE @ aAR
7 famr & fr ora w7 FrEm, e
FY F9g & qgT ¢ TEr1 A @
F wrew 2 € fr sdee few ag |
g W fem grema 7 gwn) x|fad
wEdr g1 mar fe odaHr w QT
farar o .

A WTH AT EW AT AT AFHE G
TREIAGET AE T qg §  qOTEA
¥ gH qurEAT & A1 gR &rd
Al w o ¥ @A e
W T frafr @ e
TR F AT Trfed, weifew
TF § A qR wwew e
FRE A MU aF AT IRT AN §
I A wedl faeg a0 7 Tod wy vy
1 g w3 orff o AT |
| %1 |7 WY frdY 4 wgr e wg
T qTET A 97 WX AN 7 wgr fE
ZHT ATHT T 97 | BT Wred-
fres a01% &, s 71 ¥ S7aT 1 w1
WANT &1 T 9T TF A1 Y JRIA 4G
TWT| W FT A AACHIA 7
o ST OfY T E ATAT WATER § A A
wTER T | doy € FHET o7 AT ®
g 9T AYqT wET 7T § W
@ Swme & greve v ey
g gx 9¥ar § T@ AW
aw dog w1 N A W IER
™ Twifor gfe @ v 9w A QY
128 PSD.
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aqufeat 41 foes fir 9 @1 @@
7T gRT /X 37 @il w1 gw W
CEALFAT €| OF FC0 a1 T
¢ fr agt @ AR 7 Ak
ut & fF agi o7 w9 s § Faraw
@A AT AN H EAT | AET 9T wrordy
A ® ax fmaw ¥ g wdw
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e e wifgd fie ot e g 2R
& for 1T § 77 foroee o, gew
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wgfirad 7 qwea & o

¥ o1y ﬂ'mﬁmmgﬁ'q
¥ o YAy e ge g ot T
T fipar € W g e amet 7 o,
ward dvard A v fear g e srd ey
® w< gE@ 2, 97 fgadi 71 qbs
fera Wl & wor & ar oy fr o s
e R WX gt w1 e fgwrgwrd
fegsft ndfar o agq g 4 six A
eede dg frar marqr Y 99 ¥ ww
w1 garer I3 T 91 f gorrey farmr
Fra w1 wrey A w7 A fear s gr
F €7 ara ®) agT adr a7 Fendt g
w3 gArT £1f {Y H 7T 9 gqrIg ®
& wawg wear § i gt e feed
& € aga w7 § W G dy A
wadt gT i fawE §1 awwaw
7 arerey faeqad wfad s 9
wrar afgerar WX TrEiew § %
Rar =rfgd 9T wver a1 anfgd fw o
Ofras AEFT , I TAFE A T=H
[, 7a8 | ST F IF TA G@GA
wter g0 wfgd 1 & a8 W wgTfE
BT A A WG AT F1 Frwrow
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wYe w gshar wid g 1 dfew &
g g v garh A e oF AT
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Yo & g avet Y et waT-Ay @
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oY @ g7 A7 I/ TIEiE woAT AIfgw
o\ ¥ w Y @ew 7 FAv 9fgd )

gE8 i o & v W R
¢ & gt g fafree amew 7 wa
o fe g w7 9 s e
fores afed agt ox il o awefw
T /T E1F §1 ATET W AgT T Ay
feredarfrai@ s 90 g ag@mew g |
T F1 § FT{T Te&! AT F A0 |
LT AT T 7 SNA FCH HT 71 $7
ATEATST 1 AW gH W a3 WK
AAAT F FAS FT AXCE FTH FLay Tq
% waT oqT uraT wifad grm foacd
st & fad SAvddy € A wogqa
ﬂ'\ll‘ﬁ’ﬂ'!

NATAEF 1T FF 9 FgAT
gl W dq & W= Al
®T AT AT & | UG F wAH 9T
it frgd fedt %€ awr fgsgam &3
IR G frg 1 Hfeg {eq madqz .

- I FY HHA F AGN Ar FET | FOATIT
& =gt fpegaer a4 wwen fear aagd
®EHH | SfET Tg 9T TAAHT 7T 0N
e ¥ A A1 a W W waw
w7 FY T e AT § Ay wear
aeY | T 7 gen B ded a
Wy Y T gT 43 1@ A forera
T 9T, §I qTE FUT AT @AT g
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W 7% o gATh TR g wie, 3 ok wrrtaw At @ 4
g, wifax zar §, S94 @9 g9 ¢ Y TS F GARA & foAG qFIER ;T
Tt < wwd o ATy Saw AwTC R WR A AT | AR IE g § e

oA ¥1fgg 1 g & faw q=i A
wgi 7T fF wIEr wwgT @0 gU 9,
TaAH € W% & feqT 1 FaATF Wl g
£, gT AT ITH AR AGT WS |
A foaet & sreqre Ty awrdar gar
g, 9k dog #y madRE A g EmaaR
FIq(T FCHIT A TH $7 HTE T21EL
W AT q aert £, e g e &Y
#ETA IST ALY G WA T AL
WO RIE fFagaar ™ 9w
AT rwrd | @ ug g fE
TAAHE B TTHT A1 F1 ATHA @AT
T1fgd | UF &9 Wi Y v A _OH
FEE AR TFaAT & T q §1
T feF S & @& F1 A1 9 E I B
wqfre w3 faar v §, wifE sor
& ) faed €, 6 awwar g f fae
agfa # §fas fawr &1 aga #aga §
WX X IR fAg geer = Ag
fred & Y do o F A=d wrEw
G &Y wifow s Tifed, o aw
W afgw fosr &1 yar s wfgd
i qoEew &) T o T A

Wt aoitw fag (F7CaaT-afear—
Weaa—vgias afirat) : wamafa

g i dog &Y 7w A1 g 9 AR fawge
STA AZ AT | WY AT § o ot ey
fwrarar & st §, wearen wr FT 57T
ardft § 1 dog w1 qoga waw

. WA § A @19 § @ AT §, IN4v

aXG F1E SATA ALY ZAT | 1WA B ATAR
A A T AwAr ® A dog A
gre faar sran €

wa § AT oARTT 0 2R
FCATHIEATE | &ore § g fere § fie
FTEE 9T AT ® FIAGT qTE ATLHLY
A TATd AR, I fF @« & qTO
Wt 77 & 2 naddz € 37 F fgd

- g W WEA 7 {0 &H q9E WK

{fF agwrT fae oA g fad co ogw
T, wied 3t = 7 g fevy
gid 19 ¥ guiad g fr mI¥ w9-
qyaR T faat aga Zrd @ §
@ F AT 7 faq faer arar § o ag
TZ LT WNF TWIRTT & et awefy
£ g AT et A fger awdY
¢ | wafad ag aga awd g wrar §
fF wrew #1 O%A & fod 979 fiw F
ST & IATIT QIYRAT w1 FE7 AT
wifed WX qfaw awre ax A w19 g
warer @€ # T £, I9H TG TH w0
R qF RIAT IGFAA £ FTH F 04l
W@ ar & gaad g 7 faern & v
® IT F HIT WYL qrgAr AEA A%
R TR FE A IAF AT H Y v
IR OFT FEA v 7T ) o
They are uncivilised people, un-

democratic and everything.

Dr. Katju: Who said so? .
oY srefte Fag - wrad wgr gt
WMo WK FF AT FH A TGN
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“Serious allegations of inhuman
treatment of their womenfolk, by the
Station House Officer, Bassi Police
(PEPSU), have been made by a depu-
tation of refugee Harijans from the
village of Tallanian in a representa-
tion to the PEPSU Government.
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The deputation waited on the Chief
Secretary to PEPSU Government,
Sardar Ranbir Singh, yesterday.

They alleged thal several atrocities
were committed on them by the police
at the instance of Sardar Joginder
Singh Mann, M.P. The deputation de-
manded a judicial inquiry into the
matter and requested for suitable steps
to save their lives and honour.

The representation stated that about
225 families of Harijans from Pakistan
were settled at Tallanian al with
about 25 families of Jat Sikhs, includ-
ing former Punjab Minister, Sardar
Joginder Singh Mann,

Ags the Harijans of the village voted
against the wish of Sardar Joginder
Singh Mann during the General Elec-
tion, these Sikh Jats had been employ-
ing underhand tactics to get them
evicted from the village.

An order was issued by the Naib
Tehsildar. Rehabilitation, summarily
directing all the Harijans to find out
some other shelter, and their appeal
against the eviction order' was still
pending before the higher authorities.

On March 21, the S.H.O. Bassi

Police, accompanied by four. or flve
constables and certain members of
Mr. Mann’s Group came to the village
and entered their houses without giv-
ing any warning to the womenfolk. -

It is alleged that their womenfolk
were dragged, beaten and subjected to
inhuman torture, The police party,
while leaving the village, looted most
of their belongings by breaking the
locks of their houses,

The Chief Secretar} assured them
that he would take immediate action
against those found guilty.”

7% T®T & | UF 3EX RRF2q AR
g Frar g 4o wT kT sy
WA ATHER | W A F oary ®
qqe F F F937 fF 9@ ® ¥R &
gl Y O § R afew aw-
gde gt a5t € |
st fedsAaw T T 97 wg
e
“We are constrained to bring to your
ndtice that the Scheduled Caste le
in PEPSU have always been suffering
repression at the hands of the highups

with the administration conniving at
the high-handedness perpetrated
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against them. We had been thinking
that with the introduction of Presi-
dential rule here there would be an
effective check-up in the police
administration which has always been
the main curse ofour lot. But we
are sorry to point out that instead of

" any improvement being made.in our

condition which is deteriorating in
every aspect, the. repressive policy
recently let loose by the police ' to-
wards the Harijans and other poor
people in the villages on the pretext of
restoring law and order, a regular ex-
ploitation of these classes has been
commenced by the police. The excuse
of doing away with the dacoits and.
outlaws has provided the police officials
with a golden ' chance to dip their
hands deep into the pockets of the un-
influential ruralites. We note below
the instance of a recent highhanded-
ness meted out by the police to a Hari-
jan.

On April 19th the S H.O. Police
Station Ghagga took under his_cus-
tody one Harijan named Indar Singh
from Samana. He is a middle class
agriculturist and is a trader in
leather. The S.H.O. made a search in
his house and took away 23 tolas of
gold, 158 tolas of silver, 1419 rupees of
silver and currency notes worth rupees
6,385 from his house. All this happen-
ed in the presence of several respect-
able citizens of Samana. On April 22,
the son of Indar Singh flled a habeas
corpus petition in the High Court and
on April 24th the S.H.O. averred before
the Court that he did arrest Indar
Singh but had released him. Indar
Singh, however, has not been traced
uptil today.” .

T o 7 wEd g Ad et
fedd aror ® U F qa1 f o
Tx Y PR QEEEIT g 9T ® TE Ny
fed 29 AT g7 9T I HY AT
afy gmrt frw-fefreeT arge 3 w20
AN fged @7 qfew At o T
frar mar & (i@ ) | Sfer odY
ar% fierd fam as ol WEH?
a8 @7 ag € fs sy gt
wrgA  fuiree off favamafor T
AW EIT F TW T qwe § )
g gw gfewal ) fer & foRt
wrie & fou sgtar w@w & 41
4§ 7g 4 ¥ efondt & fog o
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=i @ fod o Far 3 AT oy
% gieadl &7 o faaar g w30 et
TF g |

Mr. Chairman: €hri Diwan Chand
Sharma.

Mo oo T : F 7 oY
#1 fazdr 4y ot o

T W s fagdt
AT @143 &, afe7 & oFY & T
o A wwd § AR T o
e § |
Prof. D, 'C. Sharma (Hoshiarpur):
Sir, I thank you very much for giving
me an gpportunity to speak on the
PEPS.U. Budget. My only excuse
» for taking part in this discussion is this
that my constituency is contiguous to
the P.EP.S.U. State at innumerable
points and there are so many goings-

on beiween my constituency and the
P.EPSU. State.

I have pecn listening to the speeches
which have been made either by m
friends over there or by my frien
over here and one impression has
forced itself upon me and it is this,
that no one will deny that PEPSU is
a very sick (sick as distinct from Sikh)
State. It has not been in good health
for a long time and whether it has
been administered by the Congress
Ministry or by some other Ministry
no positive, no permanent, no long-
range cure has been effected of the il
from which the State has been suffer-
ing. I sometimes think that this world
is guided more by imponderable than
by ponderable things. It is strange
that while we have been discussing
P.EP.S.U. vesterday and today—
PEPSU. is a very explosive and in-
flammable place—an explosive and in-
flammable situation arose in this very
House! It is very strange. But 1
think there is something to be said for
the imponderable, and Iama believer
in the imponderai)le.

‘Dr, Katju: Connected with PEPSU?

. Prof, D. C. Sharma: What I was go-
ing to sag ‘was, of course, the debate
on P.EPS.U. has been carried on at
80 many different levels. But I en-
dorse every word of what the hon. the
Home Minjster said yesterday about
Mr. P. S. Rau. I have been meeting
people from P.EP.S.U. I have been
reading the newspapers, and recently
I met an Akali leader (whose name
I will not disclose, because he may
et into trouble) and I asked him,
Tell me honestly, how you are re-
acting to the regime of Mr. P. S. Rau”,

An Hon. Member: A Congressman?
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Prof. D. C. Sharma: I am talking
about an Akali leader. I am not dis-
closing his name as he may get into
trouble at somebody's hands.

Sardar Hukam Singh: He
only honest man!

Prof. D. C. Sharma: No, no, you are
the most honest man I have come
across.

e
Mr. Chairman: Let there be no
mutual conversation. Let the hon.
Member address the Chair.

» Prof. D. C. Sharma: Sir, I was say-
ing that I met an Akali leader and I
asked him in confldence, “How have
ou reacted to the regime of Mr. P. S.
u?” And he said to me “Mr. P. S
Rau is doing very well by the State,
he has cleaned up the Augean stables
of the State, he is bringing stability to
the State, restoring the State to normal
health and he is going to prove to be
a ‘SOOd physician”. That is what he
said, and I believe every word of what
he said..

What are the causes of PEP.SU's
illness? Well, the causes have bcen
told by my friend Shri Ajit Singh over
there and by my friends over hcre.
The reign of factionalism, the reign of
partisanship, the reign of (well, Sir, I
am afraid of using that word but I
cannot gei hold of any other word to
describe it) goondaism all along the
line—I ho it is a Parliamentary
word, if it 1s not I will withdraw it—
the reign of goondaism all along the
line, this is what has been happeni
in PEPS.U. A friend over there said:
Congressmen crossed the floor, they
sold themselves. I say what do you
think of a State where on the back
of almest every human being, whether
Congressman, Akali or of any other
party, is written “For Sale”? 1 hold
no brief for anybody. But you can
understand the low moral tone in
which the P.EP.S.U. State has been
all these years because of the crossing
and re-crossing of the floor. My feel-
ing is this, that the P.EP.S.U. State
consists of eight old princely States
and that P.E.P.S.U. has got an aggrega-
tion of all the evils which were in-
herent in the princely order at one
time in_those States which were run
by the Princes at that time. T am not
a student of economics, but at one
time I read economics. And I think
Gresham’s law in economics says that
“bad  currency drives out good
currency”. And in P.EPSU. bad
currency has driven out good cur-
rency—] am talking of ‘currency’ in
the meaning of moral standards. of
public standards.

I will not take much of the tihe
of the House. But I want to draw vour
attention to two points. People say
that democracy has been suspended.
Who says that? Democracy has many

is the
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levels. Democracy at the Panchayat
level is still there. Democracy at
the municipal level is still there. Demo-
cracy at the Parliamentary level is
still there. But I must say that Demo-
cracy at the provincial level has been
suspended. nd I think it is going to
do good tq,the State that democracy
at that level has been suspended. As
I said, I must draw your attention to
two points and those two qoints are
the following. In the first place, local
self-government, which is the cradle
of democracy and which, I should salv
is the bed-rock of democracy, shou d
be toned up. I do not want to throw
mud on anybody because that is not a
good game. But I have seen in the
ﬁapers the way that executive officers
ave been appointed to municipalities
in that State. Students of law colleges
have been appointed executive officers
of certain municipalities. Why? I do

not want to repeat the charges made.

in the papers. Why should I repeat
them here? But the fact of the matter
is that in the appointment of these
executive officers nepotism has run
riot, favouritism has had it, way. That
is what has happened. And I would
say to the Adviser and to our Home
Minister that the first thing that the
Adviser should do is this that he
rhould tone ug the local selé-govern-
m~nt of that State.

At the same time I would say a word
about the Harijans. My friend over
therc spoke about the Harijans.
must tell you that the Harijans no-
where else are worse than they are in
PE.P.S.U. They are having a very
bad time there, and I would request

Adviser through this House that
he should try to set right their
grievances. Do you think that the 20th
century Harijans should be asked to
do begar cases, cases of forced labour?
They ars treatced today as they were
treated about 50 years ago. They do
not have any share in the common
land, they do not have any shares in
the nazul lands.

My friend just now said that their
education is being neglected. 1 say
they are neglected, oppressed. They
are the downtrodden masses of
humanity in P.EP.S.U. and 1 must say
that if nothing is done to improve their
lot in P.EP.S.U, I would be the first
man to raise my_voice against the
Adviser's regime. I am going to judge
ithe Adviser's regime by the treatment
which is going to be meted out to the
Harijans.

Wi you piease give me two minutes
more?

Mr. Chairman: Yes, _two minutes
more. (Interruptions). Do not inter-
rupt him.
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Prof. D. C. Sharma: I welcome these
interruptions. Well, I was going to say
another thing. My {friends have
spoken about Bisivadars. Well, who
age these Biswadars?’These Biswadars
are the most reactionary classes, are

e most, I should say, backward
classes intellectually, and have en-
trenched themselves so firmly in
P.E.P.SU. that their tentacles have
spread all over the State.

Shri B. S. Murthy: Strangle them.
Prof. D. C. Sharma: I said tentacles.
Shri Pumnoose: Please tackle them.

Prof. D. C. Sharma: I was saying
that the tentacles of these Biswadars
are wide. They start from the lowest
rung of the administrative ladder and
they go right up to the zenith all along
the line and may I say that anybqwtilﬁ
who could tackle these Biswadars
be doing good not only to P.EP.S.U.
but also to humanity in general.
plead for the liqulclatmn-—my friend
used the right word “tackle”, “liquida-
tion” is a word which I do not like—
I want to tackle these Biswadars so
that P.E.P.S.U. should become a
modern State which should march in
step with the other States of India.

I would like to say another thing be-
fore I sit down. People have said that
the President’'s rule is this and that.
Of course the Opposition must s
that that it is going to do no good.
say that the President's rule restored
the Punjab to normal health. I here
say that—I am not a prophet but I
can make a prophecy a
Brahman—the Adviser's rule in PEPSU
is going to restore P.E.P.S.U. to normal
health. It will not be a sickly State
but a healthy State.
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«(English translation of the above
speech)

Shri Bahadur S8ingh (Ferozepur-

Ludhiana—Reserved—Sch. Castes) :

.Sir, much has been said today in the
course of the debate on the Pepsu
Budget. The White Paper that

been issued speaks of an all-round
progress being made in the State. I
think this Bud%ft was framed by the
Ministry awhich has been suspended re-
cently, as this Ministry was suspended
«on the 4th March and it was to have
presented its Budget on the 15th. The

Works is higher than the percentaﬁe
spent on these subjects in any of the
other Part A and Part B States of
India, It means that the finances the
Government are spending on Educa-
tion, Public Health, Medical and Civil
Works are being utilized for public
ajood. But much has been said here to

e effect that during the days of this
Ministry nothing was done for public
welfare.

This Ministry was in power for eigI}:t
months. Earlier, at the time of the
integration of the States, the first Gov-
ernment was framed on the 20th
October and, later on, on the 20th
January, 1949, a Ministry with a larger
strength was set up and it comprised
of seven Ministers. On the 18th
February yet another Ministry was set
up and on the 22nd May the Congress

inistry was framed. Col. Raghbir
Singh, who had been defeated in the
Municipal elections a month earlier,
was made the Chief Minister. Perhaps
his popularity had been sufficiently evi-
denced one month earlier! This Con-
gress Ministry was in power till the
elections. The United Front Ministry,
which remained in power only for
eight months, undoubtedly did much
better work than was done during the

riod of 4 or 5 years by this Congress

inistry or any Ministry set up by the
Central Government, But .this Minis-
try was not allowed to function.

This is how the condition of the
Police is being described, True! The
condition of the Police and that of
law and order have been better during
the rule of the United Front Ministry
than 4:111,rmqvI that of the Congress
Ministry. y hon. friend, Sardar
Hukam Singh, gave comparative
figures of dacoities, murders and
burglaries in the month of February
and during the days when the United
Front Ministry was not in power. This
shows that there was nearly 50 per
cent. improvement{ durving the days of
the United Front Ministry. But what -
some of my hon. friends say is not
true. They say that cven those days
the Police there was incompetent and
it is only now that the condition of
law and order has been improved. The
reality is that you have entrusted
power into the hands of one man who
wants to show that he is doing a lot.
There is a larger number of dacoity
cases which are not registered. They
are termed as cases of theft, and in
order to show that they are arresting
a number of criminals people belong-
ing to Scheduled Castes and Backward
classes are arrested. This is how it is
claimed that the-:f are doing a good job.
As I said when I spoke on this matter
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last time, the officer who has been sent
from here, arrived in Patiala on the
evening of the 10th March and on the
12th morning reports appeared in the
Press about some people having been
sent away from Patiala, some having
been demoted and some others pro-
moted. At that time also I said that
it was a pre-arranged matter with the
Central Government to remove some
people from Patiala. Such Officers,
against whom there were cases of
corruption and who were very junior,
were made Deputy Commissioners; and

such men as could be useful to the

Government in winning the election
were put there.

Shri Chinaria said that during the
rule of the former Ministry the State
Assembly was in session for only 24
dayg, and it did not do any more work
than that. But if they passed so many
Bills in only 24 days, it goes to their
credit and not against them. This
shows_how much work they did. The
Land Reclamation Act was passed, the
Utilization of Land Act was passer, the
Superior Proprietorship Bill and some
four amending Bills were passed. The
Non-occupancy Bill, which would give
occuﬁmncy rights to thousands of
people, was sent to the Central Gov-
ernment; and it lay with the Central
Government States Ministry for a lon
time. Itth \t.va.ti not hiet';u:ned for
reason that it mi ring credit to
the United Front memtry gln the case
of Part A States a Bill is submitted to
the President by the Governor; but
the Part B States have to cross an-
other hurdle—that of the States
Ministry. Unless the States Ministrty"
approves of a Bill, they cannot pass i
When the Constitution was suspended
in Pepsu' and the authority of the
Government was handed over to one
man, a comparison was made with the
Punjab. In the ab there was a
Congress Ministry; the Centre took

wer in its own hand and in_the

entre also there is a Congress Gov-
ernment. But in Pepsu there was a
United Front Government and the
Power held l'ay the States Ministry is
n other words held by the Congress.
But in Pepsu what percentage of
people voted for the Congress?
Twenty-seven per cent. people voted
for the ess and the remain
seventy-three per cent. did not vote for
them. Thus, these seventy-three per
cent. people are not represented here.

Then there is the Bill which Sardar
Gian Singh Rarewala was introducing.
It js said that regarding this Bill he

d made public commitments on the
Assembly floor. He had said that
improvements would be made in these
Bills. But now it is difficult to under-
stand whether the Central Govern-
ment will approve them or not.

,. Regarding the rule of the Adviser,
it is said that he is doing very good
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work there. In the Superior Pro-
ﬁnetorsh.lp Bill the Pepsu Government
ad fixed the rate of compensation at.
a pie ﬁfr ru{)ee. But now the Adviser-
is giving relief to these ?001' peo&le.
He has increased it flve-fold so that
they may have greater relief. Original-
ly, the compensation provided for-
in the Occupancy Bill was filxed
at twelve times the land revenue,
but Sardar Gian Singh was publicly
committed to reducing it and making
it eight times the revenue. Now, the:
Adviser who has gone therc is per-
hdps giving relief to these people in
some other way.

Shri Chinaria said that there was.
much corruption in Pepsu. But I
would like to say that when a reso-
lution on corruption was put before:
the House, even Shri Chinaria did not
support it. In which State is there
not corruption? Isn’t there corruption.
in the Punjab? Can we get the copies
from the Courts without bribing some-
body? Do my hon. friends from the
Punjab here deny it? Unless this.
administrative machinery is changed,.
the problem of corruption and bribery"
cannot be solved.

In connection with corruption 1
have this to say that a junior officer,
Shri Damodar Das, has been made a
Deputy Commissioner by making him
supersede others. Another man, one:
Shri Prem Kumar, against whom en-
quiries were going on in connection.
with a case of corruption, has been.
made a D.C. I do not want to s
anything on the matter yet but
want to tell you that the Adviser
arrives in Patiala on the 10th, on the-
ensuing 12th some ple are issued:
transfer orders. Orders are passed in
respect of the D.C. of Patiala, Sardar
Sant Parkash Singh, on the 12th and.
on the 13th he is forced to sign an:
application to the effect that he wants:
to proceed on leave. These are the
scandals of the Adviser's regime.

Shri Feroze Gandhi (Pratapgarh
Distt.—West cum Rae Bareli Distt.—
Eastgl: On a point of information, Sir,.
the hon. Member just pow_mentloned
that a case for corruption is proceed-
in% against the Deputy Commissioner
and that he is still the Deputy Com-
missioner. Can he substantiate that?:

Shri Bahadur Singh: What?

ot fedw midt : w9F anft wp
fir firdlt ey whmeaT ® F9T FTOT
¥ %9 W Q@ E | AT FENT AW
ag & f& oy AvaT grgw A ST
fir frelt aTge & ST T & I
wo W g AR Ay fedy wfueaaa
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[Shri Bahadur Singh You can en-

‘quire about it. He is working, there

and has been made a Deputy Com-
missioner.)

He was a junior officer; he was pro-
moted. .

Mr. Chairman: He does nut main-

tain that he was the Deputy Com-
‘missioner.

Shri Bahadur Singh: An en is
pending against m*:;‘ e

oft fedw mtet: a7 qwre wot
wo W E

iﬂ!ﬁﬂﬂ'o iﬂ{la!: 9TFT AF
FI1Eq ?

it fondron et : Swr Arw A g ?

Sardar Hukam Singh: The name of
‘the gentleman is Prem Kumar. An
-enquiry is pending against him.

ot feQw wiw : Y 37 drax
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7zt fedy FweaT o o §
1 pM,

Sardar Hukam Singh: He has
corrected himself and said that an en-
uiry is pending against him. Durin
the eleclions, the Eiectoral Officer an
the Chief Election Officer had some
correspondence exchanged between
themselves and they agreed that he
had meddled with free and fair elec-
tions and had tampered with the boxes
as well, An enquiry is being made
against him on corruption as well. He
is posted as Deputy Commissioner.
Dr. Katju: Let us be clear. There
.are two matters, namely conduct of
electiohs and  corruption. Are you
suggesting  that ere
corruption, bribery case also?
Sardar Hukam Singh: An enquiry
for corruption is pending against him.

is some
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Dr. Katju: Apart from elections?

Sardar Hukam Singh: Apart from
elections.

1
Dr. Eatju: We shall have to look
into it.

wren sty T ( fgare ) o wmEd
e, aga ardy agw @ faefed § aor
rarefy, 4 fag o727 oF a1 gy farawa
§ wd ¥ A g, Wit a5 @w
awrd | v At @ AT T wTH
aradr WX age gf o fiv qg o doy
¥ ¥z &= firar 4T § 9 TF T9g @
farar war § Sfr agy 0T @1 gy WIET
FT AT Irw Ag of | WT 1F
T F 7t 9% ¥ 2 fF T ag )
AT T ATET FY v Ivw aE § A
W1 sg o 3rF adf &, 1ty & |
qar wF PR war fs advdesw
T8 T eqrfaa w< fgar war | F 90
39 Al | FAT g fF ag 5w Ana
®! a gl w49 fr qog ¥ gre gal
qRI & qETET A SATET @9 § W
¥ madde F1 qATTRATR &M ATEAT
g i 3gi% ot gt ox QefarredeT gt
fear § 58 3 @AY ¥ wg woAT W
wesioTe frar € W #T W@ & AN
§ maigz R defafrgze W WY
ayre a1 =gAr g fr ag G A grew
Y 35 FIF § WL AZH A JEATI iy
ZT @AY 4Y, IEHY FA FIA | TTRATT
gu & o grea dog ¥ 9gH 41, I«
& qurat w47 arvd 3¢ € g AW
Fety wCA 93M | F gEwAr § €
qrer weA getET g fno ot 4y
O W TRfaat @t f, I8 wfr
& < ag avwan § fw o agi 9 srgel
S oEe § Wt TE AT A $37 G AR
Swror @7 4 g wed ww gz wWd
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sft wfwa ware 47 § faa s gw ¥ fag
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fr ag 311 T %7 § d°g mAiFZ
g Al I § aR W &
a3 # fa a9 agt 7 we &R
T ST TG E | F wwwTE fF ogh
TEH o W Yoo sy & 7T &
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AT § s gt o grer ot
# wiwr SqET wE W AAw @,
wifs gfomt & @y ag s fee-
ware aga o el Wy § | oo
A W & g | §, 7 qrfeam
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Rifw g Wi IF & g fa
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§ | T MAARE A I g
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& g # fag  qafe 7 T

¥4 wfgw ¢ v foaar aqa &€ §
Tq § & wedt oy g afew 74 A @@
#e gieaat w1 faar w1 | 3T & 419
sfezw e o Fey aggdr w0
o197 & qg eAfeq § |

qF ATEE | A A FEI AT ag 73
¢ f agt & 9 Qifefera awcd § &
TR TGETTAAE | qH W T
wrafaa & faan f agi o 99 & fod
w e 7d § ) €3 fea T e
§ @, ToeTH I57E, WK A7 § A B
TR AFTE T4 | &F AL H A4 T
& o1 AN § I A T A T4 F
ayr graan gar 1 fag f5dE § IR
WOt ata £41 I ® fagd 3T A A
W@ E | 9E FWR ©F @ w’
¢ &) TorE ATeE A w fE o
“Sardar Patel is a precious
jewel of the coun He and his

comrades have ergone untold
sacrifices.”
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“We are highly proud of all of
them."”

FQ@R 729 g & fow A1 forad 99
& @t § ww & ford '
“There was a time when we also
wanted to do some sacrifices fa

our country, but we had to keey
our desire suppressed.”
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Shrl Punnoose:; I had almost given
up the hope of being called. Never-
theless, I would like to put before this
House certain things about P.E.P.S.U.

There is a difficulty always felt
whenever we begin to speak about
PEPS.U. It seems the inclination on
the other side is to brush aside what-
ever said from this side as though we
are parties interested in it. Com-
munists are be held up as makin
a lot of trouble there, and in 70 to 8
villages—as stated by the hon. Home
Minister in this House, and it was
made 90 when he went to the Council
of States—have set up parallel Gov-

-ernments, and all the rest of it. We

do not accuse the Government for not
having worked miracles in P.E.P.S.U.
We are not out to criticise the Govern-
ment also for committing casual
mistakes here and there. Almost all
the Members in this House are agreed
that there is something wrong in
P.EP.S.U. and we also agree that that
wrong should be put right, and that
some serious step should be taken.

Here is a copy of the P.EPS.U.
Budget. My most serious complaint
against this Budget is that this is an
ordinary Budget. This is the type of
Budget that we sce in every Btate, I
would ask the hon. Home Minister to
stand up and say what exactly is it
that marks out this Budget as special,
what is there extraordmary in this
Budget to meet an ' extraordinary
situation. Our complaint is that the
Government are proceeding in a
manner ‘which is likely to make things
more hopeless, to produce a situation
far less desirable than the one that
exists today.

For example the hon. Minister told
us on the floor of the House when he
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made t{hat spcech thal officialdom in
P.EP.S.U, is not in a very healthy
state. I can read it rrom his speech.
He said, when stating the reason why
the elections could not be held imme-
diately, that the condition of the public
service is not very commendable.
May I ask the hon. Minister what he
has done, What has his Adviser done
to correct matters?

For example, there is an officer
whom the LElection Commission have
censured very severely for having il-
legally rejected the nomination papers,
and thereby 1giving a chance for the
suspension of the Constitution etc.
May I know what has been done about
that officer? I do not know that
gentleman personally, I have nothin
against him, but if the intention o
this Government is to correct matters,
then they must do something.

Some time back, there was a com-
laint on the floor of the P.EP.S.U.

sembly. The Congress Party com-
plained that one of their Members
was kidnapped. An hon. Member of
the P.EP.S.U. Assembly was kid-
napped and taken away so that some
crossing of the floor, and manoeuvrin
of party Kolitics could be done, an
that M.L.LA. on a further occasion
came back and said that he was kid-
napped. He said: “I was taken to a
far off place, served with wine and
other things”—I do not mention what.
That officer is still in service. May I
know why this Government do not
take some action with regard to that.

The hon. Home Minister said that
there is parallel Government function-
ing in 80 to 90 villages, but the real
fact is that there are two Govern-
ments in PEP.S.U. at the moment—
one functioning from seven o' clock
in the morning up to eight o’ clock
at night viz., the Adviser's Govern-
ment; and then a nocturnal Govern-
ment begins in which a person whose
mention, I am sure, will not be liked,
has a hand. And I am told Govern-
ment Secretaries take part in these
nocturnal conferences. Where is the
evidence? People talk like that. 1
am not on that bench. This is openly
told there.

Dr., Katju: By your people.

Shri Punnoose: Yes. By our people.
There is no “your people” or *
people”. It is our people.

Here is a letter from the Secretary
of the Depressed Classes League, an
Association of which the hon. Minis-
ter Shri Jagjivan Ram is the patron.
He says: “The condition of the De-
pressed Classes has been very bad
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always, With the assumption of
Pmsaiydent’s rule we though% thmcln‘
would be better, Today, we are in a
much worse situation.”

Here is a  letter from a widow
whose only son....

Shri Raghunath Singh (Banar,
Distt.—Central): Where th(e lettul;

Shri Punnoose: Shall I produce it
now? I will hand it over to you in
iwo minutes outside. If time can be
devoted to these things, I shall be

d. Her only son was shot by the

olice. He went out with Rs. 1,500
given by that woman for several pur-
chases. On the w&y he was caught
by the dacoits. e was kept in a
Toom imprisoned, tied up. The Police
went there, arrested some of the
dacoits, took this man also....

Dr. Katju: And shot him!

Shri Punnoose: Wait on. The
Police helped themselves with Rs. 1,500
and did short work of the man for
the simple reason that he was guil
of having that money. It is re
ed—I cannot make myself responsible
for this, large numbers of people be-
lieve,—that the dacoits aven when
they are arrested unhurt are shot
dead. Why? Because if they give
evidence and statements in the courts
they will bring some high-ups into
trouble. Is this not a situation where
You must be very careful? When-
ever we say these things, the Home -
Minister just gives it up and does not
Loqktsmitg g'E gs\rﬁr}' s?lrious situation

xis .EPSU. S
handle it carefully? ould we  not

Then, Sir, you take the report of
the Government-appointed uiry
Committee to go into the agrarian

uestion. That Committee says that

ere 1s a particular link between the
Biswadars and the officers.
\l;.rel}ere in hthe world there are 1
ween the bureaucracy and power-
f classes. But herey it dl- -

fically stated that these Biswa~
dars became officers and the
officers became Biswadars, N

you are tackling the whol PEPg‘tvf
3 ! e whole P.E.P.S.U.
question through these very officers
who are inseparably linked with the
Biswadars headed by the Rajpramukh.
We are against the office the -
E:inukh wmwtl'ateie. It is not
eneral way that we speak
the f!aharaja of Patiala. pew. .I?::Pl:
got definite com%ahmts. Is it my com-
laint alone? at about an ex-
ngress President, I mean Dr. Patta-
bhi Sitaramayya? I am told that
he wrote to the Prime Minister that
the hands of this Maharaja are stained
with the blood of his people,
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[Shri Punnoose]

Then there is another story—I may
be corrected—that at the time of the
communal trouble....

Dr. Katju: On a point of order, Sir.
I can only repeat once agnin_wfmt I
have said over and over again, that
it I3 very improper and v air to
attack anybody who is not herc to de-
fend himself. All that my hon. friend
has said is absolutely baseless.

Shrl Punnoose: If it is baseless, I
stand corrected, and I can only hope
that he is....

Dr. Katju: It has become almost
fashionable to say these things.

Shri_ H. N. Mukerl!lqe (Calcutta
N%rth;East): What is is point of
order?

Shri K. K. Basu: It has become
fashionable for them to deny these
things.

Mr. Chairman: There is no question
of replying to every statement made.
Shri nnoose has replied to the hon.
Minister. Other Members need not

et p;:e and bandy words with the hon.
ister.

Shri K. K. Basu: He says it has be-
come fashionable.

Mr. Chairman: The hon. Member is
on his feet and he is quite able to
take care of himself. If another party
Pets up and begins to reply, it will
ead to confusion.

Shri K. K. Basu: But he said that
it was becoming fashionable...,

Mr. Chairman: After all, the hon.
Member can give his repiy. He is
still on his legs.

Shri Damodara Menon (Kozhi-
hode)?: May I say, Sir, that the time
up

Mr. Chairman: Let him go on for
one or two minutes more. He has
only taken eight or nine minutes,

Shri Punnoose: I may be given an-
other five minutes, Sir.

Mr. Chalrman:k'l‘he }u:la::t Member
has already taken e or nine
minutes. I will request him to finish
in two minutes. I have allowed ten
to eleven _ minutes to every hon.
Member. We propose to finish the
general discussion today except for
the speach of the hon. the Finance
Minister which will be held over for
tomorrow morning. Then we
take up the Demands
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8hri Punnoose: Then I leave the
Rajpramukh unhurt. But the long
and the short of the story ot
P.EP.S.U. is that unless and until you -
make this Rajpramukh and these
Biswadars come under the force of
law, there is no hope. Hon. the
Home Minister said that the Rajpra-
mukh would be out of the picture.
But look here; in the Budget another
additional amount is given for the
Secretariat of the Rajpramukh, and
an explanation is added: ‘due to the
normal growth of the Secretariat etc.'
What is this normal growth? That
appears to me 'to be very abnormal.
The Rajpramukh has nothing to do
with practical politics there and his
Secretariat is being given an
additional allowance at the moment.
Therefore, we believe that the way
that this- Government is proceeding
is not the way to take P.E.P.S.U, out
of her troubles.

Then, with regard to the agrarian
uestion, 1 said yesterday, that the
Government of India was contemplat-
ing a Bill by which five times the land
revenue was going to be given as
compensation to people who should
have been 51ven but one pie per
rupee of land revenue accordi to
the law passed by the P.EP.S.U,
Assembly. Then there are other ques-
tions with regard to agrarian reforms
which, for the shortness of time, I do
not mention now. On a further occasion
I will have to speak about them.

We entirely oppose this policy of
the Government in P.E.P.S.If not be-
cause it is against Communists—the
Communist Party will outlive Dr.
Katjus, Raos and Rajpramukhs; that
does not matter—but 1t is harmful to
the interests of the people in P.E.P.S,U.
Therefore, we oppose it.

Mr. Chairman: The general dis-
cussion is over. The hon. Minister
will reply tomorrow in the morning.
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Mr. Chairman: Does the hon. Mem-
ber want me to ensure it in writing?
It is too much to ask for a promise. I
may not in the Chair here to-
morrow. 1 will request the hon.

Member not to put me in an incon-
venient position.

The House will now stand adjourn-
ed till 8-15 A.m. tomarrow.

The House then adjourned till a
Quarter Past Eight of the Clock on
Saturday, the 2nd May, 1953.

—



